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ANNEXURE R-17
Building Stone Quarry Project

Re - Sy. Block No. 37, Re - Sy No. 554/1, 554/5 &
554/6 of Nagaroor village (Kadavilla), Chirayinkeezh

Taluk, Thiruvananthapuram District, Kerala
Environmental Clearance (EC) Order No. 92-Q-2022 dated 16.08.2022
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Half Yearly Compliance Report (HYCR)
for the Period April 2023 to September 2023
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adani

Ports and
Logistics

Ref: AVPPL/MoEF/2023-24/2712 Date: 21** November 2023

10,

Ministry of Environment Forest and Climate Change (MoEF&CC),
Regional Office (Southern Zone), Kendriya Sadan,

IVE" Floor, E&F Wings, 17*" Main Road, II"® Block,

Koramangala, Bangalore-560034

CClugOV. I

Subject: - Submission of Half Yearly Compliance Report (HYCR) to Conditions of
Environmental Clearance (EC) for the Period April 2023 to September 2023 -
Reg.

Reference: EC for Building Stone Quarry in Re-Sy. Block No. 37, Re-Sy. No. 554/1, 554/5
& 554/6 of Nagaroor Vvillage (Kadavilla), Chirayinkeezh Taluk,
Thiruvananthapuram District, Kerala; by M/s. Adani Vizhinjam Port Pvt. Ltd.
vide EC No. 92/Q/2022 dated 16.08.2022

Dear Sir/Madam,

This is with reference to the Environmental Clearance (EC) Order No. 92/Q/2022 dated
16.08.2022 (vide reference cited) by the State Environmental Impact Assessment Authority
(SEIAA), Kerala for the building stone quarry project in Re-Sy. Block No. 37, Re-Sy. No. 554/1,
554/5 & 554/6 of Nagaroor village (Kadavilla), Chirayinkeezh Taluk, Thiruvananthapuram
District, Kerala; of M/s. Adani Vizhinjam Port Pvt. Ltd. (AVPPL).

The Half Yearly EC Compliance Report (HYCR) of the conditions stipulated in the cited
reference for the period from April 2023 to September 2023 is enclosed herewith for
record and reference. You are requested to kindly acknowledge receipt of the same.

Thanking You.

Yours Sincerely,
|

/]

Rajesh Jha
MD & CEO - Authorized Signatory
Enclosed: As mentioned above

Copy to: State Environment Impact Assessment Authority (SEIAA), K.S.R.T.C Bus Terminal
Complex, 4™ Floor, Thampanoor, Thiruvananthapuram, Kerala

Adani Vizhinjam Port Pvt Ltd Tel +91 4712772 100

Port Operation Building, Fax +91 4712325 600

Mulloor, project.vizhinjam@adani.com -
Thiruvananthapuram, www.adani.com

Kerala-695521 CIN: UB1200GJ2015PTC0O83554

Registered Office:
Adani Corporate House, Shantigram, Near Vaishno Devi Circle, S. G. Highway, Khodiyar, Ahmedabad-382421
B Page 10of 1
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

No. Conditions Compliance Status as on September 30, 2023
Specific Conditions
1 | The proponent shall carry out | Being Complied
quarrying as per the approved | Adani Vizhinjam Port Pvt. Ltd. (AVPPL)
Mining Plan and the proponent | commenced operation on 14.07.2023. AVPPL will
should strictly follow the Kerala | carry out quarrying as per the Approved Mining
Minor  Mineral Concession | Plan (Annexure 1) and will strictly follow the
Rules 2015 and amendments | Kerala Minor Mineral Concession Rules (KMMCR),
thereby. 2015 and amendments.
During the compliance period (April 2023 to
September 2023), a total of 0.71950 Lakh Tons of
building stones have been extracted and a total
cumulative quantity of 0.71950 Lakh Tons of
building stones have been extracted from
inception of mining on 14.07.2023 till
30.09.2023.
2 | The EC shall be valid from the | Complied
date of execution of | AVPPL executed Quarrying Lease Registration
permit/lease from the Agreement in Form H at Thiruvananthapuram
Department of Mining and | Registrar Office with Department of Mining &
Geology. The copy of the lease | Geology (DMG) dated 31.05.2023 (enclosed as
order should be provided to the | Annexure 2). A copy of the same was submitted
SEIAA before commencing the | to SEIAA vide letter No. AVPPL/SEIAA/2023-
mining activity. 24/2501 dated 14.07.2023 (A copy of the
letter and the lease order is enclosed as
Annexure 3).
3 | Simultaneous blasting in | Being Complied

Kadavila | and Kadavila I
quarries must be avoided and
Time schedule must be adopted
for blasting.

There is no simultaneous blasting in Kadavila-1
and Kadavila-2&3 quarries being carried out. Both
the sites are being coordinated for commencing
the blasting operations. Below suitable time
schedule is being followed which avoids
simultaneous blasting at both the quarries:
Morning Session:

Kadavilla-1-10:30 AM to 11:00 AM
Kadavilla-283 - 11:00 AM to 11:30 AM

Afternoon Session:
Kadavilla-1-1:00 PM to 1:30 PM
Kadavilla-2&3 - 1:30 PM to 2:30 PM
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

No Conditions Compliance Status as on September 30, 2023
Blasting Timings Board
4 | Garland drain should be | Being Complied
provided covering the entire | Presently the working area is adjacent to the
project area along with | Kadavilla-1 quarry and the water from Kadavilla-

intermittent silt  traps and
siltation pond of appropriate
volume and outflow channel.
The entire drain should be
desilted periodically for
preventing any obstruction to
the drainage system.

283 quarry flows through the garland drainage of
Kadavilla-1 and reaches the check dam at the
bottom of Kadavilla-1 area.

Check Dam at Kadavilla-1

For the remaining mining area on the other side
of the quarry which is proposed to be mined at a
later stage, it is planned to construct garland
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

drain, retaining wall all along the boundary and
check dam of 12.5 m length and retaining wall.

The proponent should adhere
to the affidavit regarding the
drilling and blasting parameters
that Blasting (NONEL) will be
done only with drill hole of
32mm diameter and depth 1.5m
loaded with a maximum of 375
gm of explosive in each hole of
the array with a burden of 1.5m
and spacing of 1m.,

Complied

Mining is being conducted using Non-Electric
Detonator (NONEL) method of controlled
blasting only; to minimize the air blast, fly rock
and ground vibration.

Blasting (NONEL) is being done with drill hole of
32 mm diameter and depth 1.5m loaded with a
maximum of 375 gm of explosive in each hole of
the array with a burden of 1.5m and spacing of
m.

A vibration impact study on
various built structures within
200m from the project
boundary shall be conducted by
engaging a National Institute
such as National Institute of
Rock Mechanics and their
recommendations must be
implemented. A copy of the
study report should be made
available to Dept. of Mining and
Geology for their record and
future reference.

Being Complied

AVPPL are in the process of engaging Dr. Shastri
who is the nationally reputed former Head of
Department and Professor of Mining Engineering
at National Institute of Technology (NIT)
Surathkal, Karnataka and presently at Gandhi
Institute of Technology and Management
(GITAM) University, Visakhapatnam, to conduct a
vibration impact study on various built structures
within 200 m from the project boundary and
submit the study report. A copy of the report will
be submitted to the Dept. of Mining and Geology
and as a part of the HYCR once completed.

Impact of vibration due to
blasting on the nearest houses
and built structures should be
monitored in terms of Peak
Particle Velocity and amplitude
for a maximum charge per delay
and included in the Half Yearly
Compliance Report.

Being Complied

AVPPL are in the process of engaging Dr. Shastri
who is the nationally reputed former Head of
Department and Professor of Mining Engineering
at National Institute of Technology (NIT)
Surathkal, Karnataka and presently at Gandhi
Institute of Technology and Management
(GITAM) University, Visakhapatnam, to conduct a
vibration impact study on various built structures
within 200m from the project boundary and
submit the study report. A copy of the report will
be submitted to the Dept. of Mining and Geology
and as a part of the HYCR once completed.
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

No.

Conditions

Compliance Status as on September 30, 2023

Retaining wall of appropriate
height should be provided at
the overburden dumping site

Not Applicable

All the overburden from Kadavilla-2&3 is being
used to backfill the completed worked area in
Kadavilla-1 and therefore there is no overburden
dumping site.

CER Plan should be
implemented within the first 18
months and it should be
operated and maintained till
the mine closure plan s
implemented

Being Complied

AVPPL are in the process of implementing the
CER plan with expense heads under specific
activities as mentioned in the EC. Status of the
same is provided below:

Water Supply (Thannikonam and Kadavilla):
AVPPL are supply drinking water to the local
people in Thannikonam and Kadavilla villages.
Work was awarded to a local contractor to supply
water through tankers.

Photographs of Water Distribution

A Water Purifier has been installed at the project
site for access to drinking water for the local
people, truck drivers, staff, etc.
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

Water Purifier

Maintenance of Roads (From Thannikonam
Village to Kadavilla Junction): AVPPL had written
a letter to the Nagaroor Grama Panchayath for
approval to form the road and the Panchayath
have responded in their Minutes dated
11.04.2023 stating that AVPPL will maintain the
road at their own expense and an Assistant
Engineer Local Self Government Department
(Nagaroor Grama Panchayath) has been assigned
to supervise the work (A copy of the Meeting
Minutes is enclosed as Annexure 4). AVPPL is in
the process of engaging a contractor to start
work for development of fresh bitumen road.

Medical Checkup: Medical health checkup is
being planned by April 2024.

Additionally, AVPPL had distributed Onam Gift Kit
as a part of CER initiative to BPL families
surrounding Kadavilla project area in Nagaroor
panchayat. The Onam Gift Kit (which included
various groceries and provisions) were sourced
from VIZ Mart (an initiative supported by Adani
foundation) and the same were distributed on
24.08.2023.
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

Distribution of Onam Gift Kits

10

Planting of trees for the
development of green belt
should be done prior to the
commencement of mining and
green belt should be nurtured
and maintained during the
entire project period.

Being Complied

A natural greenbelt already exists and is present
in the area. Since the safety zone is rocky in
nature, plantation cannot be carried out. Planting
of trees for development of greenbelt shall be
done in the post-monsoon season and shall be
maintained during the entire project.

1"

Temporary wall should be
provided wherever green belt
cannot be developed due to the
presence of barren rock.

Complied

A barbed wire fencing with mesh has been
developed as a temporary wall wherever
greenbelt cannot be developed along the
periphery of the lease boundary.

Temporary Wall Construction

12

should be
boundary

Temporary wall
provided at the

Complied
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

No. Conditions Compliance Status as on September 30, 2023
adjacent to the Temple and | A barbed wire fencing with mesh has been
Thrisoolam structure. developed as a temporary wall along the lease

boundary between the quarry and the Temple
and Thrisoolam structure.
Barbed Wire Between Quarry and Temple

13 | Compensatory afforestation | Not Applicable
should be initiated before the | There are no trees cut for clearing of land for
commencement of mining in | commencement of mining operations. If during
available land as tree planting is | the project, there are any trees cut, suitable
not feasible along some portion | compensatory afforestation will be done at a
of the buffer zone. feasible location as identified with seedlings 5

times of the loss of trees that has occurred
following the planting measures as suggested.

14 | Transportation of mined | Being Complied
material should not be done | Measures have been taken to avoid
during the peak hours in the transportation of mined material during the peak
forenoon (8.30am to 10.30am) | hours. From the Quarry site and Vizhinjam port
and afternoon (3.30pm to 5pm). | site, all vehicles are stopped between 8.30 am to

10.30 am and 3.30 pm to 5.00 pm. In transit
during the peak hours, the trucks will stop in any
safe area.

15 | Mining  activities including | Being Complied
loading of mined materials | Mining activities including loading of mined
should not be carried out | materials are being carried out during the
between sun set and sunrise. prescribed timings only.

16 | Adequate number of toilets and | Complied

waste management facility
should be provided at the site.

installed for the
the

e-Toilet/Bio-toilet has been
sanitation requirements of workers at
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

Kadavilla-1 site which is approachable from the
present quarry location as well.

Photograph of Bio-Toilet at Site

Waste management bins have been placed
around the quarry site at strategic locations for
collection of wet and dry waste.

Photograph of Waste Bins at Site

17

Haulage road should be
maintained well with frequent
sprinkling

Being Complied

Regular water sprinkling through water tankers is
being carried out on haulage roads. Mobile Water
Sprinklers are modified with good sprinkling
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

capacities and are available to sprinkle water till
the loading faces, parking areas, etc.,, and
separate pipe is provided from the mobile tanker
to spray all over the areas where the tanker is
unable to reach.

Photograph of Water Sprinkling

18

The proponent should adhere
to the affidavit stating that all
the assurances given during the
Public Consultation process will
be complied with including the
drinking water supply.

Being Complied
AVPPL is supplying drinking water to the local
peopleinthe vicinity of the project site. Work was
awarded to a local contractor to supply water
through tankers.

AVPPL will implement CER activities in the
surrounding areas of the quarry site and adhere
to the affidavit that stated that all the assurances
given during the Public Consultation process will
be complied with, including the drinking water
supply. Refer Specific Condition Point No. 9.

19

As per OM no F.N0.22-65/2017-
IA.lll dated 30th September
2020, under Corporate
Environmental Responsibility
(CER) the project Proponent
shall prepare an Environment
Management Plan (EMP) as
directed by SEAC during

Being Complied

The EMP was prepared during the Environmental
Impact Assessment (EIA) stage which was
appraised by SEAC and approved. AVPPL
submitted a copy of the approved EMP for
information and implementation support to the
Office of the WNagaroor Grama Panchayat,
Chemmarathamukku, Nagaroor vide Letter No.
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

No. Conditions Compliance Status as on September 30, 2023

appraisal, covering the issues to | AVPPL/NGP/2022-23/2452 dated 01.06.2023 (A
address the environmental | copy of the letter is enclosed as Annexure 5).
problems in the project region,
indicating both physical and | As per the EC received, Rs. 16.00 Lakhs for
financial targets year wise. The | Environmental Monitoring and Pollution Control
EMP shall be implemented in | Measures and Rs. 31.10 Lakhs for CER Activities
consultation with local self | related to concerns raised during the Public
Govt. Institutions. The | Consultation in physical terms must be spent.
indicated cost for CER shall be | AVPPL are in the process of implementing the
2% of the project cost|CER plan with expense heads under specific
depending upon the nature of | activities as mentioned in the EC.
activities proposed. The follow
up action on implementation of | As on the end of the compliance period (i.e.,
CER shall be included in the | 30.09.2023) Rs. 6.64 Lakhs for Environmental
Half Yearly Compliance Report | Monitoring and Pollution Control Measures and
which will be subjected to field | Rs. 3.13 Lakhs has been spent towards CER.
inspection at regular intervals.
A copy of the approved EMP
shall be made available to the
concerned Panchayat for
information and
implementation support.

20 | In the wake of occurrence of | Complied
large scale landslides in the | Mining is being conducted using Non-Electric
state, as per the information | Detonator (NONEL) method of controlled
provided by the Department of | blasting only; to minimize the air blast, fly rock
Mining & Geology, it is directed | and ground vibration. There is no incident of fly
to use only NONEL (Non |rock been recorded.

Electrical) technology  for
blasting to reduce the vibration
of the ground, which is one of
the causative factors that
triggers landslides, formation of
cracks in the surrounding
buildings and disturbance to
human and wildlife.

21 | As per the directions contained | Will be Complied

in the OM F.No0.22-34/2018-
IA.Ill dated 16" January 2020
issued by MoEFE&CC, in

AVPPL shall undertake plantation as per
Progressive Mine Closure Plan, which is included
in the Approved Mining Plan (Annexure 1) as per
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

NS‘;. Conditions Compliance Status as on September 30, 2023
obedience to the directions of | KMMCR, 2015. AVPPL shall also undertake re-
the Hon'ble Supreme Court the | grassing in any other area which may have been
Project Proponent shall, | disturbed due to mining activities to restore the
undertake re-grassing the | land to a condition fit for growth of suitable flora.
mining area and any other area
which may have been disturbed
due to his mining activities and
restore the land to a condition
which is fit for growth of
fodder, flora, fauna etc. The
compliance of this direction
shall be included in the Half
Yearly Compliance Report
which will be monitored by
SEAC at regular intervals.

22 | The violation of EC condition | Noted
may lead to cancellation of EC
and action under The
Environment (Protection) Act
1986.

General Conditions

1 | The proponent should provide | Complied

notarized affidavit (indicating | AVPPL had submitted an Affidavit to SEIAA

the number and date of | (indicating the number and date of

Environmental Clearance | Environmental Clearance proceedings) stating

proceedings) that all the | that all the conditions stipulated in the EC shall

conditions stipulated in the EC | be scrupulously followed vide reference 2; letter

shall be scrupulously followed. | AVPPL/SEIAA/2022-23/2090 dated 31.08.2022
(A copy of the letter and affidavit is enclosed as
Annexure 6).

2 | All the statutory clearances | Complied
should be obtained, as | AVPPL have obtained all applicable statutory
applicable, by the project | clearances from the respective competent
proponent from the respective | authorities. The following clearances have been
competent authorities | obtained:
including that for blasting and | ¢ Approved Mining Plan by District Geologist,
storage of explosives. Copies of Thiruvananthapuram  vide Letter No.
all statutory clearances shall be 2304/DOT/ML/18 dated 14.01.2019
submitted along with First Half (Annexure 1).

Yearly Compliance Report.
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

e No Objection Certificate (NoC) from
Thiruvananthapuram District Collector vide
Letter No. B7-17779/2018 dated 24.02.2022
for Govt. land (Annexure 7).

o Directorate of Mining and Geology, Govt. of
Kerala, Thiruvananthapuram has issued a
Letter of Intent (LOI) vide Letter No.
DMG/2879/2022-M3 dated 25.10.2022
(Annexure 8).

e CTO has been obtained from Kerala State
Pollution Control Board (KSPCB) vide Consent
No.. PCB/TV/ICO/10005087/2022 dated
15.06.2022 valid up to 31.05.2025 (Annexure
9).

e Proceedings of Execution of Quarrying Lease
Deed from DMG vide Letter No.
DMG/2879/2022-M3 dated 25.04.2023 and
Lease Order Sanctioned from DMG vide Order
No. 30/2023-24/2879/M3/2022/DMG dated
25.04.2023 (Annexure 10)

e Quarrying Lease Registration Agreement in
Form H at Thiruvananthapuram Registrar
Office dated 31.05.2023 (Annexure 2).

e Explosives magazine license
E/SE/KL/22/331(E121778) dated 13.09.2022
(enclosed as Annexure 11).

e Explosives van-1 (KLO1CP2414) license
E/SE/KL/25/99(E135886) and Explosives van-
2 (KLO1CP2472) license
E/SE/KL/25/99(E135883) dated 22.09.2021
(enclosed as Annexure 12).

e Panchayath License vide No. 232/2022-
2023/A-2/RPTL19/2139 dated 25.02.2023
(Enclosed as Annexure 13).

The project proponent should
advertise in news papers that
the project has been accorded
Environmental Clearance and
copies of clearance letters are
available in the Office of State

Complied

EC for the project was issued on 16.08.2022.
Details of the EC were advertised in two local
newspapers (The Hindu - English and
Mathrubhumi - Malayalam) published on
18.08.2022. Copies of the Newspapers and the
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

Environment Impact
Assessment Authority (SEIAA)
and on the website of the
Authority at
www.seiaakerala.in. The
advertisement should be in at
least two local newspapers
widely circulated in the region,
one of which shall be in the
vernacular language. The
advertisement should be made
within 10 days from the date of
receipt of the Environmental
Clearance letter and a copy of
the same signed in all pages
should be forwarded to the
office of this Authority as
confirmation.

signed EC were submitted to SEIAA vide
reference 2; letter No. AVPPL/SEIAA/2022-
23/2090 dated 31.08.2022 (Enclosed as
Annexure 6).

The proponent shall send a
copy of the EC to concerned
Grama Panchayat/ District
Panchayat/Municipality/Corpor
ation/Urban Local Body and
also to the Local NGO, if any,
from whom
suggestions/representations, if
any, were received while
processing the proposal. The
Environmental Clearance shall
also be uploaded on the
website of the company.

Complied

AVPPL submitted a copy of the EC to the
Nagaroor Gram Panchayat vide letter No.
AVPPL/SEIAA/2022-23/2117 dated 16.09.2022
(Enclosed as Annexure 14). The copy of EC is also
uploaded to the company website:
https://www.adaniports.com/Downloads

The lease area shall be fenced
with barbed wire to a minimum
height of 4ft around, before

starting mining. All  the
boundary indicators (boards,
markings, etc) shall be

conspicuous and maintained at
all times.

Being Complied

The lease area is being fenced with barbed wire
of around 4 feet height at all applicable fronts.
AVPPL have placed boundary indicators such as
boundary pillars, signage boards, safety boards
and other markings at the lease boundary for
clear demarcation of the mining area.



https://www.adaniports.com/Downloads
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

Temporary Wall Barbed Wire

Photograph of Boundary Indicators

Photograph of Safety Boards




2912

Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

No. Conditions Compliance Status as on September 30, 2023
6 | The details of Environmental | Complied
Clearance should be | The details of EC have been displayed at the site
prominently displayed in a | next to the entrance of the quarry, visible to the
metallic board of 3 ft x 3 ft with | public.
green background and yellow
letters of Times New Roman
font size of not less than 40.
Sign board with extent of lease
area and boundaries shall be
depicted at the entrance of the
quarry, visible to the public.
Photograph of EC Details Board at Site
7 | Explosives should be stored in | Complied

magazines in isolated place
specified and approved by the
Explosives Department. Mats to
reduce fly rock blasts to a
maximum of 10 PPV should be
provided.

AVPPL constructed 500 Kgs portable explosives
magazine at an area called Chappath; which is 45
km away from the quarry location. AVPPL are
transporting the explosives and detonators from
Chappath to Kadavilla-283 quarry through two
authorized explosives vans for which following
licenses were obtained from PESO:

e Explosives magazine license
E/SE/KL/22/331(E121778) dated 13.09.2021
(enclosed as Annexure 11).

e Explosives van-1 (KLO1CP2414) license
E/SE/KL/25/99(E135886) and Explosives van-
2(KLO1CP2472) license
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

No Conditions Compliance Status as on September 30, 2023
E/SE/KL/25/99(E135883) dated 22.09.2021
(enclosed as Annexure 12).

8 | Warning alarms indicating the | Being Complied

time of blasting (to be done at
specific timings) has to be
arranged stipulated by
Explosive Department.

Announcements are made in the nearby areas by
use of loudspeakers to alert people in the
immediate surroundings of the impending
blasting. This is done 15 to 20 minutes before the
blasting. Once clearance is received from the
nearby areas that the announcements have been
made then the alarm warning signal s
transmitted via siren three times before the
blasting is initiated and once after blasting.

Loudspeaker Announcements

Photographs of Warning Alarm/Siren
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

NS‘; Conditions Compliance Status as on September 30, 2023
S | Access roads to the quarry shall | Complied

be black topped to contain dust
emissions that may arise during
transportation of materials. The
transportation of  minerals
should be done in covered
trucks to contain dust
emissions.

AVPPL has developed a tar road of around 0.9 km
from the quarry project site gate to Kadavilla
Junction (which is connected to SH46 and onto
NH66) for movement of vehicles; thereby
reducing the dust pollution.

Tar Road

The transportation of minerals in trucks is being
undertaken covered with tarpaulin cover.

Truck with Tarpaulin Cover
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No.

Conditions

Compliance Status as on September 30, 2023

10

A  separate Environmental
Management Cell (EMC) with
suitable qualified personnel
should be set-up under the
chairmanship of a Senior
Executive, who will report
directly to the Head of the
Organization. The Cell should
have representative of
Biodiversity Management
Committee of the Panchayath
and a representative of NGO, if
any active in the area. The EMC
should meet at least once in six
months  and review the
activities and minutes should
be a part of the compliance
report.

Complied

A separate Environmental Management and
Monitoring Cell (EMMC) with qualified personnel
has been set up by AVPPL. The cell is under the
control of the Head of Department (HoD),
Environment who reports directly to the Chief
Executive Officer (CEO), AVPPL.

The EMMC had its first meeting on 27.09.2023 to
review the mining activities and compliance with
EC conditions. It was decided to write a letter to
the Biodiversity Management Committee of the
Panchayath to nominate a suitable person to
form part of the EMMC and attend the meetings.

L

Quarrying has to be carried out
as per approved mining plan
with the suggestions from
SEAC incorporated and
following KMMC rules 2015 and
the Amendments thereby

Being Complied

AVPPL commenced operation on 14.07.2023.
AVPPL will carry out quarrying as per the
Approved Mining Plan (Annexure 1) and will
strictly follow the Kerala Minor Mineral
Concession Rules (KMMCR), 2015 and
amendments. AVPPL are complying with the
recommendations of SEAC as stipulated in the
EC.

12

The quarrying operation shall
be restricted between 7 AM and
5PM

Being Complied
The quarrying operation is being
between sun rise and sunset.

restricted

13

Rain Water Harvesting facility
should be installed as per the
prevailing provisions of
KMBR/KPBR, unless otherwise
specified. Maximum possible
solar energy generation and
utilization shall be ensured as
an essential part of the project.

Not Applicable

There are no buildings or roofed terrace areas
within the quarry project site to implement
rainwater harvesting as per the prevailing
provisions of KMBR/KPBR.

Solar energy generation is not envisaged as there
is no requirement of power and no nighttime
operation.
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Conditions
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14

Maximum depth of mining shall
be as per the mining plan and as
per specific direction of SEAC
after field inspection. The
maximum depth of mining
should not be deeper than the
local ground water table. No
mining operations should be
carried out at places having a
slope greater than 45

Complied

Based on observations made in and around the
quarry area, it was found that the general ground
level in the area is 32 m above MSL and the
general groundwater table is 8 m below the
general ground level i.e., 24 m above MSL. During
monsoons the ground water table will rise by 2-3
m. The lease area is situated on an isolated
hillock where the topmost working level is about
120 m above MSL, and the lowest working level is
64 m above MSL. The total depth will be 56 m.
Therefore, mining operations will be restricted to
workings at a higher level at the quarry and will
not touch the ground water table and will be
carried out as per the approved mining plan and
specific conditions as stipulated in the EC.

15

The height of any bench shall
not exceed five meters and
breadth shall not be less than
the height.

Being Complied

As per the Modified Approved Mining Plan, the
bench height and width need to be maintained at
a maximum of 6.0 m. Also, a 45° pit slope will be
maintained; which is currently being adhered to.

16

The Project proponent shall
ensure that no perennial or
intermittent  natural  water
course and/or water resources
are obstructed due to any
mining operations. Necessary
safeguard measures to protect
the first order streams, if any,
originating from the mine lease
shall be taken.

Not Applicable

There are no natural water courses and/or water
resources of first order streams in and around the
mine lease area.

17

A minimum buffer distance
specified as per existing rules
and statutory orders shall be
maintained from the boundary
of the quarry to the nearest

dwelling unit or other
structures, and from forest
boundaries or any other
ecologically  sensitive and

Complied

A minimum buffer distance of 50 m from any
residential buildings or from the nearest dwelling
unit or other structures is maintained. As per the
map prepared by the village officer, the nearest
house is approximately 62 m from the boundary
of the quarry.
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Conditions

Compliance Status as on September 30, 2023

archeologically important areas
or the specific distance
specified by SEIAA in EC as per
recommendations of SEAC
depending on specific local
conditions.

There are no forest areas or any other
ecologically sensitive and archeologically
important areas in the vicinity of the project site.

18

The proponent should plant
seedlings at least 5 times of the
loss of trees that has occurred
while clearing the land for the
project and follow planting
measures 3as suggested by
SEAC. Suitable avenue trees
should be planted along the
sides of the approach road and
internal roads and open parking
areas, if any. Preference should
be given to endemic native and
fruit bearing species. Planting
in buffer areas should be taken
up beforehand. Proper upkeep
and maintenance of planted
seedlings shall be ensured by
the project proponent.

Noted for Compliance

There are no trees cut for clearing of land for
commencement of mining operations. If during
the project, there are any trees cut, suitable
compensatory afforestation will be done at a
feasible location as identified with seedlings 5
times of the loss of trees that has occurred
following the planting measures as suggested.

Suitable avenue trees will be planted along the
sides of the approach road and internal roads and
open parking areas, if any. Preference will be
given to endemic native and fruit bearing
species. Proper upkeep and maintenance of
planted seedlings shall be ensured.

19

The proponent should ensure
that the wvegetation in the
buffer is retained, maintained
and strengthened with
additions of native broad leaved
plants.

Will be Complied

A natural greenbelt already exists and is present
in the area. Since the safety zone is rocky in
nature, plantation cannot be carried out. Planting
of trees for development of greenbelt shall be
done in the post-monsoon season and shall be
maintained during the entire project.

20

Eco-restoration including the
closure of mine as per the
progressive closure plan and
final closure plan shall be done
at the cost of the project
proponent. This eco-restoration
should follow scientific
standards available for
restoration, full recovery of the

Being Complied

Eco-restoration including Mine Closure Plan is
provided in the Modified Approved Mining Plan
(Annexure 1). The same shall be implemented
during the closure at the cost of AVPPL.
Overburden material is being used to fill kadavila-
1 area.
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No. Conditions Compliance Status as on September 30, 2023
original vegetation and
improving the resilience of
different ecosystems.
Overburden materials should be
managed within the site and
used for reclamation of mined
pit as per mine closure plan /
specific conditions.
21 | At least 10 percent out of the | Being Complied
total excavated pit area should | As per the mine closure plan the pit will be
be retained as water storage | utilized for storing of water as a rainwater
areas and the remaining area | harvesting method and will also be induced to
should be reclaimed with | sustain the groundwater table. As per the post
stacked dumping and | mining land use, due to the hilly terrain, an area
overburden and planted with | of 0.35 Ha will be used for water pond for storage
suitable indigenous plant | of water.
species, if no other specific
condition on reclamation of pit | AVPPL shall undertake plantation as per
is stipulated in the E.C.|Progressive Mine Closure Plan, which is included
Monitoring and management of | in the Approved Mining Plan (Annexure 1) as per
rehabilitated areas should | KMMCR, 2015. AVPPL shall also undertake re-
continue until the vegetation | grassing in any other area which may have been
becomes self-sustaining. disturbed due to mining activities to restore the
land to a condition fit for growth of suitable flora.
22 | Control measures on noise and | Being Complied

vibration prescribed by KSPCB
should be implemented.
Quarrying activities should be
limited to day time as per
KSPCB guidelines/specific
conditions.

Ambient Noise is being monitored by NABL
accredited laboratory; Standards Environmental
& Analytical Laboratories as per Noise Pollution
(Regulation & Control) Rules, 2000 (Rules 3 (1)
and 4(1)) at 5 locations.

Summary of the Ambient Noise Monitoring
during the compliance period at 5 monitoring
locations is mentioned below:

Location Le‘f Leq .nght
Day time time
Quarry Area (Project Site) 50.00 41.8
Near Operators Rest Room
52.10 40.0
(North Side)
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VVanchiyoor UP School
(West Side) >7.6 421
St. Joseph of Cluny Public
School (South Side) °4.5 418
Viswanadhapuram Shiva
Temple (East Side) 219 41.4
The results obtained were compared with Noise
Pollution (Regulation & Control) Rule, 2000 (Rule
3(1) and 4(1)). The Noise Monitoring report is
enclosed as Annexure 15.
Quarrying activities including loading of mined
materials are being carried out during the
prescribed timings only.
23 | Periodical monitoring of the | Being Complied
vibration at specified location | AVPPL are in the process of engaging Dr. Shastri
(preferably at a distance of 50 | who is the nationally reputed former Head of
m and 100 m) to be conducted | Department and Professor of Mining Engineering
and records kept for inspection. | at National Institute of Technology (NIT)
This could also form a part of | Surathkal, Karnataka and presently at Gandhi
the compliance reports. Institute of Technology and Management
(GITAM) University, Visakhapatnam, to conduct a
vibration impact study on various built structures
within 200m from the project boundary and
submit the study report. A copy of the report will
be submitted to the Dept. of Mining and Geology
and as a part of the HYCR once completed.
24 | Speed of trucks entering or | Being Complied
leaving the mine site is to be | It is ensured that vehicles transporting the
limited to moderate speed of 25 | materials follow the speed limit of 20 kmph to
kmph to prevent undue noise | maintain the noise level.
from empty trucks.
25 | Acoustic enclosures should be | Not Applicable

provided to reduce sound
amplifications in addition to the
provisions of green belt and
hollow brick envelop for
crushers so that the noise level
is kept within prescribed

There is no crusher adjacent to the quarry and
the same is not proposed.
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standard limit indicated by
CPCB/KSPCB.
26 | Blasting should be done in a | Being Complied
controlled manner using | Mining is being conducted using Non-Electric
NONEL technique as specified | Detonator (NONEL) method of controlled
by the regulations of Petroleum | blasting only; to minimize the air blast, fly rock
and explosive safety | and ground vibration.
organization (GOI) or any other | Charging and Blasting are both done by
concerned authorized agency. | competent persons employed by AVPPL.
A licensed person should | Following licensed persons are authorized to
supervise/control the blasting | supervise/control the blasting operations:
operations. e Mr. P. Kumar (1%t Class Mines Manager)
(1395)
e Mr. Jawahar Srinath S (Assistant Mines
Manager — 2™ class) (SMU-E 2901)
e Mr. Selva Kumareshan N G (Mines
Foreman) (FR/5197)
e Mr. S. Madasamy (Mining Mate cum
Blaster) (MR/SZ/0747)
e Mr. S. R. Ebinsam (Mechanical Engineer)
(961216114034/RG)
Notice of appointment of statutory persons
is given as Annexure 16.
27 | Measures should be taken for | Being Complied

maintaining noise levels below
85 dBA in the work
environment

The following measures are being taken for the

control of noise levels:

e Drilling: Good captive silencers are being used
in drilling equipment.

e Blasting: AVPPL uses the NONEL method -
bottom initiation to reduce the noise of
blasting.

e Machinery & Tippers: It is ensured that
equipment is fitted with effective silencers,
mufflers, acoustic linings, or shields, as
necessary.

e |t is ensured that vehicles transporting the
materials follow the speed limit to maintain
the noise level,
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e Vehicles are serviced regularly and
maintained properly to avoid any unwanted
generation of noise or vibration from them.
Ambient Noise is being monitored by NABL
accredited laboratory; Standards Environmental
& Analytical Laboratories as per Noise Pollution
(Regulation & Control) Rules, 2000 (Rules 3 (1)
and 4(1)) at 5 locations. The results obtained
were compared with Noise Pollution (Regulation
& Control) Rule, 2000 (Rule 3(1) and 4(1)). The
Noise Monitoring report is enclosed as Annexure
15.
28 | Project proponent  should | Complied
obtain necessary prior | There will not be any withdrawal of groundwater.
permission of the competent |In case of requirement of groundwater
authorities for drawing | withdrawal, specific prior permission will be
requisite quantity of surface | obtained from State/Central Groundwater Board.
water and ground water for the
project. Water requirements for the project are met from
the old mining pit through water tankers.
Drinking water is sourced from suppliers who
provide water cans.
29 | Regular monitoring of flow | Not Applicable
rates and water quality | There are no natural water courses and/or water
upstream and downstream of | resources of first order streams in and around the
the springs and perennial | mine lease area.
nallahs flowing in and around
the mine lease area shall be
carried out and reported in the
six monthly compliance reports
to SEIAA.
30 | Catch drains and siltation | Being Complied

ponds of appropriate size shall
be constructed around the
mine working, mineral and OB
dumps, to prevent run off of
water and flow of sediments
directly into the river and other
water bodies. The water so

Presently the working area is adjacent to the
Kadavilla-1 quarry and the water from Kadavilla-
283 quarry flows through the garland drainage of
Kadavilla-1 and reaches the check dam at the
bottom of Kadavilla-1 area.
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collected should be utilized for | For the remaining mining area on the other side
watering the mine area, roads, | of the quarry which is proposed to be mined at a
and for green belt development | later stage, it is planned to construct garland
etc. The drains shall be |drain, retaining wall all along the boundary and
regularly desilted and | check dam of 12.5 m length and retaining wall.
maintained properly,
particularly after monsoon The water collected will be utilized for watering

the mine area, roads, and for green belt
development etc. The drains will be regularly
desilted particularly after monsoon and
maintained properly.

31 | Regular monitoring of ground | Being Complied

water level and quality shall be
carried out around the mine
area during mining operation. If
any stage, if it is observed that
ground water table is getting
depleted due to the mining
activity; necessary corrective
measures shall be carried out.

AVPPL are conducting groundwater and surface
water sampling in and around the mine lease
area. The Water Sampling reports are enclosed as
Annexure 17.

Topographically the area located on a hill and is
an elevated sloping terrain towards North West
and South East, Based on observations made in
and around the quarry area, it was found that the
general ground level in the area is 32 m above
MSL and the general groundwater table is 8 m
below the general ground level i.e., 24 m above
MSL. During monsoons the ground water table
will rise by 2-3 m. The lease area is situated on an
isolated hillock where the topmost working level
is about 120 m above MSL, and the lowest
working level is 64 m above MSL. The total depth
will be 56 m. Therefore, mining operations will be
restricted to workings at a higher level at the
quarry and will not touch the ground water table
and will be carried out as per the approved mining
plan and specific conditions as stipulated in the
EC.

If it is observed that ground water table is getting
depleted due to the mining activity; necessary
corrective measures shall be carried out.
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32

Garland drains and silt traps are
to be provided in the slopes
around the core area to
channelize storm water. De-
silting of Garland canal and silt
traps have to be attended on a
daily basis. A labour has to be
specifically assigned for the
purpose. The proponent shall
ensure the quality of the
discharging storm water as per
the General Effluent Discharge
Standards of CPCB.

Being Complied

Presently the working area is adjacent to the
Kadavilla-1 quarry and the water from Kadavilla-
283 quarry flows through the garland drainage of
Kadavilla-1 and reaches the check dam at the
bottom of Kadavilla-1 area.

For the remaining mining area on the other side
of the quarry which is proposed to be mined at a
later stage, it is planned to construct garland
drain, retaining wall all along the boundary and
check dam of 12.5 m length and retaining wall.

A labour has been engaged to supervise the
excavator being used to clean silt.

AVPPL are conducting groundwater and surface
water sampling in and around the mine lease
area. The Water Sampling reports are enclosed as
Annexure 17.

33

In the case of any change(s) in
the scope of the project, extent,
quantity, process of mining
technology involved or in any

way affecting the
environmental
parameters/impacts as

assessed, based on which the
E.C was issued, the project
would require a fresh appraisal
by this Authority, for which the
proponent shall apply and get
the approval of this Authority.
In the case of transfer of ECs,
the matter shall be intimated
and get the approval from the
Authority as per the existing
norms.

Noted

34

The stipulations by Statutory
Authorities under different Acts

Noted
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and Notifications should be
complied with, including the
provisions of Water (Prevention
and Control of Pollution) Act,
1974, the Air (Prevention and
control of Pollution) Act 1981,
the Environment (Protection)
Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA
Notification, 2006.

35

The top soil, if any, shall be
temporarily stored at
earmarked place (s) and used
for land reclamation and
plantation. The over burden
(OB) generated during the
mining operations shall be
stacked at earmarked dump
site(s) only. The maximum
height of the dumps shall not
exceed 8m and width 20m and
overall slope of the dumps shall
be maintained at 45° The OB
dumps should be scientifically
vegetated with suitable native
species to prevent erosion and
surface run off. At critical
points, use of geo textile shall
be undertaken for stabilization
of the dump. Protective wall or
gabions should be made around
the dump to prevent erosion /
flow of sediments during rains.
The entire excavated area shall
be backfilled.

Not Applicable

The mine is already opened. All the overburden
from Kadavilla-283 is being used to backfill the
completed worked area in Kadavilla-1 and
therefore there is no overburden dumping site.

36

All the mining equipment used
in Mining like backhoe loaders
and excavators cause pollution
and hence shall be serviced
regularly & maintained for their

Being Complied

The following measures are being taken for the
control of noise levels: Good captive silencers are
being used in drilling equipment. It is ensured
that equipment is fitted with effective silencers,
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efficient functioning and for
reducing pollution. Disposal of
spent oil from diesel engines
should be as specified under
relevant Rules/ Regulations.

mufflers, acoustic linings, or shields, as
necessary. Vehicles are serviced regularly and
maintained properly to avoid any unwanted
generation of noise or vibration from them.

The mining contractor of AVPPL have Annual
Maintenance Contract (AMC) of the mining
equipment with the manufacturers who once
service the machinery take back the spent oil and
is ensured that it is handled as per Hazardous
Waste Rules and further disposed to authorized
(CPCB/KSPCB) handlers.

37

All vehicles used for
transportation and within the
mines shall have ‘PUC
certificate from authorized
pollution checking centre.
Washing of all vehicles shall be
inside the lease area.

Complied

It is ensured that all vehicles used for
transportation have valid Pollution Under Control
(PuC) certificate from authorized centers.
Washing of all vehicles is being done inside the
lease area.

Photograph of PUC

38

Effective safeguard measures
such as regular water sprinkling

Being Complied
Regular water sprinkling through water tankers
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shall be carried out in critical
areas prone to air pollution
such as haul road, loading and
unloading points and transfer
points and having high levels of
PM10 and PM2.5. Monitoring of
Ambient Air Quality to be
carried out based on the
Notification 2009, as amended
from time to time by the Central
Pollution Control Board.

on haul road and other dust prone areas such as
loading and unloading of minerals is being carried
out.

Environment Monitoring at the site has been
carried out by NABL accredited laboratory; M/s.
Standards Environmental & Analytical
Laboratories. Summary of the Ambient Air Quality
Monitoring (AAQM) during the compliance period
at 5 monitoring locations is mentioned below.
Perm.
Limit
100
60
80
80

Parameter Unit Max Min

72.5
37.8
BDOL
BDL

58.4
26.9

PMio
PMzs
S02
NO;

pg/m’
pg/m’
pg/m’
pg/m’

The Ambient Air Quality Monitoring Report is
enclosed as Annexure 18. All the monitored
parameters were found within the prescribed
limits.

39

Fugitive dust emissions from all
the sources should be
controlled regularly. Water
spraying arrangement at
project site, parking area, on
haul roads,

loading and unloading and at
transport points should be
provided and properly
maintained.

Being Complied

Regular water sprinkling through water tankers
on haul road and other dust prone areas such as
loading and unloading of minerals is being carried
out.

40

Environmental
Responsibilities (CER) as
prescribed by SEIAA/SEAC
should be carried out leading to
Environmental stability of the
Project region. The activities
carried out under CER should
be a part of the half yearly
compliance report. The

Corporate

Being Complied

AVPPL are in the process of implementing the
CER plan with expense heads under specific
activities as mentioned in the EC and the same
are being reported in the Half Yearly Compliance
Reports (HYCRs). Please refer Specific
Conditions: S. No. 9 and 19.
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certificates from the
beneficiaries, if the CER part is
completed should also be
submitted to the  State
Environment Impact
Assessment Authority (SEIAA)
along with year wise
expenditure.

41

The project proponent is
responsible for implementing
all the provisions of labour laws
applicable from time to time to
quarrying/Mining  operations.
The workers on the site should
be provided with on-site
accommodation or facilities at
a suitable boarding place,
protective equipment such as
ear muffs, helmet, etc.

Being Complied

AVPPL comply with all applicable provisions of
labour laws from time to time relevant to
quarrying/Mining operations. Contractors
involved in mining activity have given the
labourers accommodation in a3 residence about
2.5 km from the quarry location along with
required boarding facilities and with suitable
transportation to and from the quarry site.

All employees are provided with relevant
Personal Protective Equipment (PPEs) like
Helmets, Shoes, Fluorescent Reflective Jackets,
etc.

42

The proponent has to provide
insurance protection to the
workers in the case of existing
mining or provide the affidavit
in case of fresh lease before
execution of mining lease.

Complied

The contractors involved in mining at the quarry
will be completely responsible for insurance for
their workers and the same will be explicitly
mentioned the Service Order issued to them.
Affidavit for the same was submitted to SEIAA
vide letter No. AVPPL/SEIAA/2022-23/2090
dated 31.08.2022 (Enclosed as Annexure 6).

43

Occupational health
surveillance program of the
workers should be undertaken

periodically to observe any
contractions due to exposure to
dust and take corrective

measures, if needed. The report
of health surveillance
programme should be included

Being Complied

The medical health test checkup of the
employees, workers, and laborers as per Director
General of Mines (DGM) prescribed statutory
format are being taken up periodically by the
contractor involved in the mining operations to
observe any contractions due to exposure to dust
and take corrective measures.
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in the half yearly compliance
reports.
Medical Examination Report (Form O)
44 | The pits in the abandoned | Will be Complied
quarries and in the mined area | As per the mine closure plan the pits will be
shall be used for activities like | utilized for storing water as a rainwater
water harvesting, aqua culture | harvesting method and will also be induced to
etc. in an eco friendly manner. | sustain the groundwater table in an eco-friendly
manner. As per the post mining land use, an area
of 0.35 Ha will be used for water pond for storage
of water.
45 | If Government land is partly or | Noted
fully used for mining, the area
shall be returned at the end of
lease period after mine closure
with separate demarcation with
suitable survey marks.
46 | Any accident occurring in the | Noted

mined out area after the lease
period due to negligence in
carrying out safety measures
and non-closure, will lead to
suspension of all EC obtained
for mining by the Proponent.
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47

In case of transfer of EC the
matter shall be intimated and
approval from the Authority
shall be obtained as per the
existing norms.

Noted

48

The proponent shall submit Half
Yearly Compliance Reports
(1stof June & 1stof December)
on the status of compliance of
the stipulated EC conditions
including results of monitored
data (both in hard copies as well
as by e-mail) and upload the
status of compliance of the
stipulated EC conditions,
including results of monitored
data on their website and shall
update the same periodically. It
shall be simultaneously sent to
the respective Regional Office
of Ministry of Environment,
Forests and Climate Change,
Govt. of India and also to the
Office of State Environment
Impact Assessment Authority
(SEIAA). The proponent has to
submit Environmental
statement in form V of
Environment (Protection) Rules
1986 to SPCB on 31stMarch
every year.

Being Complied

Since the EC for the project was issued on
16.08.2022 and as per specific condition S. No.
2, The EC shall be valid from the date of
execution of permit/lease from the Department
of Mining and Geology, the Lease Order from
Department of Mining & Geology was executed
on 31.05.2023. Therefore, this present document
is the first Half Yearly Compliance Report (HYCR);
the same had been notified to MoEF vide Letter
AVPPL/MOEF/2022-23/2440 dated 24.05.2023
and email dated 26.05.2023 (enclosed as
Annexure 19).

AVPPL had complied with certain conditions that
were applicable prior to commencement of
operations and details of the same were
submitted to SEIAA vide Letter
AVPPL/MOEF/2022-23/2230 and email dated
28.11.2022 (enclosed as Annexure 20).

HYCRs on the status of compliance of the
stipulated clearance conditions are being
submitted to all the concerned agencies. As per
the Notification of Ministry of Environment and
Forests & Climate Change (MoEF&CC) dated
26.11.2018, wherein submission of HYCRs by
email/soft copy is declared acceptable, therefore
soft copy of HYCR for the period April 2023 to
September 2023 is being submitted.

49

The project authorities should
extend full cooperation to the
officer (s) from the Regional
Office of MOEF & CC located at
Bangalore/SEAC/SPCB/CPCB/

Noted
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

Dept of Mining and Geology,
while monitoring compliance of
the stipulated conditions, by
furnishing the requisite
data/information/monitoring
reports.

50

The above conditions shall
prevail notwithstanding
anything to the contrary, in
consistent, or simplified,
contained in any other permit,
license on consent given by any
other authority for the same
project.

Noted

51

The Authority reserves the right
to add additional safeguard
measures  subsequently, if
found necessary, and to take
action including revoking of the
Environment Clearance under
the provisions of the
Environment (Protection) Act,
1986, to ensure effective
implementation of the
suggested safeguard measures
in atime bound and satisfactory
manner.

Noted

52

The EC given will be withdrawn
at any time if the area is
declared high hazardous by the
SDMA.

Noted

53

The Environmental Clearance
will be subject to the final order
of the courts on any pending
litigation related to the land or
project, in any court of law.

Noted

54

Any appeal against this
Environmental Clearance shall
lie with the National Green
Tribunal, if preferred, within a

Noted
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Half Yearly Compliance Report (HYCR) on Conditions Stipulated in
Environmental Clearance (EC) No. 92-Q-2022 dated 16.08.2022
for the Period April 2023 to September 2023

Conditions

Compliance Status as on September 30, 2023

period of 30 days as prescribed
under Section 16 of the
National Green Tribunal Act,
2010.

55

Concealing the factual data or
submission of false/fabricated
data and failure to comply with
any of the conditions
mentioned above may result in
withdrawal of this clearance
and attract action under the
provisions of Environment
(Protection) Act, 1986.

Noted

56

The SEIAA may revoke or
suspend the order, for non
implementation of any of the
specific or any of the above
conditions. The SEIAA reserves
the right to alter/modify the
above conditions or stipulate
any further condition in the
interest of  environmental
protection.

Noted

57

As per regulation no. 106(2) of
metalliferous mines regulation
under Mine act, the height of
any bench shall not exceed six
meters and breadth shall not be
less than the height.

Being Complied

As per the Modified Approved Mining Plan
(Annexure 1), the bench height and width will be
maintained at a maximum of 6.0 m. It will be
ensured that the breadth shall not be less than
the height of the benches.
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Letter and email Regarding the submission of First HYCR

Annexure 20:
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ANNEXURE No: (16)

2934 -

No. 2304/DOT/ML/18 Department of Mining & Geology

Government of Kerala
District Office, Thiruvananthapuram,
Kesavadasapuram, Pattom Palace p, 0.,
Thiruvananthapuram 695004,
Phone 0471-2442055

eMail: geo.thi.dm kerala.gov.j

Dated 14.01.2019.
From
Geologist.

To
M/s. Adani Vizhinjam Port Pvt Limited
2 »d Floor,Vipanchika Tower, Thycaud
Thiruvananthapuram
Sir,
Sub:- Approval of Eco-frwnd]y Mining Plan - Granite Building Stone quarry in

Block no. 37 Re. survey nos. 554/1, 554/5, 554/6 of Nagaroor Village,
Chrirayinkeezhu Taluk, ThiruvananthapuramDistrict ~Teg,

Ref:- 1. Kerala Minor Mineral Concession Rules 2015
2. Your application dated 07.08.2018
3. Site inspection dated 29.12.2018

Port Pvt Limited, 2nd Floor, Vipanchika Tower, Thycaud, Thiruvananthapuram District
in Block no, 37 Re. survey nos. 554/1, 554/5, 554/6 of Nagaroor Village,
Chrirayinkeezhu Taluk, Thiruvananthapuram District, Kerala for an extent of

5. That provision shall be made for the housing facility for the labour with anp
basic infrastructure facilities including safe drinking water, toilets etc., within

6. That the yearly production (15t year 36,875MT, 2a¢ year 2,30,000MT, 34 year
2,29,969MT, 4tk year 2,29,250MT, 5th Year 55,000 MT respectively) approved in

the plan shall be strictly adhered to and if any deviation is required the same
shall be intimated in advance,

Your/s faithfully,
oo .
.r"%\ﬂ

ik
Geologist
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Mining plan

(including Progressive Mine Closure plan)
Prepared under Rule 23 & 58 of
Kerala Minor Mineral Concession Rule - 201 5

for the applied Building Stone Quarry

Situated at Re — Survey Block No. 37, Re - Sy. No. 554/1, 554/5

& 554/6 of Nagaroor village (Kadavila), Chirayinkeezh Taluk,
Thiruvananthapuram District - Kerala State.

Type of Land : Government Land.
EXTENT : 2.4706HA

My/s. ADANI VIZHINJAM PORT PVT. LTD,

2" Floor, Vipanchika Tower, Thycaud
THIRUVANANTHAPURAM - KERALA

Jﬂu. e u-na, flau.
nﬂamc

N . ot

-; U
VA S |

PREPARED BY

KANTHARAJ. K. O el

RQAP/GOA/ 130 / 2000/ A

METAMORPHOSIS

# 200, 2 Floor, 40™ Main, 15T Cross,
Behind Silk Board, BTM Layout,
27d Stage, Kuvempu Nagar}, " “""“a
Bangalore — 560 068 f,:

u

Mob. +91 9448384321

< |
‘%\ . '
Ph: +91 80 2678 3006@‘ ) -
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CERTIFICATE

This is to certify that the Mining/quarrying Plan including Progressive Mine Closure Plan
of proposed Building Stone quarry situated at Re - Sy. Block No. 37, Re — Sy No. 554/1,
554/5 & 554/6 of Nagaroor village (Kadavila), Chirayinkeezh Taluk, Thiruvnanthapuram
district of Kerala state, extends over an area of 2.4706 Ha. of M/s. Adani Vizhinjam
Port Pvt. Ltd, has prepared under Rule 53 & 58 of KMMCR 2015 by Mr.

KANTHARAJK

This is to request the Department of Mining and Geology, to make any further
correspondence regarding any correction of the Mining Plan with the said recognized

person at his address below:

KANTHARAJ K
METAMORPHOSIS
Head Office

“PRAKRUTHI BHAVAN”
#200, 1% & 2™ Floor, 40™ Main, 15"Cross,
Behind Silk Board, BTM Layout, 2™ Stage,
Bangalore — 560 058
+91 80 26687649 +9180 26783006

+91 94483 84321 +91 98450 27457

We hereby undertake that all modifications / updating as made in the said Mining plan by
the said recognized person be deemed to have been made with our knowledge and

consent and shall be acceptable on us and binding in all respects.
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v It is certified that the Pro gresswe Mine Closure Plan of proposed Bulldmg Stone quarry
situated at Re - Sy. Block No. 37, Re — Sy No. 554/1 554/5 & 554/6 of Nagaroor village
(Kadavila), Chirayinkeezh Taluk, Thiruvnanthapuram district of Kerala state, extends
over an area of 2.4706 Ha. of M/s. Adani Vizhinjam Port Pvt. Ltd., Complies all
statutory rules, regulations, orders made by the Central or State Government, Statutory
Organizations, Court etc., which have been taken into consideration and wherever any
specific permission is required the lessee will approach the concerned authorities. The
Information furnished in the Progressive Mine Closure Plan is true and correct to the

best our knowledge and records.

3. The provision of Mines Act, Rules and Regulations made there under have been
observed in the Mining Plan of proposed Building Stone quarry situated at Re - Sy. Block
No. 37, Re — Sy No. 554/1, 554/5 & 554/6 of Nagaroor village (Kadavila), Chirayinkeezh
Taluk, Thiruvnanthapuram district of Kerala state, extends over an area of 2.4706 Ha. of
M/s. Adani Vizhinjam Port Pvt. Ltd., where specific permissions are required, the
applicant will approach Director General of Mines Safety, and further the Standards
prescribed by DGMS in respect of Miners Health will be strictly implemented.

/o /c,- / 2009 For ADANI VIZHINJAM PORT PVT. LTD.

DATE: 6+122618 i

PLACE : THIRUVAN
RAJESH KUMAR JHA

CEO - Authorized signatory
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CERTIFICATE

This is to certify that, the provision of KMMCR 2015, have been observed in preparation of the
Mining Plan of proposed Building Stone quarry situated at Re - Sy. Block No. 37, Re — Sy No.
554/1, 55475 & 554/6 of Nagaroor village (Kadavila), Chirayinkeezh Taluk, Thiruvnanthapuram
district of Kerala state, extends over an area of 2.4706 Ha. of M/s. Adani Vizhinjam Port Pvt.
Ltd., Wherever the specific permissions are required, the applicant will approach the concerned

authorities of Department of Mining and Geology.

The information furnished in the mining plan is true and correct to the best of our knowledge.

IO/ e:-)/ /9
Date : 31122048 &
Place : | Bapgalore. ai( 4~
ﬂpﬂﬁf
' KANTHARAJ K

RQP/GOA/130/2000/A.

KANTHARAJLE,
RQP/GOA/130/2000/A
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HUARRY PLAN (INCLUDING PROGRESSIVE MINE CLOSURE FLAN) OF M/S, ADANI VIZHIJ294I1'I"

LTO..,

CONTENTS
Chapter - Description Page No.
INTRODUCTION . | 1-2
10 | GENERAL: :
a) | Name and Address of the Lessee 3
b) | Status of the Applicant 3
c) Mineral(s) which is / are included in the prospecting license (for 3
Fresh grant)
d) | Mineral(s) which is / are included in the / are included in the letter of 3
Intent / Lease deed :
e) Mineral(s) which is the applicant / lessee intends to mine <
) | Name of the Recognized Person preparing Mining Plan -
2.0 | LOCATION AND ACCESSIBILITY:
a) Lease details 4
' Toposheet No. with Latitude & Longitude of all corner boundary 5
points / pillars: |
b) Details of applied / lease area with location map (fresh area / mine)
> Whether the area falls under Coastal Regulation Zone (CRZ)
2if yes, details thereof
> Existence of road railway line, if any nearby approximate 6
distance:
¢) | Attach a general location map showing area and access routes. 7
3.0 | DETAILS OF APPROVED MINING PLAN / SCHEME OF MINING:
3.1 | Date and reference of earlier approved MP / SOM 7
3.2 | Details of last modifications if any (for the previous approved periad) 7
of approved MP/SOM, indicating date of approval,
3.3 | Give review of earlier approved proposal (if any) in respect of 7
exploration,  excavation, reclamation etc,,
i) Exploration
i) Mine Development & Exploitation
iii) | Land Reclamation & Rehabilitation.
iv) Waste Management
v) Plantation.

Prepared by Kantharaj K — Metamorphosis — Bangalore. LY
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LUARRY PLAN (INCLUDING PROGRESSIVE MINE CLOSURE PLAN)

LTD..
'CONTENTS
Chapter Description Page No.
|34 | Givestatus of compliance of violations pointed out by IBM, 8
3.5 | Indicate aﬁd give details of any ;115pension / closure / broh ibitory 8
order issued by any government under any rule of court of law

3.6 | In case of the MP / SOM is submitted for approval of modification, 8
specify reason and justification for modification under these rules.

PART - A
1.0 | GEOLOGY AND EXPLORATION

a) | Briefly describe the topography, drainage pattern, vegetation, 9
climatic, rainfall data of the area applied / mining lease area

b) | Brief description of Regional Geology with reference to location of 10
lease / applied area:

e) Detailed description of geology of the lease area such as shape, size 12
of the mineral / ore deposit, disposition various litho-units indicating
structural features if any etc.,

d) i) Name of the prospecting agency 13
ii) | Address 13
iii) | e-mail id and phone No, 13
Details of prospecting / Exploration already carried out 13
i) Number of pits and trenches indicating dimension, 13
i) [ Number of Boreholes indicating dimensions, borehole logs 13
iii) | Details of samples analysis indicating type of sample 13
iv) | Expenditure incurred in various prospecting operations 13
The surface plan of the lease area may be prepared on a scalelof 14
1:10000r 1 ;2000 .

g) | For preparation of geological plan, surface plan prepared on a scale of 14
1: 1000 or 1 : 2000 scale of the format may be taken as the base plan.

h) Geological sections may be prepared on natural scale of Geological 14
plan.

i) Broadly indicate the future programme of exploration with due 14
justification.

)] Reserves and resources 15

Prepared by Kantharaj K — Metamorphosis — Bangalore. Page 2
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GUARRY PLAN (INCLUDING PROGRESSIVE MINE COLOSURE PLAN) OF M/S, ADANI VIZHIJ.:2943.

LTD..
CONTENTS
Chapter Description Page No.
20 | MINING. |
AT OPENCAST MINING
a) | Describe briefly the existing as well as proposed method for 17
excavation with all design parameters.
b) Indicate year — wise tentative Excavation in Cubic meter 20
indicating development, ROM, pit wise :
I Insitu tentative excavation. 20
I | Dump re-handling 20
¢) Enclose individual year wise development plans and sections 21
showing pit layouts, dumps, stacks of mineral rejects, if any etc
d) Describe briefly giving salient features of the proposed method of 21
working indicating category of mine.
&) | Describe briefly the layout of mine workings, pit road layout, the 21
layout of the faces and sites for disposal of overburden / waste
» | Extent c“f mechanization 21
) Conceptual Mine planning up to the end of Tease period taking into 22
consideration the present available reserves and resources
> | Anticipated life of quarry 22
» | Excavation: 22
» | Recovery of ROM : 23
» | Disposal of waste : 23
» | Backfilling of voids: 23
» | Reclamation and rehabilitation: 23
3.0 | MINE DRAINAGE
a) | Minimum and maximum depth of water table. 23
b) | Indicate maximum and minimum depth of workings: 24
c) Quantity and quality of water likely to be encountered and discharge 24
d) | Describe regional and local drainage pattern. indicate annual rainfall, 24

4.0 | STACKING OF MINERAL REJECT / SUBGRADE MATERTAL AND
DISPOSAL OF WASTE:

7 QY Wi

B

~~ ;
& oume o

o\

3
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QuUARRY PLAN (INCLUDING PROGRESSIVE MINE CLOSURE PLAN) OF M/S. ADANI Vgpgm EU!; PvT, (

LTD,,
CONTENTS
Chapter ~ Description Page No.
0 a) | Indicate briefly the nature and quantity of topsoil, overburden / waste 25
and Mineral reject to be disposed off,
b) | The proposed dumping ground within the lease area be proved for 25
presence or absence of mineral and be outside the UPL.
) Attach a note indicating the manner of disposal of waste, 25
_ configuration and sequence of year wise build up of dump
5.0 | USE OF MINERALS AND MINERAL REJECT:
a) Describe briefly the requirement of end — use industry specifically in 25
terms of physical and chemical composition:
b) | Give brief requirement of intermediate industries involved in up 26
gradation of mineral before its end use.
¢) | Give detail requirements for other industries, captive consumption, 26
export associated industrial use etc,
d) | Indicate precise physical and chemical specification stipulated by 26
buyers:
e) | Give detail of processes adopted to upgrade the ROM to suit the used 26
requirement.
6.0 | PROCESSING OF ROM AND MINERAL REJECT:
a) | If processing / beneficiation of the ROM or Mineral Reject is planned 26
to be conducted,
b) | Give a material balance chart with flow sheet or schematic diagram 26
¢) | Explain the disposal method for tailings or reject from the processing 26
plant.
d) | Quantity and quality of tailings / reject proposed to be disposed, 27
e) Specific quantity and type of chemicals if any to be used in plant 27
f) Specific quantity and type of chemicals to be stored on site / plant. 27
g) | Indicate quantity of water required for mining and processing 27
7.0 | OTHERS PANG S
a) Site Services. - 27
b) | Employment potential: 28
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QUARRY PLAN (INCLUDING PROGRESSIVE MINE CLOSURE PLAN) OF M/S. ADANI V|2H1JA2\9145

LTD..

CONTENTS
Chapter Description Page No.
8.0 | PROGRESSIVE MINE CLOSURE PLAN |
81 | Environment Eéﬁeline information: ; ;I’}\ﬁach a note on the status of 28
baseline information with regard to the following.
> | Existing land use pattern indicating the area already 28
'| degraded:
> | Water regime: 29
» | Flora & Fauna: 29
QUALITY OF AIR, NOISE AND WATER 31
» | Quality of Air: 32
¥ | Water Quality 32
> | Ambient noise level 33
> | Climatic conditions: 33
3 | Hiuman settiements: 33
» | Public building, Places of worship and monuments: 34
> | Indicate any sanctuary is located in the vicinity of leasehold: 34
82 | Impact Assessment ) - ' '
i) Tand area indicating the area likely to be degraded due to 34
quarrying, dumping, etc.,
i) Air quality: 35
iiii) Water Quality: 35
iv) Noise levels 36
V) Vibration levels (due to blasting): 36
vi) Water Regime 37
vii) | Acid Mine drainage. 37
viii) | Surface Subsidence 37
ix) Socio Economics 38
X) Historical Monuments: 39
8.3 | Progressive Reclamation Plan
8.3.1 | Mined — out Land:
8.3.2 | Topsoil management
8.3.3 | Tailings Dam Management
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GUARRY FLAM (INCLUDING PROGRESSIVE MINE CLOSURE

PLAN) OF M/s, ADANI V2:9~4|6r PvT.

LTD,.
CONTENTS
Chapter ~ Description Page No.
8:3.4 | Acid mine drainage, if any and it mitigative measures 40
8.3.5 | Surface subsidence mitigation measure through back filling 40
the mine voids or by other means
8.4 | Disaster Management and Risk Assessment 40
8.5 | Care and Maintenance during temporary discontinuance 40
8.6 | Financial assurance 4]
' PART -B '
9.0 | CERTIFICATES ' Ip)
10.0 | PLATES 42
1 | Key Plan showing the Environment Plan showing the '
monitoring locations
2 Location and accessibility Plan
3 Block map showing the quarry area
4 Survey sketch / map showing the quarry area
5 | Google satellite image ' ' i
6 | Surface Plan
7 | Geological Plan )
8 Geological Cross Sections
9 Production Plan
10 | Production section
11 | Surface Plan — 500 mts
12 | Conceptual Plan / PMLU plan
13 | Progressive Mine Closure Plan
14 | Rain harvest & drainage plan
[“L .f s \ ‘
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QUARRY PLAN (INCLUDING PROGRESSIVE MINE CLOSURE PLAN) OF M/s. ADANI VIZH2!94T7VT.

LTD..
CONTENTS
Chapter Description Page No.
11.0 | ANNEXURES 42
1 Copy of the certificate of Registration of the Firm
2 Copy of the MOA & AOA
3 Copy of the Board of resolution
4 Copy of the photo ID and address of the Authorized signatory
5 Copy of the affidavit of IT filing.
6 Copy of the work awarded along with concession agreement
for development of port
7 Copy of the Form B
Copy of the N O C from District Collector.
9 Copy of the letter of intent received from the Director, DMG.
10 Copy of the demarcation certificate
11 Copy of non assignment certificate
12 Copy of the affidavit for taking safety and environmental
protective measures. '
13 Copy of the certificate of the RQP
14 Copy of the Calculation of area, volume and tonnages of
Reserve Estimation.
15 Copy of the Calculation of area, volume and tonnages of
Production programme
16 Copy of the Air quality monitoring report
17 Copy of the water quality report.
18 Copy of the Noise level reports
19 Copy of the report of soil quality
g
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam l294&,
Thiruvananthapuram - Kerala.

MINING PLAN / QUARRYING PLAN INCLUDING PROGRESSIVE MINE CLOSURE
PLAN OFPROPOSED “BUILDING STONE OQUARRY” OF
M/s.ADANI VIZHINJAM PORT PRIVATE LIMITED
ituated in Nagaroor village (Kadavila), ChirayinkeezhT aluk of Thiruvananthapuram

s_..—-——.—m——ﬂ'—
¥ District.extends over an_area of 2.4706 Ha, ¥
(Prepared under Rule 53& 58 of KMMCR 2015)

INTRODUCTION.

The Adani Group is one of India’s leading business houses based at Ahmadabad — Gujurat,
founded in 1988.Adani has grown to become a global integrated infrastructure player with
businesses in key industry verticals — Resources, in coal mining and trading; Logistics,
which is spread across ports, logistics, shipping and rail; Energy, with renewable,
thermal power generation and transmission businesses and Agro commodities and
ancillary industries, The integrated model is well adapted to the infrastructure challenges of
the emerging economies.

Adani Ports and Special Economic Zone Limited (APSEZ) is promoted by Adani Group,
which is one of India’s largest business conglomerates. The US$11 bn Group has interests

across resources.

90% of India’s international trade is through its ports, where Adani represent 24% of the
country’s port capacity and handle 15% of the couniry’s seaborne cargo. Adani ports’
footprint is spread across the Indian coastline with ports at 10 different locations. Adani have
ports at Mundra, Dahej, Tupa (in Tekra), Hazira and Mormugao, on the west coast; Dhamra
and Visakhapatnam on the east coast; and Kattupalli and Ennore on the southern coast of
India. Now container transshipment terminal is also upcoming Vizhinjam port in
Thiruvananthapuram, Kerala.

AdaniVizhinjam Port Pvt, Ltd., (AVPPL) is company belongs to Adani groups, having
their Registered office at Ahmedabad — Gujarat, and the local office at 2" Floor, Vipanchika
Tower, Thycaud, Thiruvananthapuram - 695014. The said company is a private limited
company register under Companies Act, 2013 on 27"‘1!:[3 2015 Acopy of the incorporation

certificate is enclosed as Annexure No. 1. & e\

o 'r i .
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam  Port Pvt. Ltd.,
Thiruvananthapuram - Kerala.

Further a copy of the MOA: &AOA is enclosed as Annexure No. 2. Mr. Rajesh Kumar Jha
is the Chief Executive officer (CEO) and authorized signatory of the said quarry for all the
operations. A copy of the board of resolution passed by the company is enclosed as
Annexure No. 3. A copy of the photo ID and address proof of the authorized signatory is
enclosed as Annexure No. 4. Further company has filed the income tax returns up to date and
an affidavit to an extent has been submitted to DMG (along with the Form B), a copy of the
same is enclosed as Annexure No. 5.

In view of the above, for the development of the port, Building stone material is one of the
major raw material. So the said company has applied in “Form B” to DMG,
Thiruvananthapuram, Government of Kerala for the grant of Quarry lease in Re - Sy. Block
No. 37, Re — Sy No. 554/1, 554/5 & 554/6 of Nagaroor village (Kadavila), Chirayinkeezh
Taluk, Thiruvnanthapuram district of Kerala state, extends over an area of 2.4706 Ha. A copy
of the form B is enclosed as Annexure No. 7.

Since the said land belongs to government (Parambooke) land, the District Collector of
Thiruvananthapuram has issued the NOC for purpose of quarry operation, a copy of the same
is enclosed as Annexure No. 8.

Further, M/s. AVPPL are in receipt of the Letter of Intent from the DMG —
Thiruvananthapuram for submission of approved quarry plan and Environmental clearance
for process and grant of the lease, a copy of the same is enclosed as Annexure No. 9.

The proposed area was demarcated on the ground by the village officer and also they have
issued the demarcation certificate and land assignment certificate. A copy of the same is
enclosed as Annexure No, 10 & 11 respectively.

When once the lease is granted, applicant has to take all the proposed safety, environmental
protective and other measures, to this effect an affidavit is enclosed as Annexure No. 12,

A Block map showing the above said area duly signed by the village officer is enclosed as
Plate No. 3 & Survey maps showing the said lease (lease sketch) duly signed by the village
officer is enclosed as Plate No. 4. The said area is marked on the google image and enclosed
as Plate No. 5. |

The said area was worked by some party earlier, and there is no operation of this area since
from last few years, thereafter M/s. AVPPL approached Kerala government for grant of

le"_‘_ g_-,\_l“ & G

building stone quarry. P A AL
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Mining Plan (including Progressive Mine Closure Plan) Of Mis. Adani Vizhinjam FQBH.
Thiruvananthapuram - Kerala.

1.0 GENERAL:

a)  Name and Address of the Lessee:

"

Name of the applicant | AdaniVizhinjam Port Pvt, Ltd.,
Represented by
Mr. Rajesh Kumar Jha —
Chief Executive Officer, (CEO)
Address 2™ Floor, Vipanchika Tower,
Thycaud, Thiruvananthapuram.
District Thiruvananthapuram
State Kerala
Phone -
Fax nil
Email | kadavilaland1@gmail.com
Mobile +91 9099005722

Mr. Rajesh Kumar Jha is the chief executive officer (CEO) and authorized signing
authority for the operation of the said quarry. To this effect board of resolution was passed
and a copy of the same is enclosed as Annexure No. 3. Further a copy of the photo ID and
address proof of the Authorized signatory is enclosed as Annexure No. 4.

b) Status of the Applicant ; Private Limited Company.

©) Mineral(s) which is / are included in the prespeeting license (for Fresh grant):
Biotite Gneiss (Granite) as Building Stone Material

d) Mineral(s) which is / are included in the / are included in the letter of Intent /
Lease deed:

Granite Building Stone Material

W
e) Mineral(s) which is the applicant / lessee intends to mine:; = [ R\
“ - . \::_‘ '.‘n'-‘ & |
ii 'f:._\ v '.f\.\\:.:u'\.“}‘ g - i
5 b1 . . Y " ok I-’ ]
Building Stone Material v L\ / xR
N TN ¥ ALY
Pt /
JERALP
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Thiruvananthapuram - Kerala.

Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhin%qiﬁzvt. L1d., '

(

(

f) Name of the Recognized Person preparing Mining Plan;

Name KANTHARAJ K W
Address  METAMORPHOSIS b
"Head Office

#200, 2" Floor, 40™ Main, 1% Cross,
Behind Silk Board, BTM Layout,
2" Stage, Kuvempu Nagar,
Bangalore — 560 068

Phone & Fax +91 80 26687649 +9180 26783006
Mobile [ +91 94483 84321 ' +919845027475 (
E-mail kantharajk@metamorphosis-india.com,
Registration No. RQP /GOA /130/2000/ A
Valid up to | 5™ October 2022
A copy of RQP certificate is enclosed as Annexure No, 13. @1
20 LOCATION AND ACCESSIBILITY: 78 '\
a) Lease details : ‘\*n‘\\ K ;k :’?

> v L3

The said proposed quarry area falls in the Re - Sy. Block No. 37, Re — Sy No. 55‘:1/ 1,554/5 &
554/6 of Nagaroor village (Kadavila), Chirayinkeezh Taluk, Thiruvnanthapuram district of
Kerala state, extends over an area of 2.4706 Ha. The said area lies towards southwest of
Nagaroor village at a distance of 1.20 kms and lies towards north of Kadavila Bus stop at a
distance of 0.50 kms approximately (distances are aerjal distance). This lease area is
approachable by all-weather road/s up to the up to Kadavila bus stop, thereafter a kutcha road
towards north will leads to area.

Thiruvananthapuram is the district head quarter and state’s capital too, which is at a distance
of 35.0 kms (by road) towards south of quarry area & Chirayinkeezh is the Taluk head
quarter which is at a distance of 13.0 kms towards southwest, where all the infrastructural
facilities are available. The nearest airport is at Thiruvananthapuram at a distance of 40,0 kms
and sea port at kollam which is at a distance of 50.0 kms. The nearest railhead on Broad-
gauge is Chirayinkeezh which is at distance of 9.0 kms.
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Mining Plan (Including Progressive Mine Closure Plan) Of M}s Adani Vlzhmjanzgmud.,
Thiruvananthapuram - Kerala.

Toposheet No. with Latitude & Longitude of all corner boundary points / pillars:

This area falls under the Survey of India’s Topomap No. 58 /D / 13 & 58 / D / 14. Since the
topomaps of Kerala are restricted hence, the same are not available. The said quarry area falls

between the geographical co-ordinates i.e

Latitude 08°43’ 41.70” N to 08%43° 51.74” N
Longitude | 76950’ 21.24” E to 76° 50’ 27.59” E

Totally, there are 8 corner pillars, where all the latitude and longitude are recorded and the
same are furnished below:

Boundary Latitude : N Longitude : E
Pillar D | M S D | M S
1 | 08 | 43 | 51.74 76 | 50 | 21.24
2 08 | 43 | 5016 | 76 | 50 | 24.90
3 08 | 43 | 4921 | 76 | 50 | 25.94
4 08 | 43 | 47.59 76 | 50 | 24.33
5 08 | 43 | 4521 | 76 | 50 | 2543
6 08 | 43 | 4530 76 | 50 | 27.59
7 08 | 43 | 43.54 76 | 50 | 27.45
8 08 | 43 | 41.70 76 | 50 | 24.14

However the Latitude and Longitude so recorded of all the corner boundary pillar is also
depicted on the Surface Plan enclosed as Plate No. 6 and the area is marked on the google
satellite image and enclosed as Plate No. 5.

Name of the Mine : Building stone quarry

Date of Grant of Lease : Applied for fresh grant
& Period / Expiry Date
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam Port Pvt. Ltd.,
Thiruvananthapuram - Kerala.

Name of the Lease holder : Adani Vizhinjam Port Pvt, Ltd.,
Mr. Rajesh Kumar Jha— CEO.

Address 2" Floor, Vipanchika Tower,

i Thycaud, Thiruvananthlépuram.
District ' ' Thiruvananthapura
State Kerala
Phone i
Fax nil
Email kadavilaland1@gmail.com
Mobile +91 9099005722

b) Details of applied / lease area with location map (fresh area / mine)

Forest Non Forest
Forest ( Specify) | Area in Ha Area in Ha
-- 1. Waste Land
-- 2. Grazing land
- 3. Agricultural Jand
-- 4, Others specify Govt. land 2.4706
Total -- Total 2.4706
Location and the accessibility map of the applied area is enclosed as Plate No. 2, ﬁ‘,;f; “—
Total lease area / applied area : 2.4706 Ha }f/ oLt &
i@l WENE
District & State : Thiruvananthapuram and Kera{a: S U
Taluk : Chirayinkeezh Village AL
3 ”* g gt i 5, .
LA L¥E

Whether the area falls under Coastal Regulation Zone (CRZ)? if yes, details thereof :
The said area does not falls under CRZ
Existence of road railway line, if any nearby approximate distance:

Public road connecting between Alamcode — Nagaroor lies towards south of the quarry area
which is at a distance of 0.50 kms, Main central road (MC Road) connecting between
Tivandrum to Kottayam lies towards east of the quarry area which is at a distance of 6.50
kms and the National Highway connecting between Thiruyananthapuram to Kochi lies
towards west of the quarry at a distance of 3.00 kms. The nearest railway line and station on

Broad-gauge is Chirayinkeezh which is at distance of 9.0 kms.
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s, Adani Vizhinjam Port Pwt, Ltd.,
Thiruvananthapuram - Kerala.

) Attach a general location map showing area and access routes, It is preferred _
‘ . that the area he‘:ma;ked on a Survey of India Topographical map or a Cadastral "
map or Forest map as the case may be. However, if none is of these available the

area may be shown on an administrative map.

The said area is demarked on the key plan showing the location and surrounding features up
to 5.0 kms radius is enclosed as Plate No. 1, the location and accessibility of the said area is
marked on the Kerala political map and enclosed as Plate No. 2. The applied area is marked
on the Re- Sy Block map No. 37 enclosed as Plate No. 3, a survey map / sketch showing the
applied area issued by the Thasildar is enclosed as Plate No. 4. Further the said quarry area is
shown on the Google satellite image enclosed as Plate No. 5.

3.0 DETAILS OF APPROVED MINING PLAN / SCHEME OF MINING (if any):
3.1  Date and reference of earlier approved MP / SOM

This is a fresh grant of lease which is under process, hence there was no Mining plan or
Scheme of mining was prepared. This is the first mining plan has been prepared and

submitted for approval.

3.2 Details of last modifications if any (for the previous approved period) of
approved MP / SOM, indicating date of approval, reason for modification.

NOT APPLICABLE

3.3 Give reason of earlier approved proposal (if any) in respect of exploration,
excavation, reclamation etc., 7Y

NOT APPLICABLE oV \
; %‘Iﬂ‘e"“‘\“ s t/
) Exploration :  NOT APPLICABLE .

i) Mine Development & Exploitation

This mine / quarry was worked by some other person / company (party / company not know)
way back in 2007. Over all in the proposed and applied quarry area have been excavated over
an area of 0.8530 ha approximately. Below table shows the detajl calculation of excavated
quantity:
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam Port Pvt. Ltd,
Thiruvananthapuram - Kerala.

Pit No. | Ave.Length | Ave, Width | Ave Depth | Volume Quantity
(in M) (in M) (in M) (CuM) In tonnes
; S 70 10 . 25 17,500 43,750
5 T 25 i 25 4 | 2,500 6,250
3. 50 25 15 18,750 46,875
50 40 15 30,000 75,000
Total 73,500 | 1,71,875
(Say 1,72,000 tonnes)

About 1,72,000 tonnes of material has been extracted by the earlier party who worked this
area.

Even considering by standard method i.e, 3,20,000 tonnes per hector (as per the form 2) the
worked out are is 0.8530 which works out to 2,72,960 tonnes. Since most of the bench are
having slopes and which are erratic manner so the above said length, width & depth is
considered on an average basis and excavated tonnages has been estimated.

iii)  Land Reclamation & Rehabilitation. NOT APPLICABLE C&L}}/ /
1"‘5.9

iv)

Waste Management. NOT APPLICABLE -0 5 ol B
s '- LA ; q%ﬁ

v)  Plantation. NOT APPLICABLE 25160
34  Give status of compliance of violations pointed out :
NOT APPLICABLE

3.5 Indicate and give details of any suspension / closure / prohibito |
any government agency under any rule of court of law.

NOT APPLICABLE

3.6 In case of the MP / SOM is submitted under rules 9 and 10 of the MCDR’ 88 or
under rule 22 (6) of the MCR’ 1960 for approval of modification, specify reason
and justification for modification under these rules.

NOT APPLICABLE

All the above paragraphs are not applicable, as this mining plan is first mining plan is being
prepared and submitted for approval.
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam Port Pvt. Ltd.,
Thiruvananthapuram - Kerala. '

PART - A

. 1.0 GEOLOGY AND EXPLORATION. A

W

a)  Briefly describe the topography, drainage pattern, vegetation,
data of the area applied / mining lease area:

Timatic, rainfall

Topography : The said proposed area occupies the isolated hillock lies toward
north of Kadavilla trending NW — SE. The highest elevation is about 120 m above MSL at
middle of the quarry (near BP 4) and the lowest elevation is 55 m above MSL towards north
(near BP 1). The lease area is generally sloppy towards northwest & southeast. The slope is
moderate to steep.

Drainage pattern  : There are no any perennial water course / water bodies /
streams / nallahs within the quarry area. The storm water passes through the minor water
courses and gets confluence with the adjacent nallah. Apart from this the water source in this
area is mainly storm water. Entire storm water flows through the garland drains provided all
around the quarry pit and same will be collected in settling pond. The drainage pattern in this
region is parallel to sub parallel.

Vegetation : Most of the quarry area is broken up, the broken up area is
devoid of any vegetation, the area which remained as unbroken and surrounding the lease is
sparsely vegetated.

Climatic : The climate of the area is typical of Western Ghats region. It
receives high rainfall and exhibits temperature variations with moderate summer and
moderate winter, Meteorological data for the following climatic are under progress

1. Temperature 2 Relative Humidity
3 Rainfall
Temperature s The temperature normally ranges from 28°C to 32° C on the

plains but drops to about 20°C in the highlands. The Highlands of Kerala, enjoys a cool and
invigorating climate the year-round. Owing to its diversity in geographical features, the
climatic condition in Kerala is diverse.

Relative humidity In general the relative humidity in the area is observed to be
high due to its proximity to the sea. During the summer it varies from 36 to 93, during
monsoon it varies from 22 to 90 (some time up to 100) and during the winter it varies 80 to
90.
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Mining Plan (Including Progressive Mine Closure Plan) Of Mfs Adani Vlzhlnja29‘58 Ltd.,
Thiruvananthapuram - Kerala.

Rainfall : . Generally there are two monsoons in Kerala, the onset
monsoon is known as Southwest Monsoon which commence form June and ends in
September. The second monsoon is known as Northeast Monsoon and also known as Reverse
monsoon which commence from October and ends in November The average ramfall for the
last ten years is around 3 ,000 mm annually. .

b) Brief description of Regional Geology with reference to location of lease / applied

area.

Kerala State, bounded by north Jatitudes 8° 17' 30" and 12° 47' 40" and east longitudes 74° 51'
57" and 77° 24' 47" covers an area of 38,864 sq km and is located in the southwestern part of
the Indian Peninsular shield. This linear strip of land is bounded by the Western Ghats on the
east and the Arabian Sea on the west.

The state is divisible into four broad physiographic units. They are:
.| ¥l f i‘f it ;

"5 e itngs y
(i)  the low-level coastal strip fringing the Lakshadweep sea, \ _g'. / -
(ii)  the landforms marked by laterite cappings between altitudes of 30m quq zeo.m,f;;#
(iif)  the foot hills of Western Ghats ranging in altitude from 200 to 600 m and na ‘:_.‘5

(iv)  the steeply rising Western Ghat hill ranges with altitudes reaching upto 2500 m. of the
total area, 35,955 sq km area is constituted by hard rock crystallines and the rest by
soft sediments. The crystalline comprise Gneiss, gneiss, granite, metasediments,
gabbro and dolerite to mention the major ones. The sedimentaries occur mostly in the
coastal areas. mineral deposits of clay, bauxite, rare earth sands, glass sand, iron ore,
limestone, gold, graphite, chrysoberyl etc. are known to occur in the state.

The geology of Kerala kindled the interest of even the earliest workers in the field. Buchanan

in 1800 coined the term “laterite” after a study of the quarries near Angadipuram in the

erstwhile Malabar. General Cullen (1840 — 60) discovered graphite occurrence in Trayancore
and was the earliest to study the sedimentary formations around Kollam. In the later part of
the 19th Century, Bruce Foote, (1883) and William King,(1875,1878,1882) of the Geological

Survey of India (GSI) took traverses across the State and recorded their findings on geology

and mineral resources. In 1907, a Geology Department was formed in Travancore for

systematic survey of minerals. Chacko (1922) and Masillamani (1914) made significant
contributions to the geology of Kerala.

Geologically, Kerala is occupied by Precambrian crystallines, acid to ultra basic intrusive of
Archaean to Proterozoic age, Tertiary (Mio-Pliocene) sedimentary rocks and Quaternary
sediments of fluvial and marine origin. Both the crystallines and the Tertiary sediments have
been extensively lateritised. Based on the detailed studies by GSI during the last three
decades, the following sn'éltigraphic sequence has been suggested.
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam 2‘959(1,
Thiruvananthapuram - Kerala.

Quaternary (Q)

\*f;;;.

Pebble bed

| Kadappuram Formation(marine)

nyar Formation(fluvial)

E
- ‘\i-u_.._

yyam Formation(fluvio-marine)
uruvayurFormation (Palaeo-marine

"Laterite

Mio-Pliocene (TertiaryTt)

Warkalli Formation(Sandstone and clay
with lignite intercalations)

Quilon Formation (Fossiliferous limestone
and calcareous marl).

Mesozoic Gabbro / Dolerite dykes
Younger granites Alkali granites, granite, granophyres and
(550-390ma) other acid Intrusive.
P Gneisss(younger) Massive Gneiss, incipient Gneiss, Cordierite
R (550Ma) Gneiss.
0 Ultrabasic/basics(Younger) | Perinthattaanorthosite, Kartikulam gabbro,
i (700-600Ma) Adakkathodu gabbro, Begur diorite
E Basic Intrusives Agali- Anakkatti dykes
R (2100-1600Ma)
0 Migmatite/gneiss/older Garnet- biotite- gneiss with associated
Z granitoid(PGC II) migmatites,  quartzo-felspathic  gneiss,
o (Ptm)(2500-2200Ma hornblende gneiss, hornblende- biotite
I gneiss, quartz- mica gneiss
c Vengad (APtv) Group Quartz-mica  schist and  quartzite,
conglomerate
Gneiss(older) (Ac) ‘Mafic granulite, pyroxene granulite, Banded
2600Ma magnetite quartzite and gneissic Gneiss
Khondalite Group (Ak) Quartzite, mafic granulite, calc-granulite
A gamnetbiotite- sillimanite-cordierite gneiss,
R garnet-biotitegneiss, leptynite
C Peninsular Gneissic | Foliated granite, hornblende gneiss, pink
H Complex (PGC I) (Ap) | granite gneiss, biotite gneiss.
A (3000Ma)
E Layerd ultrabasic — basic | Peridotite, dunite, pyroxenite, anorthosite
A Complex (3100- 3000Ma)
N Wiynad Schist Complex Talc- tremolite schist , fuchsite quartzite,
(Aw) (3200Ma) amphibolite, cale granulite, quartz sericite
schist, kyanite quartzite, garnet ~ sillimanite
gneiss/ schist, magpetite quartzite, kyanite
mica schist.
Base not recognized

.Source: Geological Survey Of India, Miscellaneous Publication No. 30, Geology And
mineral Resources Of The States Of India Part IX — Kerala — May 2005.
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizlliﬂj:am Port _g_vt, Ltd,, [

Thiruvananthapuram - Kerala.

¢) Detailed description of geology of the lease area such as shape, size of the mineral
/ ore deposit.

lMost of the quan'iy area is exposed by Charnokite (commeféially known as Gra_lﬁlite),only
towards the north of the quarry area part is covered by topsoil with the thickness varying
from 0.75m to 1.00 mits.

The geological parameters / features of the ore body as obtained from the field mapping and ,
exploration studies reveal the following,

General strike ; NW - SE with local variation of 15° ~ 20 %n
Either side. e

Dip : 70°- 80° dipping northerly,”. ;o\

Length of the ore body : 250 mts, ;/ S ‘t!

Width of the ore body ; 50 —~ 100 mts. 1 '

Depth of the ore body : 50 mts \&

b . . 5 -..—' _.
A geological map showing the different litho units is mapped and enclosed as-Plate No. 7.
And the cross section showing the disposition of the different litho units are marked and
enclosed as Plate No. 8.

Overburden : The overburden is mainly topsoil, intercalated waste and mining loss,
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani

Thiruvananthapuram - Kerala.

Vizhinjam 12195 _ad.,

PHOTOGRAPH SHOWING THE OUTCROP OF GNEISS\

Name of the prospecting agency

In House

(i)

Address

2" Floor, Vipanchika Tower,

Thycaud, Thiruvananthapuram..

District

Thiruvananthapura

State

Kerala

Phone

Fax

nil

(i)

Email

kadavilaland | @gmail.com

Mobile

+91 9099005722

€)
i)

i)

ana
iii)

iv)

Details of prospecting / Exploration already carried out:

Number of pits and trenches indicating dimension, spacing etc along and
across the strike / foliation with reference to geological plan:
Number of Boreholes indicating dimensions, spacing inclination, color level,
depth etc with standard borehole logs duly marking on geological plan /

section.

Details of samples analysis indicating type of sample (surface / subsurface
from pit / Trenches / boreholes etc)
Expenditure incurred in various prospecting operations:

No explorations in the form of boreholes / pits / trenches are carried out. More over this
quarry area was worked formerly by some party / company way back in 2007 and the broken
up area is about 1.30 Ha which is fully exposed by Building stone. More over the material is

continued along the strike.
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam Port Pwt. Ltd.,
Thiruvananthapuram - Kerala,

Since the quarry lease area is exposed by Biotite Gneiss / Granite (Building stone) outcrop
with thin layer of soil. Biotite Gneiss / Granite is a type of Granite which is a plutonic

d |igneous rock of coarse to fine grained nature, formed by, molten magma, Gtanite,
petrologically connotation refers to the group name of a family of deep seated rocks. Hence
the exploration is not required and the depth will extend beyond 50.00 mts,

f) The surface plan of the lease area may be prepared on a scale of 1 : 1000 or ] :
2000 with contour intervals of maximum of 10 m depending upon the
topography and size of the are duly marked by grid lines showing all features.

Surface plan of the lease area has been prepared on 1 :1000 scale showing all the surface
features with 5.0 mts contour interval is enclosed as Plate No. 6.

g) For preparation of geological plan, surface plan prepared on a scale of 1 ; 1000
or 1 ; 2000 scale specified under para 1.0 () of Part A of the format may be
taken as the base plan.

Geological plan of the lease area has been prepared on 1 :1000 scale showing all the
geological attitudes such as dip, strike and so on considering the surface plan as a base plan is

enclosed as Plate No. 7.

h) Geological sections may be prepared on natural scale of Geological plan at

e suitable interval across the lease area from boundary to boundary.

———

<§>‘" *Geological cross sections are prepared on 1:1000 scale from boundary to boundary, showing

\

N Yy th@ﬁigposition of the various lithounits, structural features and ete, 1s enclosed as Plate No. 8.

p if Broadly indicate the future programme of exploration with due justification

-

K e¥ (duly marking on Geological plan year wise location in different colours) taking

into consideration the future tentative excavation programme planned in next
five years as in table below:

The said quarry area was worked formerly and Gneiss (building stone material) is exposed in
entire area and it can be seen up to 40 mts above from the general ground level. Gneiss is a
type of Granite which is a plutonic igneous rock of coarse to fine grained nature, formed by
molten magma. Gneiss, petrologically connotation refers to the group name of a family of
deep seated rocks. Hence the exploration is not required and the depth will extend beyond
50.00 mts.
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam 1219631,
Thiruvananthapuram - Kerala,

b)) Reserves and resources are furnished in a tabular form as given below:

Below table shows the reserves of Buildmg stone matenal (Gneiss):

1 As on 01St November, 2018

Insitu reserves Unit ; in tonnes
Category ~ ROM
Total Waste Rock
Mineable reserves 7,81,094 | Considered as a
Blocked reserves 16,17,406 production.
Geological reserves 23,98,500

Note : Geological Reserves = Mineable Reserves + Blocked Reserves

Of the above Geological reserves of 2.398 million tonnes, only 0.784 million tonnes of
reserves can be exploited / mineable, while the balance of 1,617 million tonnes of reserves is
getting blocked which cannot be mined due to the boundary and practical constraints, Hence
for all practical purpose (for production and future planning) only Mineable reserves are
considered,

Below table shows the Level wise /bench wise Insutu reserves (Mineable)

As on 01* November 2018
Unit : tonnes
Bench ROM Waste
levels Rock
118 2,500
12 34,375 T MINASS
106 1,08,125 | Considered P ¢
100 1,15,625 as = AY
94 1,27,031 | production | =| sraanai )
88 1,21,040 | hence not 2 "_-a
) T 94,674 established ¥ : ‘-}‘:;:; "
76 96,232 o -
70 56,924
64 24,567
Total 7,81,094 -

Prepared by Kantharaj K — Metamorphosis — Bangalore.

Page 15




Mining Plan (Including Progressive Mine Closure Plan) Of My/s.

Thiruvananthapuram - Kerala.

Adani Vizhi

Below table shows the Section wise Insutu reserves (Mineable) :

As on 01* November 2018
3 X - : Unit : tonnes,
Between Cross ROM | Waste
! section Rock
N:2050 toN:2000 | 84,250 | Considered
| N:2000 toN: 1950 2,16,437 as
| N: 1950 toN: 1900 1,96,563 | production
J[NT900 0N 1850 | 1,106,635 hence not
L N:1850 to N : 1800 1,20,938 | established
IN:1800toN: LB 52081
Total 7,81,094

NOTE : Above figures are rounded to next nearest decimal.

The details calculations of section wise / bench wise areas, volume, tonnages are enclosed as
Annexure No, 14.

Method of Estimation:

The estimation of ore reserves is made by conventional parallel cross section method using
geological cross section. The geological cross sections are prepared at a regular interval of
100 m across the strike of the ore body. The area of individual litho units in each and every
cross section is calculated separately. The volume between the cross section is arrived on the
basis of the average the area of parallel cross section i. e. ((S1 + S2) / 2) and multiplying
sectional interval. And tonnage is arrived by multiplying by its bulk density,

Note: Following are the parameters considered for reserve estimation:

Category of ore | Bulk density | Recovery %
Granite 250 100.00
Waste rock o "
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s, Adani Vizhinjam la9651,
Thiruvananthapuram - Kerala.

2.0 MINING

A. OPENCAST MINING

a) Describe briefly the existin‘é as well as propuse‘& method for _e;xcava‘fion with all

s

design parameters indicting on plans / sections.

et

Quarrying / Mining

Formerly, this quarry was in operation, it was being worked with conventional open cast
method. Based on the mode and method so adopted and taking into the consideration of
geological parameters, the quarry pit is designed such that the height of the bench is kept
about 6.0 mts max., and the width is also kept 6. 0 mis, maintaining 45° p1t slope

m——— = s e

Mining operation will be commenced from h1gher elevation to the lower elevation, benches
will be developed and it will be advance in south gn_d west dlrectron laterally. More so this
area was worked earlier by some other party, ‘where there is a high wall benches, 50 initially
the height of the high-wall bench will be reduced, when it comes to the 1ower fevels, benches
will take the circular shapes and pit will be formed. The Mining operation will be controlled
and supervised by Statutory persons like Mine Manager, Mine Foreman, Mining Matg Cum
Blaster certificate Holder issued by the Director General of Mines Safety, Dhanbad: s _ AR -~"‘-'-.\';‘- =
Ay (LY
Jz : v

fh’ iR i3] :'!’l\
‘f g-nn'““" "I
.‘ -

Drilling, Blasting and its parameters:

The nature of the rock is mamly hand to medium hard in nature hence drilling and hlg\mmg is ,«
required to dlslodge / loosen the matenal from the main rock mass. The broa y
parameters are determined for the blasting pattern and blast ¢ desxgn, wh1ch are as follows:

» The Drilling pattern will be decided by the Certificate Holders / competent personnel
and the blasting hole area is marked on the ground by certificate Holders.

» Since the bench height needs to be maintained at 6.0 m, Blast hole will be, preferably
by deep hole where the dlameter is normally 115 mm and the depth of the hole is 6.5
m mcludmg sub drilling, Consmlenng the safety aspect the blast will be carried 61;1:‘;5
two phases i.e, 3.00 m each phase.

» Blasting pattern is generally square or rectangle or Staggered The Burden and
Spacing will be decided as per the requirements of the size of the boulders, generally
the burden ranging from 2.00 to 2.50 meters and spacing of 2.50 to 3.00 meters.

» Usually single / double row of holes is b] blz{stecl along free face to achieve eptimum
‘powder. factor, best fragmentation and mlmmlzed adverse impacts on account of

blastmg
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» Maximum numbers of holes will be blasted at a time in a round are generally limited
to 20 with non — electrical detonators (NONEL) to mitigate adverse impacts such as
'alr blast, fly rock and ground v1brat10n The Igmtlon will be the Non Conventional
and Eco Friendly method by NONEL (Non Elec_t_;_i_c Detonators).

> The 6 Meter hole will be blasted in two phases of 3.0 mts each one after the other, by
inserting one Nonel at bottom and another one is at the middle of the hole, so the hole
will be blasted two times one after the other with delay of 17 Milli Seconds. The first
3 Meters at the bottom will be blasted first and the middle one next will get blast a
gap of 17 Mﬂh Seconds The blast delay from hole to hole will be 17 Milli Second
and 42 M1111 Second from row to row. A schematic of drilling and bIastmg pattern is
shown in the foregomg page :

> After drilling the certificate Holder prepare the Blasting Date Sheet incorporating the

Burden, Spacing, Depth, Conversion Factor, Expected Yield, Powder factor, Booster

consumptlon in Kgs and Percentage, Column charges in Kgs and Percentages, Charge

per Delay, Time of Blasting and other Parameters as per the field and after the

*Blastmg the Noise level, Fly rock distance, Vibration limit will be recorded in the

/& Blasting Date Sheet, Different Parameters and get approval from the Head of Mining

ol Operation.

> Nitrate mixture types of explosives are used for blasting with 20 to 25 percent,
proportion of primer / booster cartridges and rest as column charge. About 20 - 25kgs
of explosives are loaded in 115 mm diameter holes. And powder factor raﬂé}ng
between 5 to 6 tons per kgs of explosives is achieved.

» Subsequent to the drilling and blasting, the material so fragmented / loosens from the
rock mass, the boulders so generated subsequent to the blasting, will be broken with

L Pt
"-\ - \
\
lh

the help of the rock breakers There after the material is loaded into trucks / tippers of |

20 tonnes capacity with the help of the excavator. The loaded material is transported
to the Vizhinjam Port. o

N

SCHAMITIC SHOWING THE BLAST HOLE PATTERN

0 -17Ms-0- 17Ms-0 -17Ms-0-]7Ms-0-17 Ms-O- 17Ms-0- 17 Ms-O- 17Ms-0 - second row
620 586 a2 518 484 467 433 399 365 42Ms
603 569 535 501 467 450 416 382 348

0 -17Ms-0- 17Ms-0 ~17Ms-0-17Ms-0-17 Ms-O- 17Ms-0- 17 Ms-0- 17Ms-0 x ~ first row
34 68 102 136 170 204 238 272 306
17 51 85 119 153 187 220 255 289

Free Face
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IGMITION

17 ME CAMNECTOR

173 M

FFIRKR
T T T RO

NONEL TUBE~1

PRECAUTION TAKEN WHILE BLASTING

| € (¥ ggrinst® 1%
\ B /
\ A Py
B34\MS :
\\:&: A
27 M

1. Siren will given three Times before the Blasting and Hooter announcement will be

made before the Blasting
2. 8 persons will be sent to different locations with Red flag as a sign of caution of

blasting,

3. After getting the confirmation from 8 persons through Mobil or WalkeTalke
(wireless) the ignition will be given.

4. One Time siren will be given after the Blasting.

5. The 8 persons will be called back to the Quarry and get the feed back about the

Blasting.

ADVANTAGES OF NONEL

1. The Nonel is used in rainy season because it is Non Electric Detonator.
2. Itis bottom ignition.
3. The Noise is less.
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4. Fly Rock is less.

5. Vibration is less.

6. Fragmentation is good.

7.y It is Eco friendly method of Blasting.

Safety and Precautions:

Before onset of monsoon, drains are cut along toe of the quarry faces to divert the surface run
off. Garland drain is provided at the quarry top to regulate monsoon water and direct the
same to the settling ponds / quarry pit to contain the quarry wash off and to avoid the same
joining to the adjoining surface water bodies / water courses. It also helps to avert eventyal
collapses and damages to the quarry faces.

The pit will be fenced by barbed wire, such that no habitats can enter the pit. And watch and
ward is provided round the clock.

b) Indicate year — wise tentative Excavation in Cubic meter indicating development,
ROM, pit wise as in table below:

I. Insitu tentative excavation.

Below table shows the proposed Year wise Production & Development quantities (in three
leases) with its respective strip ratio:

Unit in Tonnes ,/;\;“'Th |

Year ROM Waste p‘%’f
Ist Year 3.6,875w“’Considered é%’f _‘
2nd Year 2,30,000 }~  as L AR
3rd Year | 2,29,969 }-production 5 Ay
4thyear | 2,29,250.]" hence not A
5th year 55,000-] established |
Total | 7,81,094 i

The year wise projection of working is marked on the Production plan and enclosed as Plate
No. 9. The year wise proposed projection and its dispositions of the benches are shown on the
Production Cross Section and enclosed as Plate No. 10. The detail calculation of the area,
volume & tonnage for the above said years is enclosed as Annexure No. 15,

II. Dump re-handling (for the purpose of recovery of mineral)

Presently there are no any dumps so as to recover the mineral.
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c) Enclose individual year wise development plans and sections showing pit layouts,
dumps, stacks of mineral rejects, if any etc in case of “A” category mines.
Compnsxte development plans showing pit layouts, dumps, stacks of mineral
reject if any, etc, and year wise sections in case of “B” category mines.

The year wise projection of working is marked on the Production plan and enclosed as Plate

No. 9. The year wise proposed projection and its dispositions of the benches are shown on

the Production Cross Section and enclosed as Plate No. 10.

d) Describe briefly giving salient features of the proposed method of working
indicating category of mine.

By taking into the consideration of geological parameters of the building stone, the said
quarry is proposed to work with conventlona] open cast method with bench system and mode
of operation is mechanized. Based on the mode and method so adopted and considering the
geological parameters the quarry pit is designed such that the height of the bench is kept

about 6 00 mts max., and the width is also kept 6 00 mts, mamtammg 45° plt slope

e) Describe briefly the layout of mine workings, pit road layout, the layout of the
faces and sites for disposal of overburden / waste along with the ground
preparation prior to disposal of waste, reject etc. a reference to the plans and
sections may be given.

As far as mine working is considered, a systematic and scientific way of mining will be
carried out. Based on the mode and method so adopted and taking into the consideration of
geological parameters of the ore body the quarry pit is designed such that the height of the
bench is kept about 6.00 mts max., and the width is also kept 6,00 mts, maintaining 45° pit
slope. To win the material the benches are advanced sideward and laterally.

The waste rock in this quarry is mainly, the topsoil. Generally, in the building stone quarry
about 5 — 6 % of waste will likely to generate. But in this quarry the matemal,,ns-eensumed for
development / construction of Sea port, where the waste generated ;ggdjagug{ecf‘ fotf x;he
purpose. Hence no waste is estimated.

| ol .
Extent of mechanization: &’f»' ‘
The maximum handling of building stone material is 2,30,000 tonnes during the second year

of the ensuing plan period. The adequate total handling capacity of loading units will be
deployed. For hauling of proposed quantities of building stone, the requirement is met with a
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fleet of 20 nos, of tippers of 20 tonnes capacity each. List of Quarrying machinery deployed
in the quarry along with their capacities, are shown in below table:

Sr; | Equipment/ | [ Nosof | Engine | Bucket (

No Machinery units HP Capacity
%W\ | 1 |[Excavator 1 | 350 25M° ,_
’\ 2 | Rock breaker i 165 F22 -,
"<, 3 | Tippers 10 400 |20 tonnes C

" &[4 | Compressor 1 169 600 CFM
’ *v// 5 | Drilling machine 1 - - ¢
= 6 | Jack hammer 4 - - /A
7 | Water tanker I 130 | 10.0KL (

) Conceptual Mine planning upto the end of lease period taking into consideration
the present available reserves and resources describing the excavation, recovery
of ROM,'DiSPOS.al of waste, Backfilling of voids, Reclamation and rehabilitation |
showing on a plan with few relevant sections.

For any Mine / quarry, Preparation of Conceptual Plan amounts to, fore-seeing in totality and
planning for quarrying and related activities through-out its life span, till such time all the i
usable mineral / ores are exhausted to the economical limits and lease area is reclaimed to the
extent possible. The norms laid down by the government agencies from time to time do play
important roles, f

Therefore, preparation of ideal conceptual quarry plan for any quarry is difficult and such
plan prepared, remains acceptable only under given circumstances. It cannot be aver looked
that, any such plan undergoes amendments and revisions in the course of progressive stages |
of exploitation. i

l

Anticipated Life of Quarry ;

Based on the reserves and considering the projected production target during first five year
the anticipated life of the quarry will be about Syears,

|

|
Excavation The below table shows the production for the successive blocks of five X

year till the conceptual period: N
Qty in tonnes N

Period of five years Proposed Production
1% block of five years 7,81,094

Prepared by Kantharaj K — Metamorphosis — Bangalore. Page 22 ]




Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam 2t97 1(1.,
Thiruvananthapuram - Kerala.

Recovery of R O M:

Subsequent to the drilling and blasting, the material so dislodged / fragmented / loosens from
the rock mass, the boulders S0 generated, will be. broken with the help of the rock breakers. .

" There after the matérial is loaded into trucks / tippers of 10.0 tonnes capacity with thé help of

the excavator. The loaded material is transported to the port development.

Disposal of waste
Generally, in the building stone quarry about 5 — 6 % of waste will likely to generate. But in
this quarry the material is consumed for development / construction of Sea port, so the waste

generated is considered as production. Hence no waste is estimated and no disposal of waste,

Backfilling of voids i Since there is no waste generation at this quarry, no
backfilling of voids.

Reclamation and rehabilitation: _ ".1 , ;

At the end of the lease period / conceptual period pit extends over an’ ﬂrea of 1 9706 hqr
approximately (including roads). Part of the pit i.e 0.3500 ha of area will be aanvened a.e,'ra

= 3

water pond, and the balance area 1.6206 Ha will be retained as pit. s’

Plantation will be carried out on the lease periphery, covering at the rate of 0.100 ha yearly
by sapling about 150 nos per year. Over all during the first block of five years 0.500 ha will
be covered by plantation by sapling 750 nos. Mainly the local species will be planted along
with the other plants such as Rain tree, Bougainville, Picus, plantation crops like Fruit
bearing plants like mango tree,jack fruit tree will be planted. It is proposed to plant at the rate
of 1,500 saplings per hectare. Anticipated survival growth rate is about 60 — 70 %.The above
measures are marked on Production plan and Conceptual / plan enclosed as Plate No.9 & 12
respectively.

3.0 MINE DRAINAGE

a) Minimum and maximum depth of water table based on the observations from
nearby wells and water bodies.

Based on the observations made in and around the quarry area it was found that the general
ground level in this area is 32 m above MSL, and the general ground water table is 8 m below
the general ground level i.e24 m above MSL. During monsoon the ground water table will
raise by 2~ 3 mts.
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Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam Port Pvt. Ltd,
Thiruvananthapuram - Kerala.

b) Indicate maximum and minimum depth of workings:

The lgase area is situated on the isolated hillock Where the top most working level is 118 m)

above MSL and the lowest is 64 m above MSL, total depth of quarry will be 54 mts, =
o ———— MRS 3

st e e B T

¢) Quantity and quality of water likely to be encountered, the pumping
arrangements and places where the mine water is finally proposed to be
discharged.

The mine is situated on the hillocks, where the ultimate workings are not going to touch the
ground water table; the general water table is 24 m above MSL and the ultimate working is
64 m above MSL. Hence no pumping of water is required.

d) Describe regional and local drainage pattern. Also indicate annual rainfall,
catchment area, and likely quantity of rain water ta flow through the lease area,
arrangement for arresting solid wash off.

Drainage pattern

There are no any perennial water course / water bodies / streams / nallahs within the quarry
area. The storm water passes through the minor water courses and gets confluence with the
adjacent nallah. Apart from this the water source in this area is mainly storm water. Entire
storm water flows through the garland drains provided all around the quarry pit and same will
be collected in settling pond. The drainage pattern in this region is parallel to sub parallel.

Rainfall

Generally there are two monsoons in Kerala, the onset monsoon is known as Southwest
Monsoon which commence form June and ends in September. The second monsoon is known
as Northeast Monsoon and also known as Reverse monsoon which commence from October
and ends in November. The average rainfall for the last ten years is around 3,000 mm

annually,
: A | f}\
e “'“‘r.“‘ r

; 7 2 .
H 3 _ ’7_ T

.“‘ __- :_
s 4 .
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40 STACKING OF MINERAL REJECT / SUBGRADE MATERIAL AND
DISPOSAL OF WASTE:

a)'ilndicate briefly the nature and quantity of topsoil, overburden / waste and '
Mineral reject to be disposed off.

Top Soil

Most of the quarry area is exposed by Gneiss, part of area towards the north of the quarry is
covered by topsoil with the thickness varying from 0.25 to 0.75 m, topsoil so visualized is
sparsely distributed. However during the course of quarrying of this area, the topsoil so
occurs will be removed and stacked separately and it will be used for plantation purpose.

Spread area  : 3,000 Sq M
Depth 0.50 mts (average) TN
Bulk density 1.50 /2 8% %
/ F x5 %
: E" = : ] €
3000 X 05 X 150 =  2250tonmes. HEF T

b) The proposed dumping ground within the lease area be pro}?;r&%?ipféééhce or
absence of mineral and be outside the UPL unless simultaneous backfilling is
proposed or purely temporary dumping for a short period is proposed in
mineralized area with technical constraints & justification.

And
¢) Attach a note indicating the manner of disposal of waste, configuration and
sequence of year wise build up of dump along with the proposals for protective
measures:

Since no waste is generating at this quarry, so no dumping is proposed.
50 USE OF MINERALS AND MINERAL REJECT:

a) Describe briefly the requirement of end — use industry specifically in terms of
physical and chemical composition:

The material produced at this quarry will be used for development / construction of
Vizhinjam Port.

Prepared by Kantharaj K — Metamorphosis ~ Bangalore. Page 25




Mining Plan (Including Progressive Mine Closure Plan) Of M/s. Adani Vizhinjam !_on Pvt. Ltd,, "
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b) Give brief requirement of intermediate industries involved in up- gradatmn of
mineral before its end use. V4 #s

"~ Not applicable. iy

/I ‘::‘.'

N ..,} éf'

¢) Give detail requirements for other industries, captive consumpti,gn, ea&port
associated industrial use etc.

The material generated at this quarry is supplied to port development.
d) Indicate precise physical and chemical specification stipulated by buyers:
Basically, the material produced at this quarry is used for development / construction of

Vizhinjam Port. Only physical specifications are involved and the same are mentioned
below: '

| SI No. Details specifications
L 1 Boulders 100 mm / 2,400 Cum

¢) Give detail of processes adopted to upgrade the ROM to suit the used
requirement.

No process is adapted to up-grade the Building stone.
6.0  PROCESSING OF ROM AND MINERAL REJECT:
a) If processing / beneficiation of the ROM or Mineral Reject is planned to be
conducted, briefly describe nature of processing / beneficiation. This may

indicate size and grade of feed material and concentrate (finished marketable
product), recovery etc.

b) Give a material balance chart with flow sheet or schematic diagram of the
processing procedure indicating feed, product, recovery and its gradate each
stage of processing;:

Not applicable.

¢) Explain the disposal method for tailings or reject from the processing plant.
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d) Quantity and quality of tailings / reject proposed to be disposed, size and
capacity of tailing pond, toxic effect of such tailings, if any, with process adopted
to neutralize any such effect before their disposal and dealing of excess water

-from the tailings dam.

"

€) Specific quantity and type of chemicals if any to be used in the processing plant.
f) Specific quantity and type of chemicals to be stored on site / plant.

g) Indicate quantity (cum per day) of water required for mining and processing and
sources of supply of water, disposal of water and extent of recycling. Water
balance chart may be given.

All the above paragraphs are not applicable as there is no processing / beneficiation plant

70 OTHERS : Describe the following: L P

& _
a) Site Services. L \%,

't CEERIYIET AN, 1 I"‘ :
> ] ]"'-!,'ﬂ R -":"f &
- \ T3¢ :"JFI".]I

The said proposed quarry area falls in the Re - Sy. Block No. 37, Re — Sy__'\i%‘ 554/1, 554/2" .,&t’
554/6 of Nagaroor village (Kadavila), Chirayinkeezh Taluk, Thiruvnant MG 1 /_/__,.ef
Kerala state, extends over an area of 2.4706 Ha. The said area lies towards southwest of
Nagaroor village at a distance of 1.20 kms and lies towards north of Kadavila Bus stop at a
distance of 0.50 kms approximately (distances are aerial distance). This lease area is
approachable by all-weather road/s up to the up to Kadayvila bus stop, thereafter a kutcha road
towards north will leads to area.

Ah_"

Thiruvananthapuram is the district head quarter and state’s capital too, which is at a distance
of 35.0 kms (by road) towards south of quarry area & Chirayinkeezh is the Taluk head
quarter which is at a distance of 13.0 kms towards southwest, where all the infrastructural
facilities are available. The nearest airport is at Thiruvananthapuram at a distance of 40,0 kms
and sea port at kollam which is at a distance of 50.0 kms. The nearest railhead on Broad-
gauge is Chirayinkeezh which is at distance of 9.0 kms.

This area falls under the Survey of India’s Topomap No. 58 / D / 13 & 58 / D / 14. Since the
topomaps of Kerala are restricted hence, the same are not available. The said quarry area falls
between the geographical co-ordinates i.e

Latitude 08°43° 41.70” N to 08°43° 51.74” N
Longitude | 76°50° 21.24” E to 76° 50° 27.59” E
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Thiruvananthapuram - Kerala.

However the Latitude and Longitude so recorded of all the corner boundary pillar is depicted
on the Surface Plan enclosed as Plate No. 6 and the area is marked on the google satellite (
image and enclosed as Plate No. 5.

b) Employment potential:
About 30 people are appointed as direct employment and it generates indirect employment (

for few hundred people. Most of the directly employed people are skilled. The respective
distribution/ numbers are follows,

Highly skilled - 03 nos., such as technical professionals like Quarry Manager
Quarry eng., Asst. Quarry Manager and etc.,
Skilled : 12 nos., under skilled category of people includes Quarry

Foreman, Quarry mates, heavy earth moving machinery
operators, drivers, mechanics and asst. mechanics etc.

Semi skilled : 08 nos. include helpers, greaser's etc. : TN
Un skilled : 07 nos. include spotters, cleaners, attendait's etc. o
Bl T Z
80  PROGRESSIVE MINE CLOSURE PLAN. B ,ﬁ}’
N B 0

' VN e
8.1  Environment Baseline information: .’
Attach a note on the status of baseline information with regard to the following.

» Existing land use pattern indicating the area already degraded due to mining, roads,
processing plant, workshop, township etc in tabular form:

Quarrying area is 2.4706 ha. Entire area is exposed by Gneiss, more so, this area was worked
formerly by some other party. The present land use pattern of the Quarrying area is shown
below:

As on date

Description (area in Ha)
Area under Quarrying 1.1000
roads ' 0.0700
Safety barrier 7.50 mts 0.5000
Area for future use / undisturbed 0.8006
Total 2.4706

The existing land use pattern of the quarry is shown on the surface plan enclosed as Plate No.
6'
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» Water regime:

Water resources in this area are Ground water and rainwater. The area receives copious
amount of tainfall 3,000 to 4,000'mm annually on an average Hence the level of water table
in the open wells is shallow i. e about 8mtsbelow the general ground level.

There are no any perennial water course / water bodies / streams / nallahs within the quarry
area. The storm water passes through the minor water courses and gets confluence with the
adjacent nallah. Apart from this the water source in this area is mainly storm water. Entire
storm water flows through the garland drains provided all around the quarry pit and same will
be collected in settling pond. The drainage pattern in this region is parallel to sub parallel.

Flora &  Fauna

. Flora & Fauna surveys were carried out as part of the management plan preparation. The

observation of the Flora and Fauna are given below:

A. Floral Diversity

AN 443 | WY 90
Table 1.1. List of Trees \\\"\3&‘L et
SI No Scientific Name Vernacular / Famil %@us
English Name e
¥. Terminaliapaniculata | Maruthu Combretaceae | Indigenous
/Common
o Gliricidiasepium Gliricidia/ Poonchedi | Fabaceae Exotic
Tablel.2. List of Shrubs
SI Scientific Name Vernacular / Family Status
No English Name
1 Manihotutilissima Cheeni Euphorbiaceae | Exotic
2 Chromolaenaodorata Communistpacha | Asteraceae | Exotic weed
3, | Hyptissuaveolens ‘Nattapoochedi | Lamiaceae Common
4 Melastomamalabathricum | Athirani Melastomataceae | Common
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Table 1.3. List of Herbs
SINo Scientific Name Vernacular / English Family Status ]
Name |
Leucasaspera Thumba Lamiaceae \Common
Mlimosa pudica Thottavadi Mimosaceae Exotic
Phyllanthusniruri Keezharnelli Euphorbiaceae | Common
Table 1.4. List of Climbers
SI No Scientific Name Vernacular / English Family Status —[
Name
1 Calycopteris Pullanji Combretaceae Common
floribunda
LIZ. Acacia caesia Incha Leguminosae Common
Table 1.5. List of Grass
S1 No Scientific Name Vernacular / English Family Status ]
Name
I Cymbopogoncitratus | Inchipullu Poaceae Common
2. Axonopuscompressus Kalapullu Poaceae Common
B. Faunal Diversity
SI No Scientific Name Vernacular / Family Status
/ ;»-" Y Y 2y English Name
N “Frog
“‘_:;f‘, 12, | Pseudophilautus sp. Bush frog - Common
ot DEgon
o :fé“ /| Prodasineuraverticalis | Black bambootail Platycnemididae. | Common
\ : %;m . 4 Rhyothemisvariegata Picturewing/ Libellulidae Common
] Onathumbi
Birds
4, Acridotherestristis Indian myna Sturnidae Common
The most of the mined area extensively altered from its natural state through past mining
activity. There is no area used by protected, important or sensitive species of flora or fauna
for breeding, nesting, foraging, resting, over wintering and migration within the applied lease
area. Shrubs and grasses cover the area in a scattered manner. Some trees of small height can
be spotted in entire lease land. As there is no natural forest cover, the area does not contain
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any wild animals. Only domestic animals like goat, cow, buffalo, cat, dog etc. are observed /

found in the area.

PHOTOGHS SHOWING FLORA IN AND AROUND QUARRY AREA

QUALITY OF AIR, AMBIENT NOISE LEVELS AND WATER

To know the base line values within the core and buffer zone monitoring was carried out for
various environmental parameters such Air, Water, Noise and soil the location of the same is

shown in below table:

b g >" Y&'s

. g T
.’II k > M 1
., N3 \
@/ \“ |
_,‘ A APRTRIARY O \
J

1!”;4.9 QIR -1‘. ‘!
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SL. Locations Distance and direction Environmental T (
No. wrt quarry parameters
% Yo CORE ZONE Rt
1 | Quarry area . ’ Air - | Noise | Soil
BUFFER ZONE
1 | Nearest settlement | @ 450 mts>> SE Air | Water | Noise | Soil
towards Near
(Kadavila bus stop) _
2 [ Nearest settlement | @ 900 mts>> W Air | Water | Noise -
towards
3 | Nearest settlement | @ 330 mts>> NNW Air | Water | Noise | Soil
towards
4 | Nearest settlement | @ 825 mts>> NNE Air | Water | Noise |  ~-
towards (near
Altharamudu bus stop)
| 3 | Vamanapuram river @ 1.90 km >> SSE - | Water | --- -

A key plan showing all the above monitoring location is enclosed as Plate No. 1. Apart from
this a Surface plan showing the existing environment / | ik !:e_‘: E‘IE 16500 mts from the quarry
area is enclosed as Plate No. 11. i N

> Quality of Air:

Quarrying activity contributes to pollution of air due to Quarry operation, since the mode of

Quarrying is mechanized heavy earth moving machineries are involved; the pollution of the
air is mainly due to generation of dust and noise. However the air quality monitoring was
carried out to study the baseline values and found that the values so obtained are well within
the limits. A copy of the air quality monitoring reports is enclosed as Annexure No. 16,

» Water Quality:

There are no perennial water courses / bodies within the leasehold area, but for the minor
seasonal watercourses, Apart from this the water source to this area is mainly storm and
ground water. Entire storm water flows through the minor watercourses and joins the
adjoining seasonal nallah, The drainage pattern in this area is dendritic in nature.

However the water samples were collected both in core and buffer zone to know the baseline
values and found that'thé values so obtained are well within the limits. A copy of the air
quality reports is enclosed as Annexure No. 17.
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> Ambient noise level

Since the quarry is mechanized the generation of the noise at this quarry is mainly by
machineries and movement of trucks. Howeyer the noise levels were monitored to study the
baseline values and found that the values so obtamed are well within the limits. A copy of the
Noise levels reports is enclosed as Annexure No. 18.

» Climatic conditions

The climate of the area is typical of Western Ghats and the Malnad region. It receives high
rainfall and exhibits temperature variations with moderate summer and mod*egg'fe'wter

Meteorological data for the following climatic are under progress é— -~ AN
L. Temperature 2. Relative Humidity;f :f' P L b
3. Rainfall \ B\ p :
Temperature : The temperature normally ranges from 28°C to 32°

on the plains but drops to about 20°C in the highlands. The Highlands of Kerala, enjoys a
cool and invigorating climate the year-round. Owing to its diversity in geographical features,
the climatic condition in Kerala is diverse.

Relative humidity : In general the relative humidity in the area is observed
to be high due to its proximity to the sea. During the summer it varies from 36 to 93, during
monsoon it varies from 22 to 90 (some time up to 100) and during the winter it varies 80 to
90. :

Rainfall : Generally there are two monsoons in Kerala, the onset
monsoon is known as Southwest Monsoon which commence form June and ends in
September, The second monsoon is known as Northeast Monsoon and also known as Reverse

‘monsoon which commence from October and ends in November. The average rainfall for the

last ten years is around 3,000 mm annually.

» Human settlements

There is no any human settlement within the quarry area, but the nearest human settlement 1s
300 m &700 m from the quarry area towards North and Southeast respectively. The nearest
village is Nagaroor which is at a distance of 1.2 kms. There are totally 24 villages / wadas
within 5.0 kms study area.
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In 2011, Thiruvananthapuram district had population of 33,01,427 of which male and female
were 15,81,678 and 15,69,917 respectively. There was change of 2.07 percent in the
population compared to population as per 2001.

A';érage literacy rate of I;Thiruvananthapuram district in 2011 were 93.02 compared to 89.28
of 2001. Total literate in Thiruvananthapuram District were 2,785,408 of which male and
female were 1,354,857 and 1,430,551 respectively. With regards to Sex Ratio in

Thiruvananthapuram, it stood at 1087 per 1000 male compared to 2001 census figure of

1060, ot \,

J
T

ILBEY

» Public building, Places of worship and monuments:

=
o] r
\':--._- ”

™~

There are no any public building, places of worship and monuments within thf_; Jease area':"f_.-..
> Indicate any sanctuary is located in the vicinity of leasehold:

There are no any sanctuaries located in the vicinity of the leasehold area, And there are no
any sanctuaries, wildlife within the buffer zone of 5.00 kms. The nearest Neyyar wild life

sanctuary is at a distance of 4000 kms.

8.2  Impact Assessment : Attach an Environmental Impact Assessment

Statement describing the impact of mining and beneficiation on environment on
the following:

i) Land area indicating the area likely to be degraded due to quarrying, dumping,
roads, workshop, processing plant, tailing pond / dam, township etc.,

Due to Quarrying and exploitation of the ore, there will be change in the ground profile in the
form of pits and dumps., The detail of the land use as at present, Plan / conceptual period is
shown below in tabular form:

Unit in Ha.
Description As on date K /.l,ease

period
Area under Quarrying ' 1.1000 1.9706
roads 0.0700 | -
Green belt - 0.5000
Safety barrier 7.50 mts 0.5000 -
Area for future use / undisturbed 0.8006 -
Total 2.4706 2.4706
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Subsequent to the Conceptual stage, this quarry will be used for various activities as per the
mine closure plan, as a part of closure the activities such as water pond, back filling and etc.,
the details of the land use of post mine closure is given below:

SI. | Type of activities | Extent | Post mining land use of | Extent
No. in Ha. degraded land in Ha,
1. | Area under | 1.9706 | 1. Area under water pond 0.3500
Quarrying 2. Area remained as pit 1.6206
2. | roads - | Retained as roads o
3. | Green belt 0.5000 | Retained as Green belt 0.5000
Total 2.4706 Total 2.4706
NOTE: Roads are part of the quarry area.

,;;u; \\

A conceptual plan / Post mining land use plan is enclosed as Plate No. 12.  /, " cuii v

ii) Air quality: | € ’TN 1§ 1.0 ‘.].
'-. ‘} ri‘ 1%
Quarrying activity contributes to pollution of air due to working heavy m%,{?
’

Quarrying machineries. To know the impacts of quality of air the parameter such “4s
Suspended Particulate Matter (SPM), Sulphur Dioxide (80O2), oxides of Nitrogen (NOx) and
Carbon monoxide (CO) monitoring is being carried out through consultant having MoEF&
NABET accredited agencies.

However may be the impact, to reduce the same, following measures are adopted.

1. Water sprinkling will be done at regular interval on haul roads, pit and etc., to avoid
the emission of dust into atmosphere.

2. Wet drilling will be adopted to avoid the dust in the air atmosphere.

All the belt conveyors are covered such that no is entered into the atmosphere.

4, Regular maintenance of haul roads to avoid the dust generation.

oy

A copy of the Air quality report is enclosed as Annexure No. 16.
ii) Water Quality:
During the monsoon, there will be an impact in the form of surface runoff, wash off where

the material will be transported to the local water bodies. And also there will be an impact on
the ground water due to mining activities.
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Following protective measures will be adopted to maintain the water quality:

1. Garland drains are cut all along the benches prior to the monsoon to avert the water into
+ the pit. ¢ '
2. No mine Worki}lg will touch the grotind water,
3. Where ever the water flow is likely to join with nalas or water bodies, the check dam will
be constructed.
4. Retention wall / rubble walls will be constructed to arrest any wash off / surface runoff

from the quarry area.

A copy of the Water quality report is enclosed as Annexure No. 17.

iii)  Noise levels :

Since the quarry is mechanized, the noise pollution is mainly due to the Quarrymg ma_chinéry
and movement of trucks and drilling and blasting activities. There will be impact in
surrounding area due to the noise generation.

To reduce the impact on the noise following measures will be adopted:
1. Preventive maintenance of HEMM and Trucks
2. Controlled blasting will be carried out to avoid noise levels.
3. No employees are allowed to work without PPE’s where the noise levels are more and
beyond the limits.
A copy of the Noise monitoring report is enclosed as Annexure No. 18.

iv)  Vibration levels (due to blasting):

Due to drilling and blasting, following are the impacts visualized:

1. There will be disturbance of Fauna,
2. Vibration due to blasting,
3 Noise generation but as per the list enclosed,

To mitigate the above visualized impacts, following are the measures will be adopted.

1. Scientific methods will be adopted to while drilling and blasting,
2. Proper spacing and burden will be adopted,
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3. Controlled blasting will be carried out to avoid noise levels and also to control the

PPV. |
4. NONEL tec};nolo gy will be adopt;d, }:»{L:’E\ |
V) Water Regime : ?p . \ %\
‘é T}N.‘er '..-l.*'

There are no perennial water courses / bodies within the quarry area. a_qtfrom this. the_,
water source in this area is mainly storm and ground water. Entire storm water ﬂows through
the minor watercourses and joins the adjoining seasonal nallah. The drainage pattem in this
area is parallel to sub parallel in nature.

Water resources in this area are Ground water and rainwater. The area receives copious
amount of rainfall 3,000 — 4,000 mm annually on an average. Hence the level of water table
in the apen wells is shallow. Based on the observations made in and around the quarry area it
was found that the general ground level in this area is 32 m above MSL, and the general
ground water table is 8 m below the general ground level i.e 24 m above MSL. During
monsoon the ground water table will raise by 2 — 3 mts. The bottom most working of the pit
is 64 m above MSL where quarry operation will not touch the general ground water table.
The impact could be in the form of the fluctuation of the ground water tabie, which is
insignificance.

During the monsoon, there will be an impact in the form of surface runoff, wash off where
the material will be transported to the local water bodies. To avoid these following protective
measures will be taken up.

L. Construction of rubble walls all along the toe of the dumps.
2 Construction of drains all along the toe of the dumps.
3 Before onset of monsoon, drains are cut along toe of the quarry faces to divert the

surface run off. Garland drain is provided at the quarry top to regulate monsoon water
and direct the same to the settling ponds / quarry pit to contain the quarry wash off
and to avoid the same joining to the adjoining surface water bodies / water courses. It
also helps to avert eventual collapses and damages to the quarry faces.

A Water drainage / Rain water harvesting plan to this effect is enclosed as Plate No. 14.

vi)  Acid Mine drainage : Not applicable.

vii)  Surface Subsidence : Not applicable.
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viii)  Socio Economics . : N\

There are twenty four wadas / villages within thie buffer zone of 5.00 kms radius. In which
- the three villages namely Nagaroor, Kadavila, Vellalore and so"drli.“]_')'{;e to this Quarrying ¢
*activity, no significant adverse changes are vistialized in the traditional way of life of the
people residing in the villages within the buffer zone. Further people residing in the nearby
villages are benefited by the direct and indirect employment opportunities created by the
Quarrying activities. Quarrying activity will contribute towards economic up-liftment by way
of job opportunities in the region, hence there is an increase in population of the area.
Quarrying activity also boosts the ancillary industries, business and market establishments.

Facilities like power linkage, water supply, communication facilities, construction of roads (
and statutory buildings, medical facility, vocational training provided by the lessee will
augment the socio-economic status of the villagers residing nearby.

As a part of CSR activities, following community welfare measures are proposed to be
carried out and the same will be continued:

Sr. Description Amonnt in Remarks
Na INR
1. | HEALTH : 3,00,000/- Yearly

Medical Camp to do the different Health Check up to the
nearby and surrounding village peoples for each and every
year. Medical Assistance Potable Drinking Water,
Nutritious Food to the School Childrens

2. | EDUCATION; 2,00,000/- Yearly
Scholarship to best performance Students Text Books,
School Bags and Umbrella to the nearby and Surrounding
village Primary School, Educational Support to the
abandoned Kids

3. | WELFARE CONTRIBUTION 2,00,000/- Yearly
Contribution for marriages and other functions to poor /
needy people. Arranging food pockets and water while
Cultural Activities and Festivals. Distribution of Ration
and Vegetables to the needy people during Onpam /
Ramzan / Christmas.

4. | COMMUNITY INFRSTRUCTURAL EVELOPMENT. 2,00,000/- Yearly
Construction of Washrooms and Toilets for Government
Schools / High Schools at Nagroor, Kadavila and
Vanichoor Village . The construction programme will be
taken up as per the guidelines of Panchayat,

5. | RELIGION COMMUNITY INFRASTRUCTURAL 2,00,000 Yearly
DEVELOPMENT.

Renovation / repair of temples nearby (Sree Ayiravilly,
Sree Durga devi, Perumpally temples)

Total < 11,00,000/- | Yearly
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ix) Historical Monuments:

/
2 g _ ol S S\E RS
No historical monuments exist within the vicinity of the quarty. Fd D g
Al ol 1 i i ~
/ I -:J’ /Irk‘;. ol
8.3  Progressive Reclamation Plan: . -‘;‘f 1.4
| B\
\ A\ il 4
. U . o
8.3.1 Mined — out Land: I _
. &‘;4‘5 AR .

Due to Quarrying and exploitation of the ore, there will be change in the ground i)‘raﬁ.le in the
form of pits and dumps. The detail of the land use as at present, Plan / conceptual period is
shown below in tabular form:

Unit in Ha.
Description As on date ki r’.lease
' period
Area under Quarrying 1.1000 11,9706 |
roads - 0.0700 -
Green belt - 0.5000 |-
Safety barrier 7.50 mts 0.5000 -
Area for future use / undisturbed 0.8006_|... %
Total 2.4706 2.4706 |-~
=

Subsequent to the Conceptual stage, this quarry will be used for various activities as per the
mine closure plan, as a part of closure the activities such as water pond, back filling and etc.,
the details of the land use of post mine closure is given below:

SL. | Type of activities | Extent | Post mining land use of | Extent

No. in Ha. degraded land in Ha,
1. | Area " under | 1.9706 | 1. Area under water pond 0.3500
Quarrying 2. Area remained as pit 1.6206
2, | roads --- | Retained as roads -
3. | Green belt 0.5000 | Retained as Green belt 0.5000
Total | 24706 | Total - 2.4706

NOTE:  Roads are part of the quarry area. |

A conceptual plan / Post mining land use plan is enclosed as Plate No. 12.
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8.3.2 Topsoil management:

More or less entire area is exposed by, Building Stone Material only, at places, topsoil is.
visualized which is sparsely distributed. The amount of topsoil exists to the thickness is just
0.50 mts (average). However during the course of quarrying of such areas, the topsoil so
occurs, will be removed separately and will be used for plantation purpose. During the entire
life of the quarry about 2,250 tonnes of topsoail is likely to generate.

As a part of the topsoil management, to know the present quality levels of the tapsoil, three
soil samples locations were identified i.e one in core zone and two in buffer zone namely one
location is  nearest human settlements at a distance of 450 mts towards SE from the quarry
site and the other is at a distance of 330 mts towards NNW from quarry. Accordingly it was
sample and analysed, a quality report of the same is enclosed as Annexure No. 19.

8.3.3 Tailings Dam Management $ Not applicable,
8.3.4 Acid mine drainage, if any and it mitigative measures Not applicable.

8.3.5 Surface subsidence mitigation measure through back filling the mine voids or by

other means and its monitoring mechanism: S T P
’ P et S o ™
‘ . \\f\
Not applicable, Y e
’M‘.""vluil' SIEA!
e W)
84  Disaster Management and Risk Assessment: N =
¥ i
Nl SR T
e M gt

Disasters might occur only due to natural calamities like earth quéke;cxceéé?_;’e rains and
flooding ete. To overcome such risks, help / aid would be sought from emergency services
providers like Police station, Fire station, Hospital, Ambulance services from. the authorities
in the vicinity of the mine site. Their contact telephone numbers and communication facilities
are provided and displayed on the board at the mine office as well as mine site.
Responsibility of coordinating rescue activities is entrusted to Quarry — in - Charge at the
Quarry site in addition to Quarry — in Charge is also looking after statutory obligations under
Mines Act, 1952,

8.5  Care and Maintenance during temporary discontinuance:
Lessee proposes to work continuously, till the conceptual stage as such there is no temporary

discontinuance of the mine. All required actions are timely taken and therefore, we do not
foreseen such discontinuation to occur, however, management is fully equipped up to
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overcome any such eventuality, However due to unforeseen situation, if mines happens to
discontinue temporarily due to strike, lockout & any order passed by the government, court
and etc, lessee shall take care of mine by fencing the pit/quarry deploying the security guards
for watch ancil.l.ward of the mine.
8.6  Financial assurance

(Submitted under Rule 58 of KMMCR 2015, as a component of Mining Plan)

Area for the Financial Assurance is calculated as per the Rule 58 of KMMCR 2015, till the
end of the Ensuing Mining Plan period and the details of land use considered are furnished

below:
Area of Land in use (in Ha) The area is Net area
Sl Type of Area puton | Additional considered considered
use at start | Requirement |  Total as fully for
No. Land use of Plan during plan reclaimed and| calculation
period rehabilitated
A B |C=(A+B) D E=(C-D)
1 |Area under]  1.1000 0.8706| 1.9706 1.9706
Quarrying
roads 0.0700 = -
3 |Green belt - 0.5000 0.5000 0.5000
Safety barrier 7.50 0.5000
mts
5 |Area for future use / 0.8006
undisturbed
Total 2.4706 2.4706 2.4706
A P M C P showing the below land use is enclosed as Plate No. 13 ,,‘f_ ¢ f : '
The total area under utilization till the end of the plan Period ~ /, ;’, % o 2.4_'706 Ha
Financial assurance @ Rs. 25,000/~ per hector. [ j“ AwRer ereany ‘n
\ ‘; it 44l [ ::;rl
2.4706 Ha X Rs. 25,000/~ per hector. ~ Rs.  61,765/- iy .3’.;__’ t

ENZTE (5:‘;
The financial assurance being the sum of Rs. Sixty One thousand Seven I-Iunclred Sixty Five
only. But as per the rule 62 of KMMCR 2015, the minimum financial amount is Rs. One
Lakh only. Accordingly the sum of Rs. One Lakh only will be submitted in the form of
Bank guarantee, when once we receive the vetted from your department.
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90  CERTIFICATES § All the required certificates are enclosed.

10.0 PLATES 5 All the required plates are enclosed and made |
the reference in the text at relevant places. :

11.0  ANNEXURES. § All the required annexure are and made the

reference in the text at relevant places.
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ANNEXURE NO.
N b o 7 N Nk o) N Jr N wer o s sdy b )
A S SR S S S S S e o Sl e sl s e

GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Registrar of Companies, Ahmedabad
RoC Bhavan , Opp Rupal Park Sociely , Behind Ankur Bus Stop , Naranpura

Ceitificate of Incorporation

[Pursuant to sub-section (2) of section 7 of the Companies Act, 20113 and
tule 8 of the Companies (Incorporation) Rules, 2014]

IWWMWMWTWMBLIMWEDhImm@dmmm
s%mmmxmnmmmmmmm 2013 and that the company is
limited by shaces,

The CiN of the company is US1200G.12015PTO0R3954.

3 30 0t 3 30 e 3 S 3 30 S g 300 2 Sl e e e 3

Rathod Kamleshkumar Ganajibhai
Assistant Reaistrar of Companjes
Maifing Addess as per record avaifable in Registear of Companies office:
ADANI VIZHINJAM PORT PRIVATE LAITED =
Adani Hauss, Nr. Mithakhali Six Roads, Navrangpura, GJ?
Ahmedabad ~ 380009, o
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ANNEXURE NO. 2

I

MEMORANDUM
AND
ARTICLES OF ASSOCIATION
- OF

ADANI VIZHINJAM PORT PRIVATE LIMITED
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Tt 1:;1 :-\E QRGIHAL

T.N. OMANA
Advocute & Notary
Thiruvananlliapuram Revenee Distitef
Kuerala State Soulh lndia




2994

THE COMPANIES ACT, 2013
COMPANY LIMITED BY SHARES

MEMORANDUM OF ASSOCIATION
-OF

ADANI VIZHINJAM PORT PRIVATE LIMITED
L. The Name of the Company is *ADANI VIZHINJAM PORT PRIVATE LIVIETED",
fl. The Registered Office of the Company wilt be situated in the State of Gujarat,
HL. The abjects for which the Company is established ase:
[A} THE OBJECTS TO BE PURSUED BY THE COMPANY OM ITS: INCORPORATION ARE:

1. To canstrust, develop, maintain, build, equip, hire or otherwise deal with ports, shipyard, Jetties,
mmmwmmmm;mmmnwmm India ar elsewhere and to
qmmhuﬂnmwmhm?dmmmmmm%ammaﬂ.ﬁ&mm
agents, ship undarwriters, .Ipmager&mumhagemmhadmgmﬁ%t
gmkers. freight c::nttacm stevederes, w an, wharfingers and huﬂdins}. ssemb

tting, constructing. repairing, sefvicing and managing ships, seagoing vessels for infand
watefways and ta carry on in tndia and in any part of the wosid the business and to construct,
devek‘ng.m.bullc_!.hqy.seil.ghraqrtakamramwmw.mda!,dﬂmﬁm. )
mmameqtﬁp.opemkeandmalnmhmmmapmmme& breakwaters for

oot
At I A
o a S ifft-
e . 7.
45 s yg %f;ffw’ fo
. \ ' e ] i _
T.M. OMANA 1‘ SRR
'i Advocats: & Notary ; \ 2\
Thiruvananthapuram Revenue Distiicr ~\ a5\
Kerala State South India & ;.___ -
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[B] MATTERS WHICH ARE WECESSARY FOR FURTHERANGE OF THE 0BJECTS SPECIFIED IV
CLAUSE U [AT are:
1. To construct, impsove, maintain, develop, manage, carry out ar control any wharfingers, fuel

. storage tanks, fire stations, electric woekshops. stares, roadways and convenlence which

may seen (o advance the business interest and contribute to of substdies, assist ar taks part _
in the construftion, improvement, maintenante, working, menagement, carving out, contral
thereof and: to,maintain, oveshaul, repalc, fit-out, refit, improve, insure, after, sell, exchanga of

ot out on hire: of hire: purehase or charter or otherwise deal with and dispose off any of the

ships and eontainer, Roll-on and Roll-off Vessels, manufacturing and processing vessels and

ajrcrafts, helicopters, all kinds of offishore diilling figs, platfosms, storage-floating and
Wammmmmzmmamwmmmwawm the

engines: or furnitures or equipments of steces on the ships, aiferafts o athes transport and

CONVeyances,

2. To acquice, buile, consiruct, improve, develop, give: of take in exchange of on lease, rent,
oceupy, afiows, control, maintain, opsrate, run. sell dispase off carry out of lates as may be
necessary or canvenient any leaseheld of freehold lands, movable or immovable propesties,
mgmmmmmmm.mmmammmmm

work, steck-dertrade Indusirial colonies. copveniences together with all modem
amentties and facilities such as housing, schools, hospitals. water supply, sanitatian,
Wmo.mmq—gammwmmmam directly or indirectly
to advance the: Company's objects and intefest either in consideration of a gross sum of a
rent charged in cash of seqvices.

3. macquﬁeammemefmgmminesswmﬂameﬁﬁdmupaﬂoﬂnm'lnecﬂanwlmt
without any land of building which the may deske to acquire as aforesald or
mmmmmmmmmwdmamtsanduabui!lesarmmwnassqr
undertaking and to carry o Mmmmmd@mmmwputanmdtmm.

4, To acquire, purchase, start, fun, erect and maintain lands, buildings, factories, faundries,
woskshaps, mills, cold storage plants, equipments, machineries, plants and toals, industrial
undestaking of any kind, warehouses, cellers, vaults, wagons, branch offices, depols and

5. TaM~msmmeNmMassmmauhmmg.mmmmm
orgenising or aiding companies, mmmmmmwatlmwmmmsew
Mmmmwmwmmmwmmmmmmm
dipectly the objects thereof which this Company may think expedient.

&, mmmmmmmmmmmemmiedMemln
mwmammmmmmmmmmtm
mmmmnphmraymaaﬂbmmmmmmmmam
mmwmtmmmmmmmwmwammmuﬁewgmw
Foenses and other rights and benefits in the foregeing matiers and things.

7 mmmmo.mmwatmmmmmmmmmthemfbrlh&h‘
time and for the services renderad by them.

8. To invest any moneys of me'mmmtmmﬁamxmedmmmm_nfm
mmmmmﬁwmaswmmmtthMmﬂtm
issued; andfor guaranteed by Central or Stale Government, Corporations, Trusts and Financial
nstitutions.

0 Tomrxmnhwpaﬁwmmﬁwwm@nﬁmmﬁwﬁmm.
aamtw.mm:mmammnewhem}mﬂmmmangammmm
Association. Cosposate Body, Municipality Provinea, State of Government of Calony of
Dependency thereof,

l&mmmmm@tmoﬂi@m@ﬂmmm the Company In such mannar
asmayhetsmmmtmmpmﬁcmarhymeage.Wupﬂnmmtakmgandanu.-
apy of the assets and properlies (present and futurs) and the uncalied capital of he
eﬁnmmwmeeieaﬁmmmmmmmsasmmm@nmdmtuf
MMMMWMWSMMQFWMLM«Wmeissuanfsmms

credited as fully o5 pastly paid up.
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1. To purchase ar otherwise acquire, self, dispase off, concerns and undertakings, mertgages,
charges, annulties for cerfain pasiod or on deferred basis, patentis, licences, securities,

2996

cancessions, polleles, boak debts and claims, any interest in real or personal property and any

,'_clalms.qgslnst such property og'.againsltlanypezsm or company, .

12. To amalgamate, enter inta partniesships or into any arrangerments for sharing profits or losses,
unian of interests, co-operation, joint veniures or reciprocal concessions with any person of
compeny carying en or engaged in or about to camy en of engaged in or which can be
carrled on [n canjuction therewith o which is capable of being conducted so as directly or
indirectly ta benafit the Company and to give of accept by way of consideration for any of
the acts or things afaresaid or propertles acquired, any shares, debentures, debenture-stock
ar securities that may be agreed upon and to hold and retain or salf, mortgage and deal with
any shares, debentures, debenture-stack or securiies so recelver,

13. Ta negotiate, enter inte agreaments and contiacs or coftabarate with fareign companies,
firms and individuals for getting or supplying and procuring technical assistance, know-hows
in the marketing, imparting and exposting of any of the praducts.

14. Ta became member of and to communicaie with Chambes of Commarca and other mercantile
and public bodies throughout the world and te advisa on, coneert, promate and suppory
measures for the protection, advancement, growth of commerce and industry and foc
pratection and welfare of persons engaged therein,

18. To take or hold mortgages, liens and charges, to secuse the payment of the purchasa price or
any unpaid balance of the purchase price of any part of the Company's property of
whatsoever kind sold by the Company or any money due to the Campany from the purchaser
and others,

16. To contract with lease holders, borcowers, lendess, annuitanls apd other for the
establishment, accumulation, provisions and payment of sinking funds, renawal funds,
redemption:funds any other special funds: and that: elther In consideration of lumpsm or of
annual premium or etherwise and genesally on such terms and conditians as may be
arranged,

17. To undertake and execute any trust of discietion the undertaking whereof may seem
desirable and the distribution amongst the beneficiacies, pansioners or other persons entitled
ta thereof, any Income, capital, annuity or other sums of moneys or other praperties whether
periadically or athejwise and whether in money or in specimen in furtherance of any trust
discretion ar other obligation or pesmission,

18. Ta lend money o, or provide guarantee o secusity on behalf of any subsidiary or group
company, and guarantee obligations of any subsidiasy or group campany, and the payment of
hmnmawmwwmmrim&ofww\x, fism or person in any case: in
which suech loan, guarantee or security may be considered Dkely directly or indirectiy to
further the abjects of this Company er any of iis subsidiades or group companies, and
generally ta giva any guarantea of security whalsaever which may be deemed likely, diractly
or indirectly, to any person ta benefit the Company or its mesnbers,

19. Ta train and gel trained to and/or pay to traiing for the employees bath present and Futue,
Mammmmactlmmmmmafmmmpam.

20. Ta hald, administer, sell, realise, invast, dispase off the meneys and properties, bath real and
persenal and to carry on, sell, realise, dispase ofF and deal wilh any estate of which the
Campany Is executar or administratar of i any lrust of which the Company Is the Trustea of
which the Company Is administrator o & an trust of which the Company is trustee or
adminisirater, receiver, liquidator er agent.

21. To make deposit, enter inta recognised bands and otherwise give security for the execution
of the offices and pecfarmance of the dutfes of executors, administratars and trustees,
receivers, liquidators and agents.

22, Ta take such steps as may be necessary to give the Company the same rights and privileges

In any part of the warid as are possessed by locat companies or partnership of a similar
nature,
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23, Ta apply for tender, purchase or otherwise acquire any contracts, sub-cantracts, licences and
concesslans far ar in relation to the objects or business herein mantioned ar any of them and
to undertake, execute, carry out, dispase off or atherwise turn to account the same.

"' 24.To dedicate present or gthejwise dispose off either voluntarily or for value eny proparty of
| the Company deemad ta be af national, public of local intefest to any national trust, public
bady, museum, corparation ar autharity of any trusiees for or on behalf of the same or on

behalf of the public,

25, Ta pramole, assist or take part and appear or lead evidences before any commission,
investigation, inquiry, trial or heardng, whather public or private, relating to matiers
connected with any trade, business or industry.

26, Ta promote co-operation. held conferences, organise and parlivipata meetings, maintain
bureau, cary on correspondence, arange discussions, symposiums and debales, prepara
stalements, reports and articles seinting to any and all mattess of interast ta the Company.

27. To acquire by oufchase, lease, assignment of otherwise, lands, tenaments, buildings,
Faecments, aghts and advantages of any kind whatsoever and to resell, mortgage and lat on
=ase the same,

28, Ta subject all or any of the works, contracts fiom time to tima and upon such terms and
conditions as may be thought expedient,

29. To form, Manage, Join o subscribe to any syndicate, pool oF caftel for the business of the

Company,

30. Sublject to the provisions of the Companies Act, 2013 to distribute among the membars, in
specie, any property of the Company e any proceeds of sale or dispasal of any property in the
avent of winding up.

31, Toenter Inta any arrangement with any Government or autharily, suprema, municipal, local ar
otherwise o any persen or company that may seem conducive ta the Company's objects or
any of them and o obtain from-any sueh Goverament, authority, person or company any

is, charlers, licences and eoncession which the Company may think fit and
desirable to obtaln and to cagry out, exerciss and comply therewith,

32. To apply for, promete and abtaip any act, charter, order, regulation, privilege, concession,
licence or authorization of any Government, State or municipality or any authority or any
cosporation of any Public Body which may be empawesed to grant for enabling the Company
tamy-mitsmjectsmtaefhmmfwmmmxnfgwufmawwqrﬁr
affecting any madification of the Company's constitution of for any other puspose which may
mwmntanwwmmmmmexm
calculated directly or indirectly ta prejudice the C s intesest and to appropriate any of
the Company's shares, debentures, debenture-stock or other securities and assets to defray
the necessary costs, charges and expenses thereof,

33, To apply for, purchase of otherwisa acquice, use, protect and renew In any part of the world
any patents, patent rights, brevels, dinvention, trademarks, designs, licences, copyrights,

_ and the like confesring any exclusive of non-exclusive or limitad right to their
use of any secret of ather information as ta any tnvention which may seem capable of being
used far any of the purposes of the Company of acquisition of which may seem calculated
directly or indirectly to benefit the Company and to use. exercise develap or grant licences in
respect of or atherwise tum ta account the property, rights of Infarmation so acquired and to
expend money in experimenting upon, testing of improving any such patents, inventions or
rights,

34, To establish, pravide, maintain, conduct of otheswise subsidise, assist research laboratories
and experimental warkshaps for scientific and technical researches and experiments and ta
undertake and cary en the sclentific and technical resarch, experiments and tests af all
kinds and to promote studies and research, both selentific and technical, investigations and
invention by previding, subsidising, endawing of assisting laborataries, workshaps, librarias,
\he remuneration of scientific o technical professors of teachers and hy providing for the
award of scholarships, prizes and grant to students of otherwise and generally to encourage,
promete and reward studies, researches, tnvestigations, experiments, tasts and invantions of
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any kind that may be consldered fikely to assist any of the businesses which the Cempany is
authorised to carry on.

.+ 35, To make donations fo such persans or institutions either of eash of any other assets as may
e thought directly or indirectly conducive to any of Campany’s objects or othenwise and i
& /' particular to remunerate any pevson of corparation introducing business to this Company and)'
alse te subscribe, contribute or otherwise assist or guarantiee money for charitable, scientific,
relfgious or benevolent, natienal, publie, culiural, educational ar other institutions or objects
arany exhibitions for any public, general or ather objects.

36, Ta establish aid, support or / and In the establishment and support of sssociation,
Institutions, funds, trusts, private or public, for the benefit of its employees or ex-employees,
Directors, ex-Directors of e Company o its connections in business, ane for peesons having
dealings with the company or the dependents, relatives or connections of such persons and
in particular fiendly or other benefit socletles and grant pansions, allowances, geatuities and
bopuses either by way of annual payment of lumpsum and to make payment towssds
tnsurance and to form and contribute to provident and other benefit funds, for suckr persons;
and fo provided for the welfare of Directors, ex-Directors and employees and ex-erployees o
the company and the wives, widows and families or the dependents or copnections of sich
persons by building or contributing to the building of houses, dwellings or chawis.ar by grant
of moneys, pensions, allowanges, bonuses or ather payments and 1o provida of subseribe or
contribute towards places of insiructions and recreations, hospitals, dispensaries, hofiday-
homes, medical and athesattendance and other assistance as tha company shail think fiz,

37. Ta rafos of agree to refer apy claims, demands, disputes o any other questions by or against
the Campany of in which the Company is Interested or concerned and whether between the
Cmmmdmamnmerwmmmmhlsmimmmtaﬁmwhmmm
Company and third pasties to arbitration in India or any places outsida India and to observe
and pesform awards made: thereon and toa da all acts, deeds, matiess andt things to casry out
of enforee the awards in accordance with the provistons of tndia Arbitration Act.

9 pay all preliminacy expenses of any campany promoted by the Cormpany of any company in
ich the Campany (s or may contemplate being interestad and preliminacy expenses may

£ ude all of any part of the costs and expensss of owners of any business or property
uinig ired by the Company,
A enater lnto jolnt sector arrangements with any pefson, body or corporate whether: in India
e /;35 o abread for the business of the Company,
A . ‘¥ #0.To pay, out of the funds of the Company, all expenses which the Company may lwfuily pay

_ with respect to the promotion, fosmation and registration of the Company of the issue of
T eapital including brokerage and commission for obtaising applications for taking, placing or
underariting of sheres, debentures, debenture-stocks or other secutities of the Company.

41. To pay for any rights or properties acquired by the Company and to pay of to remumesate any
person ar campany fot sesvices rendered ar 1o ba rendesed In placing or assisting te place.or
guaranteeing the placing of shares in Company's capital or any debeptuses, debenture-stocks
of other securities of the Company or in er about the formation or promotion of the company
or acquisition of properties by the Company for the purposa of the Company whether by cash
payment or by the altotmensi of shares, debentures, debentura-stocks of Qther securitios of
the Company credited as paidup in full or in part or otherwise as the casa may bg,

42. To open cusrent of fixed accounts with any bank, bankess, shioff of meschants and to pay
inie and draw money frem such accounts and to draw, make endorse, discount and execute
all types af negotiable instruments,

43, Ta insure the whote or any part of the properly and personnels of the Company either full or
partially, to protect and indemnify any part or partion thereof either on mutual, principal of
otherwise,

44.To employ experts to investigate and examine inte cenditions value, charmacter and
clcumstances. of any business, concerns and underlakings having simitar objects and.
generally of any assels preperties or rights.

45, Ta carry on any branch of a businass whether in fndia or outside ndia which this Company is
authorized te carry on by means or through the agency of any subsidiary company of
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companies and to enter inte any arrangemant with such subsidiary company for taking the
profits and beacing the [osses of any business of branch so carried on or for finance any such
subsidiary, guarantesing s labilities or to make any other arrangement which seem
desirable with reference to any business or branch so carried an including the pawer and

pravision at any time esthes temporesily or panmanexitly to close any such branch or

46.To take part In the management, supervision, conduct and contiol af the business or
aperatians of any company er underiaking having similar ohjects and far that purposs o
appoint and femunerate the Directors, trustees, accountants or ather experts, personnel of
agent for any of such operations oF pUFRASSS.

47. Ta purchase, take on lease or exchange, fire or otherwise, acquire and dispose off any
immavable of movable propesties, real or personal of all kinds and of any rights of privileges
which tha Company may Uhink necessary or convenient for tha purpose of its business and
gither to retain the properties so acquired for the purpose of the Company's businass of to
tumn the same to account as may seem expedient,

48, Ta accept as considerakion for o i Hizi oF the woole or any part of tha Company's properties
aither land oF cash or Traimment Secusity of securities guaranteed by Government oF shares
Iy e 2125k companies o pastly the ane and pastly the other and such other progerties of
securities as may be determined by the Company and to take back or acquire the property 50
dispased off by repuschasing ar taking lease the same at such price and o such terms and
conditions as may be agreed upon by the Company.

49, Tq let on lease, or license, or on hife purchase of to lend or any properties belonging te the
Company and to finance for the purpose of any article or articles whether made by the
Company of Rot by way of loans of by hise-purchase system.

50, Ta sell, purchase, mortgage, grants, easements and olher rights over and in any othes manaer
deal with the undestakings, properties, assets, both movable and immovable, rights, affeats of
the Company of any part thereof whethep real of pejsonal for such consideration as the
Company may think fit and in particular for shares, debentures, debenture-stoek, securities of
any other company whether of not having objects altogether or n part similar to thosa of the
Company ard to make advences upon ihe security of land and/or hulldings andfor other
properties mavable and/or any interest therein,

51, Ta vest any movable or immovable properties, rights or interest acquired by o belonging to
the Company in any pesson of company on bebalf of or for the benefit of the Company and
with or without any declared trustin favour of the Company.

§2. Ta updertake and execute any contracts fof works foe the business of the Campany.

53, Ta create any depreciation fund, fessive fund, sinking fupd, insurance Fund or any other
special fund whether for depreciation or for regairing, impraving, extending or maintaining
anyw:mmmwmm«mmmnafq@emummmm
mmmmamnﬁwrmmammm to the interest of the

54, To aceept, donations, gifts with such conditions, restrictions, obligatiens, stipulations and
liabilitles pravided that such recelpls afe nat derogative to any objects of the Company.

55. To alienate, transfer, gift, dopate, setite any peoperty of the Company with of without
consideration to any pesson including any trust whether public or private, discretionary of

ecific elther by reveeable o ievocable transfer o settlement and upen such terms and
conditions as the Company may deem fAt.

56. To explore, examine, investigation, test, make, experiment, abtaln repart, apinion of exparts,
certificates, analysis, surveys, plans, descriptions and informatian in relation to any propefiy
or pight which the Company may acquire of hecome interested in ar may propase to acquire

interested in and to engage, employ. pay fees ta retain the services of and sand to any part of
the world agents, explorers, technical experts, enginears, lawyers and counsels,

57, Ta adopt such means of making known the businessfactivities of the Company as may seei
expedient and in particular by advestising in the press, by clreulars, by purchase and
exhibition of works of agt of intefest, by publications of haoks and periadicals and by granting
prizes, rewards and donations.
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58.Ta undertake, carry out, promote, sponsor, contribute or assist in any activity, project for rural
davelapment inclucling any programme fer promating the social and economic welfare of ar
the upliftment of the peaple In rural areas Irrespective whether the Company has any
. business dealings in stich areas or not and to Incur any expenditure or use any of the assets
and facilitles of the Company an any programme or.project or activity or rural de pment
and to assist execution and promotion thereof sither directly or in assaciation with any other
campany or persan or argenisation or through an indepant agency or In any manner as the
Campany may deem fit in order to implement any of the projects or programmes or activities
of rural development, to transfer without consideratlon e at such fair or concessional value
and divert the ownership of the praperties of the Company to or i Faveur of any public or

local bady, authority, Central or State Gavernment or any public institution or teust or fund,

59. T raise or baryow money from time to time for any of the purposes apd objects of the
Company by recelving advances of any sum or sums with or without securily upon such terms
as the Directars may deem expedient and in particular by taking deposits from er open
current accounts with any Individual or firms including the agents of the Company, whethes
with or without giving the security or by mortgaging or selling or receiving advances an the
sale of any lands, buildings. machineries, goods or other properties of the Company or by the
Issue of the debentures or debenture-stacks, perpetual or otheswise, charged upan all of any
of Company's poperties (both prasent and future) Including iis uncalled capital or by such
= other means as Directors may in their absolute discretion deem expedient,

), obligations, mortgages, charges and securities of all kinds, either pefpetual or atherwisa
ither redeemable annuities in as and by way of securitias for any such money so horrawed,
lised or received or of any sudh debentures, debenture-stock. bonds, obligatiens, mortgage,
nafgeaammﬁmwallmﬁﬂﬂmsammmmwmwdlmmﬁ
undertaking or whale or any part of the proparties, rights, assest of revenue and profits of the
Ny, present and future. including its uncalled capital or otheswise howsoever by trust,
- al assignment or otherwise or ta transfer of convey the same absolutely ar iy trust and
give the lepders powers, as may seem expedient and to purchase, redeem os pay off any such
seeuritles, The Company shall nat cary on business of Banking as defined by the Banking

Regulation Act, 1942,

Gl Ta promate or joln In the promation of any company of companies including subsidiary
companies (wholly owned of partly owned) for the purpose of acquiring all or any of the
properties, fifts and liabilities of the Company or for any other puspose which may seem
dl:ectl;:as ar indirectly calculated to benefit the Company and to undenwrite shares and
seeuritles therein.

62, To indemnify. members, afficers, Directors, agenls and employees of the Company agalnst
praceedings, cost, damages, claims and demands in respect of anything done of ordered to ba
donabythamandhthelntarestd’meenmpamnfanymdamagaarmlsfaﬂma
whatsoever which shall happen in the execution of the duties of their offices ar in relation
thereto.

63. Subject to the pravisions of tha Act, the Company shall have power to bomrow any sum of
sSums of money for the purpose of the Company on such other terms and conditions and fram
such persen or persens, fisms, bank or any financial, ndustrial, institutions of any Government
ar Seml-Gavernment Corporatian as the Company may deem fit.

64.To provide for the welfare of Directars, employses, of ex-emplayees of the Company and the
wives, widows and families of the depandents or connections of such peesons by building or
coniributing for the building, houses, dwelling ar quarters, of by grants of money, pensions,
gratultles, allowance, bonus, profit sharing bonus of benefits of other payments of hy
creating and from time to Hme subscelbing to centributing to provident and ather
assoclations, institutions, funds, profit sharing ar othes scheme or trust and hespitals and
dispensaries, medical and other attendants, and other assistance as the Company shall think
fit.
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65. To undestake andfos direct all types of constructions and the maintenance of arfand acquire
by purchase, lease, exchange. hire o otherwise, lands, propesties, bulldings and estates of any
tenure or any interest therein, ta sell, tease let, mortgage or otherwise dispose off the same

and to purchase, construct and sell ar for any person free hold or lease hold fands, house

properties, buildings, offices, factories, workshaps, godewns farm houses, farm'and agy Rind
af landed properties or any share/interest thereln and te cairy on the business of land and
estate agents on commission o otherwise without commission.

66.Ta act as promoters and developers of lands, commescial bulldings, offices or ether bulldings
in furtherance of the objects and for the purpose o purchase, take on lease acquire, hotd,
develop, prepara building sites, construet, reconstruct, repair maintain, pull down altes,
immdwamﬁmﬂshgﬁ&qnhﬁ&,pummmmnmmmwdaal in any fands,
commercial buildings, effices, works and sanitary conveniences ef all kinds and te lay out
roads, drainage pipes. water pipas and electdc installations and to sat apart lands for
pleasure, gardens and recreation grounds of fmprove: the land or any part thereaf,

67. Ta establish, maintain and opesate shipping, air ranspoit and road transport seryices and ajl
ancillafy services and for these purpases as of an independent undertaking to puschase, take
in exchange, charter, hire, build construct or otherwise acquire and to own, work, manage and
\rade with steam, sailing, motor and other ships, trawiers, drifters, tugs and vessals, ajrcraft
and motor and athec vehicles with all pecessary and convenieat equipments, engines, tackle,

fumiture and stofes and te maintain, repal, fit out, refit, improve, insupe, alter, sefl,
mqbtoulmmmhk@mmmwmwkarmmm deal with and dispose off
any of the ships, vessels, akrcrafts and vehicles of any of the engines, tackles, gears, furmniture,
equipments and stoges,

&3.To astablish the business of warehousing in all lts aspects in india and elsewhere.

89.To purchase o acquire conlainer stacking cranes, Moblle Container Cranes, Van Movess,
MMWFWRWMMES,%@&W%MWW& Portainess,
Transtainsrs, Straddfe earries and such other handling equipment and retain tham as seivice
in Docks, Container Freight and on roads,

0. To purchasa. take on exchange of on lease or on fent, aocupy, of othafwise acquire fancs,
wasehouse, godowns and to efect, construct, build and establish Cold Storage Planis,
\Warehouses, godowns, Container Terminals and coniainer (reight stations of to entef fato
contracts with Government Bodies, ta eonstruct such container freight stations of terminals
as required by them.

71. Ta manufacture and repalr coptainers, to purchase of acquire on lease or otheqwise

. eontainers and give them on lease oF on rent,

72. To make available the warehousing faciities including cold storage facilities for stuffing and
destuffing the cargo hato the containers.

73, To erector buitd coptainer freight station of containes tesminats semi ar Fully automated,

74, To study, advice planning, managsment and administration of terminals, port operating
WE&WM&QMNWMW%WWQEMM
warehousing, handling of contalness, trucking of containers, collecting and dispesal of oity
residues, recycling of spacial wastes.

75. To offer facilities and services for RO/RO handling such as despatch of all sizes of vessels,
trailer handling, carge lashing.

?a.Taoffarfaelllﬁasammﬁrm&gﬁ\nm@amwmnmemwmtmm
Meaxgn.mnmhsumspommawnﬁsandspedﬂmwimmmamm
services, barge rental, starage in lighters.

7. mmmmuamwmmnumtmwmmmpmmgmum
mmm&mmmmgm.

28. To offer facllities and services for rank transpartation in port and finiand watenway push boat
Wofmmmmmdamsmmmmm bundering. oily residues,
ballast and tank wash water, transit storage of all types of ofl.
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V. The liabliity of the members Is limited and this liability is limited to the ameount Lnpaid, It any,
on the shares held by them.

V.  The Authorised Share Capital of the.Company is Rs. 5,00.000/- [Rupees Five Lac Oiily] divided ;
inte’50,000 [Fifty Thousand] Equity Shares of Rs.10/- [Rupees Ten Only] each. i
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We, the sevaral persons, whase name and addressas are subscribed are dasicous of belng farmed |nto a
Company in pursuance of this Mermarandum of Asseciation and we respectively agree to take the respactive
number af sharas In the capital of the Company sat opposita our raspective names;

Phato Se, Name, Addresses, Deseriptians, Qgeupation and Number af, Name,
Na. | o signature of the subscribers Equity Shares Address,
" taken by each | Descriptian
subscriber and
Qecupatlon of
the.Comman
Witness
7 | Eor and on behalf of M/s Adani Pors and Special 49,940 '
Ecanamie Zone Limited (Cin | (Farty Nine
L63090GJ1298PLC034182) having its fegisterad Thousand
office 23t Adani House, Nr. Mithakhall Six Reads, | Nine Hundred
Navrangpura, Ahmedabad - 380009 through ks | Forty onty) Comman
authorised person vide Board Resslution passed o witness for all
1st May, 2015, 7 subseribers
Digti Shah W/o Yegash Shah residing at 601, Shallraj I, witness ta
Tower, Nehru Park, Vastrapur, Ahmedabad-380015 syhseribars
Qucupation: Sefvica Sdf- who hava
3 | Malay Mahadevia [As nominee of Adapi Ports and | 10 subscribed
Special Economic Zone Ltd] S/ Dn Ramesh | (Ten Only) | andsignedin
Mahadevia residing at 12-B, Gyankunj Sodiety, Opp, My pressnGs,
St. Xavier's Coliege, Navrangpura, Further, | have
: Ahmedabad ~ 380009, verified
[ Oceupation:Sanice Sd/ hisfhaeftheir
3| Ravi Bhamidipaty [As nominee of Adon Ports aad [ 10 ol
g : Special Econemic Zane Ltd] Sfo Shei Srirama Musthy | (Ten Only) thele
=, Bunglows, Opp. Chimanbhai Patel Insiitute, and satisfied
Vo l gh, Shapath 4, Prahaladnagar, Ahmedabad- 330038 myanlflaf theit
v ] .Qacu_patlam Sefvios . S identification
2 | Azad Kumar Somani [As aeminee of Adani Posts and 10 particulars as
Speciat Ecanomic Zone Ltd) Sfe Shii Jwals Prasad | (Ten Oaly) fllled in
Somani fesiding at B4, Star Apaitmeats,
Karnavatipagarkpa Bazac Ahmedabad-380001. Hardik
Occupation; Service Sanghvi
5 | Manol Kumar Chanduka [As nominee of Adani Pasts 10 Harshadkumar
and Special Economic Zone Lkd,] Sfo Shii Biswanath (Ten Qnly) Sanghvi
tal €handuka fesiding at B-401, Panchamiut reslding at 15,
ents, Opp. Neshre Foundation, Bodakdew, Parshwanathn
Ahmadabad-380054. agar Sociaty,
Qecupation: Sefvice Sas- Nr. Palice
& | Aniah Ashokkumar Shah [As nominee of Adani Ports 10 Chowkl,
and Special Economic 2one Sfo Shei| (TenOnly) Naranpura
Ashokiumar Amrutial Shah residing at 812, Keshav Char Rasta,
Appartmants, Near Memnagar Talavdi, Memaagat. Ahmedabad-
Ahmedabad-38Q052, 380013,
B Oceupatian: Sefvica Seb Qecupation:
7 | Kamiesh Bhagla [As nominee of Adani Paogts and 10 csnilrng
Special Economic Zone Lid] S/a Shii Prabhwudas |  (Ten Only) Secretary
Shaaia reslding at A-203, Samarthy Residency, Ne. P FCS Na, 7247
R. Patel Schoal, D'cabie, Kaligam, Sabarmatt, sa-
Ahmedabad-380018.
Oceupation: Sapvice Sdf- g
) “Totak 50,000
__(Fifry Theusand,
Place: Ahmadabad pated: 22.07,2Q13
an R 30
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THE COMPANIES ACT, 2013
[COMPANY LIMITED BY SHARES)

ARTICLES OF ASSOCIATION

W o i

OF
ADANI VIZHINJAM PORT PRIVATE LIMITED

PRELIMINARY AND INTERPRETATION

. [ The Regulations contained in Table €~ in Schedule | of the Companies Act,
2013 shall not apply to the Company, except in so far as the same are
repeated, contalned or expressly made applicable in these Articles or by the
said Act,

2] (@ The marginal notes used in these Arlicles shall not affect the
construction thereof,

(b) In the interpretation of these Articles, the following expressions shall
have the following meanings, unless repugnant to the subject or context

"Act” means the Companies Act, 2013 or any statutory modification or e
enactment thereof for the time being in foree and the Companies Act
1956, sa far as may be applicable.

"Articles” means these articles of association of the Company or as
altered from time to time,

*Board of Directors” or “Board” means collective body of Directors of the
Company.

"Company" means "ADANI VIZHINJAM PORT PRIVATE LIMITED".
"Depository" means and includes a Company as defined in the
Depositories Act 1996.

"Rules" means the applicable fule for the time being in force as
preseribed in relevant sections of the Act.

"Seal” means Common Seal of the Company.

’Secretarial Standards” means standards provided by the Institute of
Campanies Secretaries of India.

"Securities” means the securities as definred in clause (h) of Section 2 of
Y the Securities Contracts (Regulation) Act 1956,
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(d) Words importing the singular number also include, where the context
requires or admits, the piural number and vice-versa,

{(e) Unless the context otherwise requires, words or expression contained in
these Articles shall bear the same meaning as in the Act or the Rules, as

the case maybe. . :
) 1 PRIVATE COMPANY ' :

The Coempany is a Private Company Limited by Shares within the meaning of
Section 2(68) of the Act, and accordingly.

(a) Restricts the right to transfer its shares, in the manner and to the extent
as hereinafter provided;

(b) Limits the number of its members to 200 [Twa Hundred] but not
including

() Persons who are in the employment of the Company,

(i) Persons who, having been formerly in the employment of the
Company, were membeys of the Company while in that employment
and have continued to be the members after the employment ceased,;
provided that wheie two ofF more persons hold one or more shares in
the Company jointly, they shall, for the purpase of this Article, be
treated as a single member;

(c) Prehibits any invitation to the public to subscribe for any securities of
the Company,

(d) The Company is having a minimum pald up share capital of Rs. 1,00,000/~
(Rupees One Lac only) o such higher amount of capital as may be
prescribed.

SHARE CAPITAL AND VARIATION OF RIGHTS

Subject to the provisions of the Act and these Articles, the shares In the
capital of the company shall be under the contral of the Directars who may
issue, allat or otherwise dispese of the same or any of them to such persens,
in such proportion and o such terms and conditions and either at paror at a
premium or at consideration otheswise than in cash and at such time as they
may from time to time think fit. The Company may issue equity with vating
rights and/ar with differential rights as 1o dividend, voting or otherwise in
accardance with the Rules and preference shares.

Every persan whose name Is entered as a member In the register of
members shall be entitied to receive within twa manths after allotment or
within one month after the application for the regisiration of transfer or
transmission or within such other period as the conditions of Issue pravide,-
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" such sum as may be prescribed for each certificate after the First.

Every certificate shall be under the seat and shall specify the shares ta which
It relates and the amount paid-up thereon.

In respect of any share ar shares held jointly by several persons, the company
shall not be bound to issue mare than ane certificate, and delivery of a
certificate for a share to one of several joint holders shall'be sufficient
delivery to all such holders! " t

Every holder of or subscriber to Securities of the Campany shall have the
option to receive securily certificates or to hold the Secusities with a
depasitory. Such a person whe is the beneficlal owner of the Securities can
at any time opt out of a Depository, if permitted, by the law, in respect of any
Securities in the manner provided by the Depositories Act, 1996 and the
Company shall, in the manner and within the time prescribed, issue ta the
beneficial owner the required Certificates for the Securities.

If any share certificate be wom out, defaced, mutitated o tom or if there be
no further space on the back for endorsement of transfer, then upon
production and surender thereof to the company, a new certificate may be
issued iIn lieu thereof, and If any certificate is lost or destroyed then upon
proof thereof to the satisfaction of the company and on execution of
indemnity or such other documents as may be prescribed by the Board, a new
certificate in liey thereof shall be given. Every certificate under this Article
shall be Issued on payment of fees for each certificate as may be fixed by the

Board.

The provisions of the mreguiﬁg article relating to Issue of certificates shall
mutatis mutandis apply to debentures or ather securities of the company.,

Except as required by law, no person shall be recagnised by the company as
halding any share upon any trust, and the company shall not be bound by, or
be compelled in any way ta recognise (even when having notice thereof) any
equitable, contingent, future or partial interest in any share, o any interest in
any fractlonal part af a share, or (except only as by these regulations or by
law otherwise provided) any other rights in respect of any share except an
absolute right to the entirety thereof in the registered holder.

The company may exercise the powers of paying commissions confered
under the Act, provided that the rate per cent or the ameunt of the
commission paid or agreed to be paid shall be disclosed in the manner
required under the Act and rules made theraunder.

The rate or amount of the commission shall not exeeed the rate or amount
prescribed in rules made under the Act.

The commission may be satisfied by the payment of cash or the allotment of
fully or partly paid shares or partly in the ane way and partly in the other,
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10.

1.

12,

13.

of the shares of that class) may, subject to the provisions of the Act, and
whether or nof the company is baing waund up, be varled with the consent in
writing of the holders of three-fourths of the issued shares of that class, or
with the sanction of a special resolution passed at a separate meeting of the
halders of the shares of that class.

(i) To every such separate meeting, the provisions of these regulations relating
to general meetings shali mutatis mutandis apply.

The rights confesred upon the holders of the shares of any class Issued with
preferred or other rights shall not, unless otherwise expressly provided by the
terms of issue of the shares of that class, be deemed to be varled by the
creation or issue of further shares ranking pari passu therewith.

Subject to the provisions of the Act, any preference shares may be Issued on
the terms that they are to be redeemed or converted into equity shares on
such terms and in such manper as the company before the issue of the
shares may, determine.

The Board o the Company as the case may be, may, by way of right issue or
preferential offer or private placement or any ather manner, subject to and in
accardance with Act and the Rules, issue further securities to;

(a) persons who, at the date of the offer, are halders of equity shares of the
Cempany. Such offer shall be deemed ta include a right exercisable by
the persom conceined i renounce the shares offered to him or any of
them in favor of other person or;

(b) employees under the employees' stock option or;

(c) any person whether of nat thase persans Include the persons referred to
in clause (a} or clause (b) abeve;

LIEN
() The company shall have a first and paramount lien-

(a) on evesy share (not being a fully paid share), for all monies (whether
presently payable or not) called, or payable at a fixed time, In respect of
that share; and

(o) on all shares (not being fully paid shares) standing registered in the
name of a single person, for all menies presently payable by him or his
estate to the company:

Provided that the Board of directars may at any time declare any share
to he wholly or in part exempt from the provisions of this clause.

() The company's lien, if any, on a share shall extend to all dividends payable
and bonuses declared from time to time in respect of such shares,
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Provided that no sale shall be made-

(a) ualess a sum in respect of which the lien exists is presently payable; or

(®) until the expiration of fourteen days after a notice in writing stating and
demanding payment of such part of the amount in respect of which the
lien exists as is presently payable, has been given to the registered
helder for the time being of the share or the person entitied thereto by

reason of his death or Insolvency,

Ta give effect to any such sale, the Board may authorise some person to
transfer the shares sald to the purchaser thereof.

The purchaser shall be registered as the holder of the shares comprised In
any such trapnsfer.

The purchaser shall not be bound to see to the application of the purchase
meney, nor shall his title to the shares be affected by any irregutarity or
invalidity in the proceedings in reference ta the sale,

The proceeds of the sale shall be received by the company and applied in
payment of such part of the amaunt in respect of which the tien exists as is

presently payable.

The residue, if any, shall, subject te a like lien for sums not presently payable
as existed upon the shares befare the sale, be pald to the person entitled to
the shares at the date of the sale.

The provisions of these Articles relating to Lien shall mutatis mutandis apply
to any other Securities including debentures of the Company.

CALLS ON SHARES

The Board may, from time to time, make calls upon the members in respect of
any mofes unpaid on their shares (whether on account of the neminal value
of the shares or by way of premium) and nat by the cenditions of allotment
thereof made payable at fixed times:

Provided that no call shall exceed one fourth of the nominal value of the
share or be payable at less than one month from the date fixed for the
payment of the last preceding eall,

Each member shall, subject to receiving at least fourteen days’ notice
specifying the time or times and place of payment, pay to the company, at the
time or times and place so specified, the amount called on his shares.

A call may be revoked or postponed at the discretion of the Board,

A call shall be deemed to have been made at the time when the resolution of
the Board authorising the call was passed and may be required to be pald by
instaliments.
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20,

21,

22,

23,

24,

@

(i)

@®

@

w

If a sum called in respect of a share is not pald before or on the day
appointed for payment thereof, the person from whom the sum is due shall
pay interest thereon from the day appointed for payment thereof to the time
of actual payment at ten per cent per annum or at such fower rate, If any, as
the Board may determine.

The Board shall be at llherty-'{a waive payment of any'such interest wholly or

in part.

Any sum which by the terms of issue of a share becomes payable on
allotment or at any fixed date, whether en account of the nominal value of
the share or by way of premlum, shall, for the purposes of these regulations,
be deemed to be a call duly made and payable on the date on which by the
terms of issue such sum becomes payable,

In case of non-payment of such sum, all the relevant provisions of these
regulations as to payment of interest and expenses, forfelture or otherwise
shall apply as if such sum had become payable by virtue of a call duly made

and notified,
The Board-

(a) may, if it thinks fit, receive from any member willing to advance the
same, all of any part of the monies uncalled and unpaid upon any shares

held by him; and

{b) upon all or any of the monies so advanced, may (until the same would,
hut for such advance, become piesently payable) pay interest at such
rate not exceeding, unless the company in general meeting shall
otherwise direct, twelve per cent per annum, as may be agreed upon
between the Board and the member paying the sum in advance.

TRANSFER OF SHARES

The instrument of transfer of any share in the company shall be executed by
or en behalf of both the transferor and transferes,

The transferer shall be deemed to remain a holder of the share until the name
of the transferee is entered in the register of members in respect thereof,

The Board may, subject to the right of appeal conferred by the Act decline ta
register-

(a) the transfer of a share, not being a fully paid share, t a person of wham
they do not approve; or
(b) any transfer of shares on which the company has a lien.
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26.

27,

28. ()

(i)

29, @)

(@

30. @

(@) the instrument of transfer is In the form as prescribed in rules made
under the Act;

(b) the instrument of transfer is accompanied by the certificate of the
shares to which It relates, and such other evidence as the Board may
reasonably require to show the right of the transferar to make the

transfer; and : ]

"

(c) " the instrument of transfer Is In respect of only one class of shares.

On giving not less than seven days’ previous notice in accordance with the
Act and rules made there under, the registration of transfers may be
suspended at such times and for such periads as the Board may from time to
time determine:

Provided that such registration shall not be suspended for more than thirty
days at any ane time or for mare than forty-five days in the aggregate In any

year,

The provision of these Articles relating to transfer of shares shall mutatis
mutandis apply to any other securities including debentures of the Campany,

TRANSMISSION OF SHARES

On the death of a member, the susvivor or survivars where the member was a
Jaint halder, and his nominee or nominees or legal representatives where he
was a sole holder, shall be the only persons recagnised by the company as
having any title to his intefest in the shares.

Nathing in clause (i) shall release the estate of a deceased jaint holder from
any liability in respeet of any share which had been jointly held by him with
other parsans,

Any person beceming entitled to a share in consequence of the death of
insolvency of a member may, upen such evidence being produced as may
from time te time propery be required by the Board and subject as
hereinafter pravided, elect, either-

(@) ta be registered himself as halder of the share; of

(b) to make sueh transfer of the share as the deceased or inselvent member
cauld have made.

The Board shall, in either case, have the same right ta decline or suspend
registratian as It would have had, if the deceased or insolvent member had
transferred the share befare his death or insolvency.

If the persen s becaming entitied shall elect ta be registered as halder of the
share himself, he shall deliver or send to the cempany a natice in writing
signed by him stating that he se elects.
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(i) Al the limitations, restrictions and provisions of these regulations relating to
the right to transfer and the registration of transfers of shares shall be
applicable to any such notice of transfer as aforesaid as if the death or
insolvency of the member had not occurred and the notice or transfer were a
transfer signed by that member.

a1. \ A persan becoming entitled to a share by reasqn af the death or Insalvency,of

' the helder shall be entitled to the same dividends and ather advantages to

which he wauld be entitled If he were the registered halder of the share,

except that he shall not, before being registered as a member In respect of

the share, be entitled in respect of It to exercise any right canferred by
mernbership in relation to meetings of the company:

Provided that the Board may, at any time, give natice requiring any such
persan to elect either to be registered himself or to transfer the share, and If
the natice Is not complied with within ninety days, the Beard may thereafter
withhold payment of all dividends, bonuses or other menies payable In
respect of the share, until the requirements of the notice have been complied

with.

az The Company shall incur no liability or responsibility whatsoever in
consequence of Its registering or giving effect to any transfer of shares made
or purparting to be made by any apparent legal owner thereof (as shown or
appearing in the Reglster of Mermbers) to the prejudice of persons having of
claiming any equitable right, title or interest to or in the sald shares,
notwithstanding that the company may have had notice of such equitable
right, title or interest or potice prahibiting registration af such transfer and
may have entered such notice refesred thereta in any boak of the company
and the company shall not be bound or required to regard or attend or give
effect te any notice which may be given to it of any equitable right, title or
interest or be under any liability whatsoever for refusing or neglecting sa to
do, thaugh it may have been entered of referred to In some bagk of the
company, but the company shall nevertheless be at liberty to regard and
attend to any such notice and give effect thereto it the Directers shall so

think fit.
FOREFEITURE OF SHARES

33. If a member falls to pay any call, or instaliment of a call, on the day appalnted
fer payment thereof, the Board may, at any time thereafter during such time
as any part of the call ar instaliment remains unpald, sefve a natice on him
requiring payment of so much of the eall or installment as Is unpaid, together
with any interest which may have acerued.

34, The netice aforesaid shall-

(a) name a further day (nat being earlier than the expiry of fourteen days
fram the date of service of the notice) on or before which the payment
required by the notice Is to be made; and
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38,

39.
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forfeited.

I the requirements of any such notice as aforesald are not complied with, any
share in respect of which the notice has been given may, at any time
thereafter, before the payment required by the notice has been made, be
forfeited by a reselution of the Board 1o that effect,

A forfeited share may be sold or otherwise disposec‘tl-af on such terms and tn_-l'

+ such manner as the Eﬁﬁ;aiﬂ thinks fit, ¥ B

At any time before a sale or disposal as aforesaid, the Board may cancel the
forfelture on such terms as it thinks fit.

A person whose shares have been forfeited shall cease to be a member in
respect of the forfeited shares, but shall, notwithstanding the forfeiture,
remain Kable to pay to the company all menles which, at the date of
forfeiture, were presently payable by him to the campany in respect of the
shares, :

The liabifity of such person shall cease if and when the company shall have
received payment in full of all such monies In respect of the shares.

A duly verified declaration in writing that the declarant is a director, ihe
manager or the secretary, of the company, and that a share in the company
has been duly forfeited on a date stated In the declaration, shall be
conclusive evidence of the facts thereln stated as against all persons
claiming to be entitled to the share;

. The company may receive the cansideration, if any, given for the share on any

sale of disposal thereof and may execute a transfer of the share in favour of
the person: to whom the share Is sold or disposed of}

The transferee shall thereupon be registered as the halder of the share; and

The transferee shalf not be bound toa see to the application of the puichase
money, i any, nor shall his title te the share be affected by any irregularity of
tavalidity in the proceedings in reference ta the forfeiture, sale or disposal of
the share.

The provisions of these regutations as to forfeiture shall apply in the case of
hon payment of any sum which, by the terms of Issue of a share, becomes
payable at a fixed time, whether on acceunt of the nominat value of the share
or by way of premium, as if the same had been payable by virtue of a call duly
made and notified, _ :

ALTERATION OF CAPITAL

Subjeet to provisions of the Act the company may, from time to time, increase
the share capital by such Sum, 1o he divided Into shares of such amount, as
may be specified in the resolution.

9




42,

43,

44, (0

(a)

(®)

©

(@

conselidate and divide alf or any of its share capital into shares of larger
amount than its existing shares;

copvert all ar any of its fully paid-up shares into stock, and reconvert
that stock into fully paid-up shares of any denomination;

sub-divide its existing shares or any of them inte shares of smaller

amount than s fixed by the memorandum;

cancel any shares which, at the date of the passing of the resolution,
have not been taken or agreed to be taken by any person.

Where shares are converted into stock,

(@

(b)

@

the holders of stack may transfer the same or any part thereof in the
same manner as, and subject to the same regulations under which, the
shares from which the stock arose might before the conversion have
been transferred, or as near thereto as clreumstances admit:

Provided that the Board may, from time to time, fix the minimum amount
of stock transferable, so, however, that such minimum shall not exceed
the nominal amount of the shares from which the stock afose.

the holders of stock shall, according to the amount of steck held by
them, have the same rights, privileges and advantages as regards
dividends, voting at meetings of the eompany, and other matters, as if
they held the shares from which the stock arese; but no such privilege of
advaniage (except participation in the dividends and profits of the
company and in the assets on winding up) shall be conferred by an
amount of stack which would not, if existing In shares, have conferred

that privilege or advantage,

such of the regulations of the company as are applicable to paid-up
shares shall apply to stock and the words "share® and “shareholdes” in
thase regulations shali include *stock® and "steck-holder” respectively,

The company may, subject ta provisions of the Act, reduce in any manner and
with, and subject to, any incident authorised and consent required by law,-

(a)
(b
(©)
(a)

its share capital:

any capital redemption reserve account; of
any share premium aceount,

any other reserve in the nature of share capital

CAPITALISATION OF PROFITS

The company i general meeting may, upan the recommendation of the
Board, resoive-
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or to the credit of the profit and loss account, or otherwise available for
distribution; and

(b} that such sum be accordingly set free for distribution in the manner
specified In clause (if) amongst the members who wauld have heen
entitled thereto, If distributed by way of dividend and in the same
preportions.

) ) " The sum aforesald shall not be pald In Cash but shall be applied, subject to
the provision contained in clause iii), either In or towards-

(a) paying up any amounts for the time being unpaid on any shares held by
such members respectively:

(®) paying up in full, unissued shares of the company to be allotted and
distributed, credited as fully paid-up, to and amongst such members in
the proportions aforesaid;

(e} partly in the way specified in sub-clause (2) and partly in that specified
in sub-clause (b);

(d) A securities premium account and a capital redemption reserve account
may, for the purposes of this regulation, be applied in the paying up of
unissued shares to be issued to members of the company as fuily paid

banus shares;

(e} The Board shall give effect ta the resolution passed by the company in
pursuance of this regutation,

45. (1  Whenever such a resolution as aforesaid shall have been passed, the Board
shall-

@) make all appropriations and applicatiens of the undivided profits
resolved to be capitalised thereby, and all allotments and issues of fulky
paid shares if any; and

(b) generally do all acts and things required ta give effect thereta,
() The Beard shall have powep-

(@) to make such provisians, by the issue of fractional certificates or by
payment in cash or otherwise as It thinks fit, for the case of shares
becoming distributable In fractians; and

(b} te autharise any person to enter, on behalf-of all the members entitled
thereto, inta an agreement with the campany providing for the allotment
ta them respectively, credited as fully paid-up, of any further shares to
which they may be entitled upen such capitalisatian, or as the case may
require, for the payment by the company on their behalf, by the
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unpaid on their existing shares;

Any agreement made ynder such autharity shall be effective and binding on
such members.

BUY-BACK OF SHARES

Notwithstanding anything contained in these articles but subject to the
provisions of the Act ar any other law for the time being in force, the
campany may purchase Its awn shares arother specified securities.

GENERAL MEETINGS

All General Meetings other than Annual General Meeting shall be called Extra

ordinary General Meeting.
The Board may, whenever it thinks fit, call an Extra ordinary General Meeting.

PROCEEDINGS AT GENERAL MEETINGS

Ne business shall be transacted at any general meeting unless a quorum of
members is present at the time when the meeting proceeds to business.

Save as otherwise provided herein, the quorum for the general meetings shall
be as provided in the Act.

The chairperson, if any, of the Board shall preside as Chaifperson at every
general meeting of the company,

If there is na sueh Chairperson, or If he is not present within fifteen minutes
after the time appointed for holding the meeting, or is unwilling to act as
chairperson af the meeting, the directors present shalt elect one of their
members to be Chalrparsen of the mesting.

If at any meeting ne director is willing te act as Chalrpersen of If no director
is prasent within fifteen minutes after the time appointed for holding the
meeting, the members present shall chease one of their members ta be

Chairperson af the meeting.

On any business at any general meeting in the case of an equality of vates,
whether on a show af hands, electronically or en a poll, the Chairman of the
meeting shall have secand or casting vate,

ADJOURNMENT OF MEETING

The Chairperson may, suamote and, in the absence of quorurm shall adjoeurn
the meeting fram time to time and from place to place.

No business shall be transacted at any adjaurﬁed meeting ether than the
business feft unfinished at the meeting fram which the adjournment teok

place.
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Save as aforesaid, and as provided in the Act, it shall not be nacessary to give
any notice of an adjournment or of the business to be transacted at an

adjourned meeting.
VOTING RIGHTS
Subject tor'any rights or tl'pstrictims'-ﬁ:sr the time bging attached to any class

i

or classes of shares,-

(@) on ashaw af hands, every member present in person shall have one vote;
and

(®) on a poll or through voting by electronic means, the voting rights of
members shall be in proportion to his share in the paid-up equity share
capital of the company,

A member may exercise his vote at a meeting by electronic means In
accordance with the Act and shall vote only once,

In the case of joint holders, the vote of the senior who tenders a vote,
whether In person ar by proxy, shall be accepted to the exclusion of the vates
of the other joint holders,

For this purpose, seniority shall be determined by the order in which the
hames stand in the register of membess.

A member of unsound mind, of in Tespect of whom an order has been made
Dy any ceurt having jurisdiction in lunacy, may vote, whether on a show of
hands or on a pall or through voting by electronic means, by his neminee aor
other legal guardian, and any such nominee of guardian may, on a poll, vote

by prexy,

Any business ather than that upen which a poll has been demanded may be
proceeded with, pending the taking of the peil.

No member shall be eptitled to vote at any general meeting unless all calls ar
other sums presently payable by him in respact of shares In the company
have been paid,

No objection shall he raised te the qualification of any voter except at the
meeting or adjourned meeting at which the voie objected to is given or
tendered, and every vote not disallowed at such meeting shall be valid for all

purposes,

Any such objection made In due time shall be referred to the Chairpersan of
the meeting, whose decisian shait be final and conelusive,
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62, the nstrument appainting a proxy and the power-of-attorney or aother
autharity, if any, under which it is signed or a notarised copy of that power or
authority, shall be deposited at the registered office of the campany not less
than 48 hours before the time for holding the meeting or adjourned meeting
at which the person named In the instrument propases to vote, or in the case
of a poll, nat less than 24 hours before the time appointed for taking of the
poll; and in default the instrument of proxy shall not be treated as valid.

63, 3 An instrument appeinfing a ﬁi‘axy shall be in the form as prescribed iny the
rules made under the Act.
64, A vote given in accardance with the terms af an instrument of proxy shall be .

valld, netwithstanding the previous death or tnsanity of the prineipal or the
revocation of the proxy or of the authority under which the proxy was
executed, or the transfer of the shares in respect of which the proxy is given:

Provided that no intimation in writing of such death, insanity, revocation or
transfer shall have been received by the company at Its office before the
commencement of the meeting ar adjourned meeting at which the proxy is

used,
BOARD OF DIRECTORS

45. () Until otherwise determined by a General Meeting of the Company and
subject to the provisians of the Act, the number of Directors shall nat be less

than three nor more than fifteen,

(i) The first Directors of the Company are:

1, Sudipta Bhattacharya (DIN: 06817333)
2. Karan Adani (DIN: 03088095)
3, Santash Kumar Mohapatra (DIN: 00284280)

66, Subject to provisions of the Act, the Board shall have the power to determine
the directors whase perlod of office Is or Is not liable to determination by
retirement of directors by rotatien,

67 The same individual may, at the same time, be appointed as Chalrman as well
as Managing Director or Chief Executive Officer of the Company,

68, () The remuneration of the directars shall, in so far as it consists of a monthly
payment, be deemed to accrue from day-to-day.

(i) Inaddition to the remuneration payable to them in pursuance of the Act, the
directors may be paid all travelling, hotel and other expenses properly

incurred by them-~

(a) in attending and returning from meetings of the Board of Directors or
" any committee thereof er general meetings of the campany; or

(b) in cannection with the business of the eompany.
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provisians of under the Act) make and vary such regulations as it may thinks
fit respecting the keeping of any such register,

70, All cheques, promissary notes, drafts, hundis, bills of exchange and other
negatiable Instruments, and ait receipts for monies paid to the company, shall
be signed, drawn, accepted, endersed or atherwise executed, as the case may
be, by such persan and in sueh manner as the Board shall from time to time
by resglution determine, %

i i
1. Every director present at any meeting of the Board or of a committee thereaf
shall sign against his name in a boek to be kept for that purpose,

" i 13 g

72. ()  Subject to the provisions of the Act, the Board shall have power at any time,
and from time to time, te appoint a person as an Additional Director, provided
the number of the Directors and Additional Directars tagether shall not at
any time exceed the maximum strength fixed for the Board by the articles,

(i) Such persan shall hold office only up to the date of the next Annual General
Meeting of the company but shall be eligible for appointment by the company
as a Director at that meeting subject to the provisions of the Act,

73. ()  The Board may appoint an Alternate Director te act for a Director (herein
after In this Article called *the Original Direstor”) during his absence for a
period not less than three months from India, No person shall be appainted as
an Alternate Director for an Independent Directar unless he is qualified ta be
appeinted as an Independent Director under the provisions of the Act,

(i) An Alternate Director shall not holg office for a period longer than that
permissible ta the Original Director in whose place he has been appainted
and shall vacate the office if and whan Original Director returns to India,

(i) IFthe term of office of the Original Disecter is determined before he return to
India the automatic reappaintment of retiring directors in default af anather
appaintment shall apply to the Original Director and not the Alterpate
Director,

74, ()  If the office of any director appainted by the Cempany in general meeting Is
vacated befare his term af office expires in the normal course, the resulting
casual vacancy may, be filled by the Board of Directors at a meeting af the

Board,

(i)  The Director so appointed shall hald affice only upto the date till which the
Director in whase place he is appainted would have held office if it had nat
been vacated.

NOMINEE DIRECTOR

78, Natwithstanding anything to the centrary cantained in these Articles, so long
as any moneys shall ba ewing by the Company to the any financial
Institutians, carporatians, banks er sueh other financing entities, er so long as
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subscription or so long as any guarantee given hy any of the afaresaid
financial institutions or such other financing entities in respect of any
financial abligation or commitment of the Company remains outstanding,
then in that event any of the sald financlal institutions or such other
financing entities shall, subject to an agreement in that behalf between it
and the Company, have a right but nat an obligation, to appoint one ar more
persens as Directar(s) on the Board of Director as thelr naminee on the Board,
of Campany. The afaresald flnancial institutions er suech other financing’ b
entities may at any time and fram time to time remove the Nominee Directar
appeinted by it and may In the event of such remeval and also In case of the
Nominee Director ceasing to hold office far any reasen whatsoever Ineluding
resignation ar death, appoint other or others te fill up the vacancy. Such
appointment or removal shall be made in writing by the relevant corporatlan
and shall be delivered to the Company and the Company shall have no pawer
to remove the Nominge Director from office. Each such Nominee Directar
shall be entitled to attend all General Meetings, Board Meetings and
meetings of the Cammittee of which he is a member and he and the financial
institutions or such other financing entities appeinting him shall also be
entitied to receive natice of all sueh meetings.

MANAGEMENT UNDER GENERAL CONTROL OF DIRECTORS

76, ()  The general control, management and supeivision of the Company shall vest
. in the Board and the Board may exercise all such powers and de all such acts
and things as the Company is by its Memorandum of Assaclation or atherwise
authorised except as are required to be exercised or dene by the Company in
General Meeting, but subject nevertheless to the provisions of the Act, and of
these presents and to any regulations nel being inconsistent with these
presents from time to time made by the Company in @General Meeting,
provided that no such regulation shall invalidate any prior acts of the

Directors which would have been valid If sueh regulation had not heen made.

(i) Subject to the pravisions of the Act, the Director may borraw, raise and
secure the payment of such sum or sums in such manner and upon such
terms and conditions in all respects as they may think fit and in particular by
the issue of bands, perpetual or redeemable, debenture ef debenture-stock or
any mertgage or charge or gther security en the undertaking of the whole of

any part of the property of the Company (bath present and future) including s
its uncalled capital for the time being. 3 Wy Yy
* ﬂ*‘)\()

(i) Subject to the provisions of the Act, the Company may enter inta /
contract, arrangement or agreement In which a Director ar Directors of

Company are, in any manner, interasted. _ % ‘w-.g.*‘: any

i y A

(iv) A Director, Managing Directar, officer or emplayee of the Campany may he oﬁ. 1‘1\\5"""'\ /i
hecome a Directar, of any company promated by the Company er in whlch't_ts_,
may be interested as a vandor, member or otherwise, and no such Director. © g™
shall be accauntable for any benefits received as Director or member af such ™. "/
company except to the extent and under the circumstances as may be

provided in the Act.
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subject to the provisions of the Act execute or cause fo be executed an}
martgage, charge or security aver or affecting the whole or any part of the
assets of the Company by way of Indemnity to secure the Directors or
persons so becoming liable as aforesaid from any loss in respect of such
liabllity,

A Director may resign from him office upen giving notice in writing to the
Company. e \

i o

PROCEEDINGS OF THE BOAR

The Board of Directors may meet for the canduct of husiness, adjourn and
otherwise regulate Its meetings, as it thinks fit.

A Director may, and the manager or secretary on the requisition of a directar
shall, at any time, summen a meeting af the Board.

Save as otherwise expressly provided in the Act, questions arising at any
meeting of the Board shall be decided by a majarity of vates,

In case of an equality of votes, the Chalrperson of the Board shall have a
second or easting vote,

The continuing Directars may act notwithstanding any vacancy in the Board;
but, if and so long as thelr number is reduced below the quorum fixed by the
Act for a meeting of the Beard, the eantinuing directors or director may act
for the purpose of Increasing the number of directors to that fixed for the
querum, or of summening a ganeral meeting of the company, but for no other
purpese.

The Board may elect a Chalrperson of its meetings and determine the perlad
for which he is te held office,

If no such Chairperson Is elected, or if at any meeting the Chairpersen is not
present within five minutes after the time appainted for holding the meeting,
the directars present may choose ana of their Aumber to be Chairperson of
the meeting,

The Board may, subject to the pravisians of the Act, delegate any of its
powers to cammittees cansisting of such member or members of its bady as
it thinks Fit,

Any committee sa formed shall, in the exercise of the powers so delegated,
canform ta any regulations that may ke imposed on it by the Board.

A committee may elect a Chairperson of its meetings.

If na such Chairpersen Is elected, ar if at any meeting the Chairperson is not
present within five minutes after the time appointed for halding the meeting,

17




a3,

84.

a5,

86,

a7.

U}
(i

()

()

(it)

A committee may mest and adjeurn as it thinks fit,

Questions arising at any meeting of a committee shall be determined by a
majority of votes of the members present, and In case of an equality of votes,
the Chalrperson shall have a second or casting vote.

.All acts done in any mesting of the Board or of a commitiee thereof or by any
Jperson acting as a Direetor, shall;notwithstanding that it may be afterwards

discovered that there was some defect In the appeintment of any one of
more of such Directors or of any person acting as aforesaid, or that they or
any of them were disqualified, be as valid as If every such Director of such
persan had been duly appointed and was qualified to be a Director.

Save as otherwise expressly provided in the Act, a resolution in wiiting,
signed by all the members of the Board or of a committee thereof, whether
manually or electronically, for the time being entitled to receive notice of a
meeting of the Board or committee, shall be valid and effective as if it had
been passed at a meeting of the Board or committee, duly convened and

held.
MANAGING DIRECTORS

Subject to the provisions of the Act and of these Articles the Board shall have
power to appoint from time to time any of its members as Managing Director
or Managing Directors and/for Whole Time Directors of the Company for a
fixed term not exceeding five years at a time and upon such terms and
conditions , including liability to retire by rotation, as the Board thinks fit, and
the Board may by resolution vest in sueh Managing Director or Managing
Directors/Whole Time Director(s), such of the power hereby vested in the
Board generally as it thinks fit, and such powers may be made exercizable for
such period or periods, and upon such condition and subject to such
restriction as it may determine, the remuneration of such Directors may be
way of monthly remuneration apd/ or fee for each meeting and/or
participation in profits, o by any of all of thase modes, or of any other mode
not expressly prahibited by the Act,

The Directars may whenever they appoint mere than one Managing Rirectaer,
deslgnate one of more of them as “Joint Managing Director or *Joint
Managing Rirecters® or "Deputy Managing Directors® as the case may be.

Subject to the provisions af the Act, the appointment and payment of
remuneration to the above Director shall be subject ta approval of the
members in the General Meating and of the Central Government, If required.

CHIEF EXECUTIVE OFFICER, MANAGER, COMPANY SECRETARY OR CHIEF

FINANCIAL OFFICER
Subject to the provisiens of the Act

() A Chief Executive Officer, Manager, Company Secretary or Chief
Financial Officer may be appointed by the Board for such term, at such
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officer so appeinted may be removed by means of a resalution of the
Board;

A Director may be appointed as Chief Executive Officer, Manager,
Campany Secretary ar Chief Financial Officer,

A pravision of the Act or these regulations requirlng or authorizing a
thing to be done by or to a Director and Chlef Executive Officer,,
Manager, Company Sécretary ar Chlef Finangial Officer shall not he/
satisfied by Its being dane by or to the same persen acting hoth as
Director and as, or In place of, Chlef Executive afficer, Manager,
Campany secretary ar Chief Rinancial Officer.

THE SEAL
The Board shall provide for the safe custady of the seal,

The seal of the company shall not be affixed ta any instrument except by the
authority of a reselution of the Board or of a8 commiitee of the Board
authorised by it in that behalf, and except in the presence of at least ang
Director or of the Manager or secretary of such other person as the Board or
Committee may appeint for the purpose; and the Directar or Manager ar
Secretary or other person aforesald shall sign every instrument to which the
seal of the company is so affixed In his fher presence,

DIVIDENDS AND RESERVE

The company in general meeting may declare dividenels, but no dividend shall
exceed the amount recommended hy the Baard, but the Company in a
general meeting may declare a lesser dividend.

Sublect ta the pravisians of the Act, the Board may from time te time pay to
the members such interim dividends of such amaunt an sueh elass of shares
as appear to it ta be justified by the profits of the cempany.

The Board may, before recommending any dividend, set aside out of the
profits of the company such sums as it thinks fit as a reserve or reserves
which shall, at the discretian af the Baard, be applicable for any purpose to
which the profits af the company may be praperly applied, including provision
for meeting contingencies er far equalising dividends; and pending such
application, may. at the like discretion, ejther be emplayed in the business of
the company or be Invested in such investments (other than shares of the
campany) as the Boare may, from time to time, thinks fit,

The Board may also carry forward any profits which it may consider necessary
not to divide, without setting them aside as a reserve,

Subjact te the rights of persons, If any, entitled to shares with speclal rights

as to dividends, all dividends shall be declared and paid acearding to the
amaunts paid or eredited as pald on the shares in respect whereof the
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amounts of the shares.

() No amount paid or credited as paid on a share In advance of calls shall be
treated far the purposes of this Article as paid on the share,

(i) Al dividends shall be apportianed and paid propartionately to the amounts
pald or credited as paid on the shares during any partion or partions of the
. period In respect of which the dividend is palig; but if any share is issuged on o
2" terms providing that It shall rank for dividend as from a particular date such 4
share shall rank fer dividend accardingly.

93, The Board may deduct fram any dividend payable to any member all sums of
money, if any, presently payable by him to the company on account of calls or
otherwise in relation to the shares of the company.

94, () Any dividend, interest or ather monies payable in cash In respeat of sharas
may be paid by electronic mode ar by cheque ar warrant sent through the
post directed to the registered address of the nalder or, in the case of joint
holders, to the registered zdiress of that one of the jaint holders who s first
named on the f¢gista or members, or to such person and to such address as
the hoirder or joint halders may in writing direct,

(i) Every such cheque or warrant shall be made payabls to the erder of the
person to whom it is sent.

() Payment in any way whatsoever shall be made at the risk of the person
entitled to the money pald er Lo be paid, The Gompany will not be responsible
for any payment which is lost er delayed. The Campany will be deemed ta
having made a payment and received a good discharge for it if a payment
using any of the foregoing permissible means is made,

95, Any one of two or more joint halders of a share may give effective recelpts
for any dividends, bonuses or ather manies payable in respect of such share,

96, Notice of any dividend that may have been declared shall be given ta the
persons entitled to share therein in the manner mentianed in the Act,

91, The walver in whale or in.part of any dividend on any share by any document
shall be effective only if' such documengJs signed by the member (or the
persan entitled to the share in consequent®-of death ar bankruptcy of the
holder) and delivered to the Company and if pr to the extent that the same Is
accepted as such or acted upon by the Board,

98, No dividend shall bear interest against the company.
ACCOUNTS

99. () The books of accounts and boaks and papers of the Company, or any of them,
shall be open ta the inspection of Directars in accordance with the applicable
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No member (not being a director) shall have any right of inspecting any
account or boak or document of the company except as conferred by law or
authorised by the Board or by the company tn general meeting.

WINDING up
~ Subject ta the applicable provisions of the Act and rules made thereunder-

If the company shall be wound up, the liquidator may, with the sanctiod af a
special reselution of the company and any other sanction required by the Act,
divide amongst the members, in specte or kind, the whole or any part of the
assets af the company, whether they shall consist of property of the same
kind ar nat.

For the purpose aforesaid, the liquidatar may set such value as he deems faip
Lpon any praperty ta be divided as aforesaid and may determine how such
division shall be carried aut as between the members or different classes of
members, :

The liquidator may, with the tike sanetion, vest the whole o any past of sugh
assels In trustees upon such trusts for the benefit of the contributories if he
considers necessary, but so that no member shall be compelled o aceept any
shares or other securities whereon there is any liability,

INDEMNITY

Every officer of the company shall be indemnified out of the assets of the
company against any liability incurred by him in defending any proceedings,
whether civil er criminal, in which judgment is given in his favour or in which
he Is aequitted or in which rellef is granted ta him by the court of the
Tribunal.

GENERAL POWER

Wherever in the Act, It has been provided that the Company shall have any
right, privilege or authority or that the Campany cauld earry qut any
transaction enly if the Company is authorised by its Articles, then in that case
this Article autherises and empowers the Company to have such rights,
privileges or autherities and te cariy such transactions as have been
permitted by the Act, without there being any specific Article in that behalf
herein pravided.
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Phaoto

Sr.
Ne,

Name, addresses, descriptions, eccupation and
signatures of the subserlbers

~ Signature, names,

addresses,
descriptions and
oegupation of
witnesses

For and an behalf of M/s Adani Parts and Special
Ecanomic Zone Limited {CIn
L63020611998PLCO34182) having its ragistared
office at Adani Hause, Nr, Mithakhali Six Roads,
Navrangpura, Ahmedabad - 380009 through Its
authorised persan vide Board Resalution passed an 1%
May, 2015,

Dipti Shah W/o Yogesh Shah residing at 601, Shailraj
Tower, Nehru Park, Vastrapur, Ahmedabad-380015
Occupation: Service Sd/

Malay Mahadevia [As neminee of Adanl Ports and
Special Economic Zane Lid] Sfa Dr, Ramesh

e = Mahadevia residing at 12-8, Gyankun] Seclety, Opp, St.
R Xavier's College, Navrangpurs, Ahmedabad - 380009,
VT Oceupation: Sefvice Sd/-

Ravi Bhamidipaty [As nominee of Adanl Ports and
~pecial Econemic Zone Ltd.] S/o Shii Srirama Murthy
Bhamidipaty fesiding at ‘Amrut’ 26, Amrashrish
Bunglows, Opp. Chimanbhal Patel Institute,

Bh. Shapath 4, Prahaladnagar, Ahmedabad-380058
Occupatien: Service Sd/-

Azad Kumar Somani [As nominee of Adani Parts and
Specisl Economie Zone Ltd.] Sfa Shel Jwals Prasad
Somani residing at 84, Star Apartments,
Karnavatipagarkpa Bazar, Ahmedsbad-380001,
Ocaupation: Sefvice Sd¢-

“Manoj Kumar Chapduka [As nominee of Adani Ports
and Special Econamic Zane Ltd,] S/e Shri Biswanath
Lal Chanduke residing at B-401, Panchamrut
Appartments, Opp. Nehsu Foundation, Bodakdev,
Ahmedabad-380054,

Occupation: Sewvice Sd/-

| Anish Ashokkumar Shah [As nominee of Adani Parts

and Special Econamic 2one Ltd.] Sfe Shri Ashokkumar
Amcutial Shah residing at 8-12, Keshav Appartments,
Near Memoagar Talavdi, Memnagar,
Ahmedabad-3800852, :

Occupation: Service Sd/f-

Kamtesh Bhagia [As nominee of Adani Ports and
Special Ecenemic Zone Lkd] Sfo Shel Prabhudas
Bhagla residing at A-203, Samarthy Residency, Nr. P,
R. Patel Schoal, D'cabin, Kaligam, Sabarmati,

Ahmedabad-380019,
Sd/-

Cammon witness far
all 7 subscribers
l, witness to
subseribers wha have
subscribed and
sianed in my
presengce,
Further, | have
verified his/her/their
identify details far
thelr identification
and satisfied mysalf
of their identifieation
particulars as filled in

Hardik Sanghvi
S/0. Shri
Harshadkumar
Sanghvi
residing at 15,
Parshwanathnagar
Soeiety, Nr. Palice
Chawki, Naranpura
Char Rasta,
Ahmedabad-380013,
Ocgcupation; Serviee
Company Secretary
FCS No, 7247
Sd/-

QooupgiiorSencs™ -
L ;" )

ey,
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ANNEXURE NO. 3

EXTRF\C«T OF MINUTES OF MEETING-OF BDARD OF DIRECTORS OF ADANI
VIZHINJAM PORT PRIVATE LIMITED HELD ON 32™ APRIL 2018 AT THE
REGISTERED OFFICE OF THE COMPANY

*RESOLVED THAT Mr. Rajesh Kumar Jha, Managing Directar of the Company be
delegarad following powers:

1) To represent, negotiate and setkle with Central Governmant authorities, Stata
Government authorities, local bodies and other concernad autherities in
respack of customs, cantral axcise, Incoma-tax, sefvics tax, sales tax, licensing
and other related matters In connection with the business of the Company;

2) To represent and appear on behalf of the Company in any Court, Tribunal or
Autharity under differant laws and rules, to appoint advocates, pleadars of
specialists to represent the Company;

3) To sub-delegate snd/or withdraw any of pawers to any officer or officers
working in the Company for the aforesaid authorities.”

‘RESOLVED FURTHER THAT Me Rajash Kumar Jha, Managing Director of the
Campany be and |s hereby authorizad to sign deeds, documents, papers, Mobs,
undertakings, execute agreements, to make correspondence, to represent an
behalf of the Company and te da all such acts, deeds and things as may ba
necessary, desirsble or expedient in connaction therewith,”

Cerstified True Copy
Far aclaal Vizhmjam Part Private Limited

Dalfeet Singh Sanda - @m'

Coempany Searatary & M
/
T
s o1 TTHARAS. K. SIA
=GP GOA/13012000

Adani Vizhlnjam Part Byt Lid 78l +91792636 5555

Ne Mithakhali Six Raada, Navrangpuia ﬁ:ﬁ@éﬂ;ﬁ o

Ahmedzbad 380 008 ) wiw,adapleom

Gujares, lndia CiN: UB120062015PTCQ8A554

Reglstared Office: Adant Hause, Nr Mithakhali Six Raads, Naviangpura, Amadabad 380 008, Gujarar, india




B i e C B ST R iy e ]
INCOME TAX DEPARTMENT &2 GOVT OFINDI
RAJESH KUMAR JHA

KRISHNA CHAHDRA JHA i

a3h11985
Permadent Accounl Number

AAXPJB3DSE ¥,

Signature

;Q'Z.L“T"EA.L\A'L“ ) é, S
RQP/GOAI130/ 2000 IA

/{.
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ANNEXURE NO. 4
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i Address:

L SE O D 80 Krishna Chandra Jha.
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ANNEXURE No. 5.
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AFFIDAVIT

LRAJESH JHA ,Managing Director & CEO , Adani Vighinjam Port
Private Limited ,2»¢ floor , Vipanehika Tewer, Thycaud |,
Thiruvananthapuram, Registration No,U61200GJ201SPTC083954 of
Company, having registered office at Adani House, Nr.Mithakali Six
Roads ,Navarangpura, Ahemedabad -380009,Gujarat, India do hereby
solemnly affirm and state as follows:

The Company have filed the upto,date income tax returns , paid the
income tax assessed thereon and paid the income tax on the basis of
gelf assessment ag per the provisions contained in the Income Tax Act

Solemnly affirmed on

VANCHIVQOR, TRIVA
_WERA) Wﬁ

N, BALAKRISHMAN NAIR e X

Veauor, Vanchiy

T;i:;vanunthallmm M z 7 JUL 2{“‘ vy
. N

EANTHARALS,

M\&--J—o-—h

RQP! GOAHSOI 205 A
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ANNEXURE No. 6

GOVERNMENT OF KERALA
Abstract. | '

Vizhinjam International Deep water Multipurpose Seaport Project - Bid submitted by
M/s Adani Parts & Special Economic Zone Ltd - Approved - Orders issued.

Fisheries & Ports (E) D&pnﬂmenﬁ
G.O(MS) No,35/2015/F&PD, Dated, Thiruvananthapuram, 13-07-2015.

Read 1 G.O(MS) 69/2013/F&PD dated 29-11-2013
G.O(MS) 21/2014/F&PD dated 01-03-2014
G.O(MS) 26/2014/F&PD dated 31-03-2014
G.O(MS) 28/2014/F&PD dated 22-04-2014
Letters No. VISL/PPP/2014/420 dated 02-05-2015, VISL/PPP/2014/
a7l dated 14-05-2015, VISL/PPP/2014/497 dated 26-05-2015,
VISL/2014-15/GOM/51]  dated  28-05-2015,  VISL/2014-
15/GOM /512 dated 29-05-2015 of Managing Director, Vizhinjam

International Seaport Lid.
6 G.OMMS)No.31/2013/F&PD dated 12-06-2018

o oS oW

ORDER

As per Government Order read as Ist paper above Government have
restructured Vizhinjam International Deep water Multipurpose Seaport' Project as
suggested by the Planning Board for availing Viability Gap Ft;nding from
Governmeat of India. Based en the ahave order, Vizhinjam International Seaport Ltd
issued Regnest for Qualification (RFQ).

Subsequently as per Government Order read as and paper abave, the
Engineering Procurement Construction work for the construction of Breakwater and
fishing harbour was included as Funded Works in the Public Private Partnership
tender for the Vizhinjam International Deep water Multipurpose Seaport Project for
which State would provide the funding,

As per Government Order read as 3rd paper above, all the 5§ applicants who
submitted the Request for Qualification were shortlisted, strictly based on the
financial and technical qualification set in the Request for Qualification document.
The Request For Propesal document in respect of Vizhinjam International Deep
water Multipurpose Seaport Project was appraved by Government vide Government
Onder read as 4th paper above and authorized Vizhinjam International Seaport Ltd

4 é‘*ﬂ ) w{.;: A ('\s< &
: 8 _
£ o o

i - K}?I‘-?THA RAJ.E
- RQP/ GoAnso/zogg}A
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to issue the same to shortlisted applicants on behalf of Government of Kerala. Three
bidders purchased the bid decuments,

The Bid due date for the project was scheduled at 05:00 PM, 24" April 2015.
Up to the closing time of bid submission, only ahe qualified bidder M/s Adani Ports
& Special Economic Zone Limited submitted its bid. The Bid Opening Committee
opened the bid at the scheduled bid opening time of 5:30 PM, The bids were
evaluated by the Project Consultents. The bid documents / submissions were found
ta be in conformity with the Request For Proposal requirement and were hence found
responsive. The authenticity of the bid bhond submitted by the bidder was also
confirmed with the banlk which issued the bond.

The grant sought by the bidder M/s Adani Ports & Special Economic Zone
Limited is INR 1,635 crore, This works out to around 39.985% of the Total Project
Cost as mentioned in the Draft Concession Agreement (INR 4,089 crore) and hence is
within the rangs permitted under the Viability Gap Funding (YGF) guidelines, The
amount is within the range of 40,7% (Rs.,1664 Cr) estimated in the revised Feasibility
Report also,

Managing Director, Vighinjam International Seaport Ltd, as per letter read as
Sth paper above reported that the Minutes of bid epening meeting, bid evaluation
report submitted by Transaction Advisors M/s Ernst & Young and Legal Consultant
M/s HSA, Letter from Bank confirming the authenticity of the hid hend were
submitted before the 23 Meeting of the Empowered Committee,

The Empowered Committee noted that » in the current madel, the cash
outflow with respect to this particular concession from the State Government is
limited to Rs. 2280,20 Cr (Rupees Tweo thousand two hundred and Eighty Crore
Twenty Lalh only).This comprises of Rs,1463 Crare towards cost of funded works
and Rs, 817.2 Crore towards Government of Kerala contribution of VGF, The cost of
Funded Work will be adjusted for the Whole sale Price Index variation between the
Bid Due Date and Appainted Date ag per the provisions of DCA. The Committee
noted that the current madel offers considerable saving to State Government when
compared to the earlier madel on current price level,

Gavernment vide erders read as 6t paper, ratilied the amendment made by
the Empowered Committee in the Draft Concession Agreement regarding the revision
of project cost to Rs.4089 crote and cost of funded works to Rs,1463 crore,
Empowered Committee also noted that no restrietive changes amtmg amv pax ticular
" applicant or bidder were made during the selection process in f
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Structure, DCA, qualification criteria and specification.  The committee further
noted that the certaiuty of cash outflow, potential savings and other merits of the
current model. The Committee also felt that the chances of getting a better offer in a
futyre bid is negligible considering the traffic risk invelved, high investment needed
and depressed market Internationally and Nationally. Therefore it is a situation
where in the project may not materislise in future, if it does not materialise now
(*Now or Never”) This is partieularly important in the light of the fact that this is the
fourth atternpt to bid the project and in the context of the development of the
prepased nearby competing port locations,

The Committes after detailed discussions and based en the above, decided to
recommend te the Board of Directors ef VISL and Government of Kerala to accept the
bid submitted by M/s Adani Ports and Special Economic Zone Ltd and to issue the
Letter of Award (LOA) to M/s Adani Ports and Special Economic Zone Ltd,

Managing Director, Vighinjam International Seaport Ltd in his letter dated
14-05-2015 has further reported that the recommendations of the Empowered
Committee were placed before the Board of Directors of VISL at its 37th Meeting held
on 13th May 2015, The decisions of Empowered Committee were diseussed 53; Board
of Directors and approved the above decisions and recommended Government of
Kerala to approve the following:

i) Approve and aceept the bid submitted by M/s Adani Perts and Special
Economic Zone Ltd for a grant of Rs, 1685 erore (Rupees one thousand six
hundred and thirty five erore)

ii) Issue Letter of Award to M/s Adani Ports and Special Economic Zone Ltd,

Managing Director, Vizhinjam Interpational Seaport Ltd has therefore
requested Government to approve and accept the bid submitted by M/s Adani Ports
and Special Economic Zone Ltd and to issue Letter of Award to the firm.

Government have examined the matter in detail. Vizhinjam International
Deep water Multipurpose Seaport Project is a flagship praject of the State, It is
found that Development of this port is of great national importance considering the
fact that the major share of Indian transshipment is currently handled by foreign
ports of Colombo, Singapere and Dubai, The Project would shift these operations to
India and thereby generate considerable saving in foreign exchange to-the national
economy. The port has the potential to become the transshipment bub serving the

entive Indian Coast., The development of port and its allied facilities would « 0 4; ,,.r‘\
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significantly contribute ta the large scale growth of adustry and Economy in Kerala,
besides generating employment apportunities Retendering of the project will lead to
further time delay and cost escalation resulting in loss ta the State exchequer.
Besides chances of getting a better offer in a future bid is negligible considering the
traffic risk involved, high investment neéﬁed and depressed marlet Internationally
and Nationally,

In the circumstance, Government are pleased to mpprove the bid
submitted by M/s Adani Ports and Special Economic Zone Ltd for a grant of
Rs.1635 crore (817.8 crores from Government of India and 817.2 crares from
Government of Kerala ) for the development of Vizhinjam International Deep water
Multipurpose Seaport Project. Accordingly, Letter of Award will be issued to M/s
Adani Ports and Special Economic Zone Ltd

(By Order of the Governor)

JAMES VARGHESE
Prineipal Secretary to Gavernment

- Te ; ;
AT The  Msnoging Dlrector, Vishinjam  Intecnationl Seaport  Ltd,

Thiruvananthapuram,
2) The Principal Aceountant General {Audit), Kerala
3} The Accountant General (A&E), Kerala, Thiruvananthapuram.,

4) The General Administration (SC) Department (Vide item No, 6787 dated
20-05-2013 and item No, 6885 dated 10-06-2015)

5) The Finance Department
6) The Law Department
7) SEjOC

Farwarded/By order

\L J
Fasecd~
Section Qfficer
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CONCESSION AGREEMENT
THIS AGREEMENT is entered iato on this the 17" day of August, 2015

BETWEEN

I The Governor of Kerala, represented by the Principal Seesetary, Pomis,

g Government of Kerala and having its principel offices at Gavemnment Scegetasiaz,
Mﬁm‘tﬁm&% hﬁa&uﬂmﬁgn&tﬁhasm
“Authority” which expression shall, unless repugrant ta the context ar meaning

b oot bl sinmmateton st o o o e

g

:
d
‘

Adani Vichinjam Part Private Limited, a company incorporated under the
prayisions of the Companies Act, 2013 and having its reistered office st Adani
House, Nr. Mithakbali Six Raads, Navrangpura, Ahmedabad ~ 380009, Gujara,
India (heceinafier referred to as the “Coneessionaire™ which expression shall,
unless repugnant to the context or meaning thercof, include s successars and
permitted assipifs and substir z

Oy

aupa.nlr_ﬁ%..m Sl e
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1.2

SCHEDULE - B
(See Clanse 4,1.3)

AP!‘LiCMII»E PERMITS II

Applieable Permits

The Concessionaire shall obtain, as requined wnder Applicabile faws, the
following App!ma_ble Permits en or before the Appointed Date, save snd exespt to
the extent of 2 waiver granted by the Authority in aceordanes with Cliuse 4.1.3 of

the Agreement:

Part-I

(@) Permission of the State Government for extmetion of baulders lrom
quarry; and

(b)  Permission of the Peliution Control Board for installation of erushers.

Part-11
{a)  Penmission of the State Government for cutting of trees;
fTicial Gazette appointing the Port a3 a eustoms porty

(b)  Notifieation in the O
and

() = Any other permits or clearances required under Applicable Laws,

Unless otherwise specified in this Agreement, Applicable Permits, as required,
relating to environmental protection and conservation of the Licensed Premises,

excluding Port Estate Development, shall have been procured by the Authority as
a Condition Precedent,

3035
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JCONDITIONS PRECEDENT

Canditions Freecdent

Nave and axeept as expresily provided i Articles 3, 5. o, L8N H, 24, 38 48
and A8 or unless the comext atherwise reguires, the Tespeciive rights and
obfigations of the Panties nndar this Agreement shall be subject 1o the smistaction
i Gl of the tunditivns precedent speeified in this Clhwse L (the “Condifinas
Precedent”™) Provided, however. that a Party may grant wanwr from satisfaction
of eny Condition Precedont by the ather Party in sccordance with the pravisions
of Clauses 4.1.2 vr 4,13, a5 the aase may be. and to the extent of sw=h waiver, that
Condition Precdent shall be daemed 1o be fulfilled for the purposes of this
Clausz 4.1.1.

The Concessionaire may. upon providing the Performance Secority to the
Autharity in secordance with Anicle 9, o1 any time afier 99 Coinety) days from the
date af this Agreoment or on an ealier day aceuptable w the Auharity, by nation
quies the Authority 1o satisfy any or all of the Copditions Precodent 2 forth in
this Clavse 4.1.2 within a peried of 30 (thirty) days of the votice, or such longer
Beriod ot exveoding 60 (sixty) days s moay be specified therein, ond the

tons Precodent required 1o be satisfied by the Authosity prior 10 the
Appoinied Daie shall be deemed 16 have been fulfiled when the Authority shall

(2} procurd for the Cancessionaire the Right of Way w© the Site in
accardanes with the provisions of Clauses 10.3.1 and 10.3.2: ancd

th)  procured all Applicabla Parmits relating to cavironmental protcerion and
copservation of tha Site,

Providad that upon request in writing by the Autherity, the Concessionairs may,
B Rts disoretion, grant extension of tme, not exceeding 180 (oo hundred and
sighiy) days, for flfilment of any of the Conditions Precedent sex fotth in this

e4.1.2

The Conditions Precedent required 0 be satisfied by the Concessionaire within a -
petiod of 270 (two hundred and seventy) days from the date of this Agrsement
shall be deemed to have been fulfilled when the Coneessionaira shal) have:

ta)  provided Performance Security to the Authority;

() - exeeuted and procured execution of the Bscrow Agreament;

k. q: executed and procured execution of the Substitution Agreement;

S e me

@ ~iDesured all the Applicable Permilts specified in Part-l of Schedule-E

. “tbodittonally, o if subject to condifions, then all such conditions

_ -+ reqilred 10 be fulfilled by the date specitivel therein shall L e
satisficd in full and such Applicable Pernsits are in fil force AR )




EN WATINESS WHEREOF THE PART
THIS AGREBMENT A8 OF THE DAY,

WRITTEN.

DELIVERED
For aad i belalfof
the AUTHORITY by
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RS HAVE EXECUTED AND DELIVERED
MONTH AND YEAR FIRST ABOVE '

THB COMMON SEAL OF
CONCESSIONAIRE has  been  affixed
pussuant 1o the resolution passed by the
Beard of Directors of the Concessionaire at
iis meating held on the 27 day of July, 2015
hereunto affixed in the prescace of Mr
Santosh Kumar Mohapatra, Direetes, who

Direcior
Adanl Vizhinjam Pogt Private Limited,
Adant House, Near Mithakbali Six Roads,
Navrengpura, '
Ahmedahad - 380 009,

Gujarat, India Fax No. - +91-79-25555024
(e-mail address
Sentosh.Mohapatre@adani.com

=k r\; i ¥

-2, Mr, Sumeet Agrawal

Dy.GM ~ Business Development

Adani Ports and Special Econemic Zon¢
Ld,, Adani House, Nr, Mithakali Circle

Navrangpura
Ahmedabad - 380009

S
£
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COnCEaRE e
(i deliveted 1 the Authorits 3 1three true copies of the |inaneizi Iachoe -
and  the  Financial  Model, duly atested by 2 Director or

Concessionaire, along with 3 (three) soft Copies vl the Finaneial Mode in
M3 Excel version or any substitue thareoi, which is aeeepiable W i
Senior Lendurs;

(e} deliversd o the Authority, conttrmation of the cortectiiess o the
representations and warrantics set lorth in Sub clauses (k) (1) and {m) ol
Clavse 7.1 of this Agreement: and

th)  delivered 1 the Authority a lepal opinion from the legal counsel of the
Concessionaire with respect 1o the authority of the Convessiopaine to witer
into this Agreement and the eaforecability of the provisions thensor:

Provided vhat upon request in writing by the Concessionnire, the Authority may.,
in its diveretion. waive uny of the Conditions Precedent set forth in this Clause
4.1.3, For the avoidance of doubt, the Authority may, in is sole diserstion, giant
eny waiver hereunder with euch conditions as it may dewm fi,

%04 Each Party shail make il reasonnbic endeavaurs o satisly the Conditions
Precedent within the time stipulated and shall provide the ather Pany with sueh
reasonable coaperation as may be required 1o assist thar Party in satistying the
Conditions Precedent for which that Party is responsible,

415 The Paries shall eotif}y vach other in wriling at least once a month on the prograss
made in satisfying the Conditions Procedent. Each Pagy shall prompily inform the
other Panty when any Condition Precudent for which it is responsible has buen
sntigiied,

42 Damages for delay by the Authority

In the event that (i) the Autherity does net procuse fulfilment or waiver of any or
all of the Conditions Precedent set farth in Clausa 4.1.2 within the period
specified in respect thersof, and (i) the delay has not oceurred as a result of

Authority shall pay to the Concessionaire Damages in an amaunt caleulated at the
rate of 0.1% (2¢ro point one per cent) of the Performance Security for each day's
delay until the fulfilment of such Cenditions Precadent, subject 10 a maximum
amaunt equal to the Bid Security.

43 Damdges for delay by the Concissionaire

In the event that (i) the € sionaire does not procure fulfilment or waiver uf’
any or all of the Conditigns Fregadatiset forth in Clanse 4.1.3 within the period
specified in thet Clause:3d (1i) e dalay has not oceurred as a result of failure to
fulfil the obligations dfid; Clanse 4,1.2'gr other breach of this Agresment by the

~q . Awmtiority, or dus to Fiite Majiure, tha Contessionaire shall pay 1o
Ve 4 I A7 S :
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Vit mpins Per

eisetgvnt reeper gunts
thye |"-.‘:':|-:t||-|"i';'n .\_'ccu."i!& tar saeit ;i;l}‘i;"r'_xfci:_t} il the teiibnes el Ak
sedeis, subleel oo andiien anom equal o tie Bid Seoenn
gid eper teaching stch maviam, the Aashonzy mar, il sele diseretivn amd
chiegd b the prsisions of Class 07, tenminate the Agreenent Provided that m
the svent of delay by the Auihority i procunng Wlnilent ot the Conditons
Precedent specitied in Clawse 4120 no Damages shall be due or payable by the
Coneassionaine under this Clause 4.3 until the date on which the Authority shall

have procured futfilmen of the Conditions Prevedent specificd in Clause 4,12,

. . ;
farades iy poenafilaaertsd GG nde ot D

U endition, ey

Commencement of Cebeessien Porlod

The date an which Finopeial Clowe is aehieved and ol the Conditions Prevedent
specified in Clause 4.1 are satisfled or wabved, a8 the case may be, shall be the
Appointed Date which shail be the date of commencemeant of the Concession
Preriod, For the seaidance of douby, the Panttes agreg that the Concessionnine may,
upon ecenrrence of the Appointed Date hereunder. by notice convey the
particulars thereat to the Authority, and shall thereupon be entitled 10 commenee
vonstuction on the Projeit.

Decmed Termination upen delay

Without prejudice t© the provisiens of Clauses 4.2 and 4.3, and subjeet 10 the
provigions of Clanx: 2.2, dic fanies exprossly agree that in the event the
Appointed Date does not ogeny, for any reason whaisoaver, before the 1™ (firsi)
maniversary of the date of this Agrsement or the extended peried provided in
secordanee with this Agreement. all rights, privileges, claims and emitlements of
the Concessionaire under or arising out of this Agreemem shall be desmed to
have b2en waived by, and to have censed with the concumence af the
Coneessionaire, snd the Concession Agreement shall be duemed to have been
terminated by munual ageeement of the Parties, Provided, howaver, that in the
event the delay in oecurrence of the Appainted Date is for reusons anributable o
the Coneessionaire, the Perfbrmance Szeurhly of the Cancessionaire shall be
eneashed and appropriared by the Authority as Damages thersof.

3039
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No.310398/E1/2015/F&PD Fisheries & Ports (£) Department

Thiruvananthapuram
Dated: 02-12~2015

From

To

L]

Bear Sir;

Principal Secretary to Government

Sri. Santash Kumar Mohapatra
Director and Chief Executive Dfficer,
Adani Vizhinjam Port Private Limited,
Adani House, Near Mithakhali Circle,
Navrangpura, Ahmedabad- 380 609,
Gujarat, india

Sui: Waiver of Conditions Precedent

L)
1&

Please refer to your latter dated 12 Qctober;, 2015 requesting for waiver
of certain Conditions Precedent set ot In Clauses 4.1,3 of the
Canceszsion Agreement. :

We refer to the Cancession Agreament dated 17 August, 2015 betwaan
the Concessionsira and the Autharity. Please note that the terms
defined In the Concassion Agreement shall have the same meaning in
this letter unless otherwise defined in this letter, We also refer to Clause
4.1 (Cenditions Precedent) of the Concession Agreement.

We confirm that, subject ta the Concessionaire signing and returning a
copy of this letter to us, we agree to waive the follawing Conditions
Precedent as requested by you, but subject to the conditions specified
in this letter;

(a) Requested waiver of the Candition Precedent specified in Clause
4.1.3(b) In respect of execution of the Escrow Agreement, Is
granted, subject to the condition that the Escrow Agreement
shall be executed by the Concesslonaire, the Escrow Bank and
the Authority in the first instance no later than the Appeinted
Date, and the Senjor Lenders through the Lenders’
Representative execute such Escrow Agreemant no later than
16" May 2016;



o

(b)

()

(d)

(=)

Requested waiver of the Condition Precedent specified in Clause

| 4.1.3(c) Is granted, subject ko fulfilment of the said condition no

later than 168"™ May 2016;

Requested waiver of the Conditions Precedent specified in
Clause 4.1.3(d) in respect of (i) permission of Staie
Government for extraction of boulders from quarries and (i)
permission of the Poliution Control Board for installation of
crushers, is granted, subject to the condition that these
pérmissions will be obtained by the Concessienaire as and when
required in accerdance with Applicable Laws;

Requested waiver of the Condition Pracedent speciited in Clause
4.1.3(e) is granted, subject to fulfilmant of the said condition no
later than 18"™ May 2016; and

Requested walver of the Condition Pracedent spedified in Clause
4.3 3(f) Is oranked, subject to fulfilment of the said condition no

later than 16™ May 2016,

In consideration of the walvers contained in this letter, the
Concessionalre shall agree and undertake that:

(al

(b)

Clause 6.6 af the Concession Agreement shall be amended to

_read as follows: “The Autherity shall no later than the 6th (gixth)

anniversary of the date on which Financial Clese Is achieved,
pravide or cause to be provided, a railway line connecting the
Port to the nesrest rallway station on the regional railway
netwerk. For the aveidance of doubt, the Authority agrees and
undertakes to acquire, no later than the 2nd (second)
anniversary of the date on which Financial Close is achieved, the
land required for construction of the rallway fine.”

Clause 10,3.4 of the Concession Agreament shall be amended to
read as follows: “The Authority shall make best efforts to procure
and grant, no later than 365 (three hundred and sixty five) days
from the date on which Financial Close is achieved, the Right of
Way to the Concessionaire in respect of all land inciuded in the
Appendix, and in the event of delay for any reason other than
Force Majeure or breach of this Agreement by the
Concessionaire, it shall pay to the Concessionaire Damages in a
surm calculated at the rate of Re. 2 (Rupee twe) per day for every

3041
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1 (one) square metre or part thereof, commencing from the
366th. (three hundred and sixty sixth) day of the date on which
Finapcial Close is achieved’ and until such Right of Way is
procured,”

(c)  Financial Close will be achiaved no later than 16™ May 2016,
(d) The waivers will come Into ct only IF the Concessionaire
agrees to the conditions in (a) (d) above.

5. Subject to the other conditions specified in this letter and the
satisfaction of the other Conditians Precedent specified in Clauses
4.1.2, 4.1.3(2), 4.1.3(g) and 4.1.3(h) no later than the Appointed Date,
we confirm that the Appainted Date shall be g5t December 2015.

6. Save as expressly provided for in this letter, no provision of the

‘ Concession Agreement s waived, amended or atherwise modified and

the waivers and amendments contemplated in this letter shall be

without prejudice to the Fights and remedies of the Authority with
respect {0 any other matters,

% 7. By countersigning and acknowledging this letter, and in consideration of
the waivers and amendments contained init -

fa) Yyou undertake ta comply with its terms; and

(b) you confirm that failure to fulfil any of the conditions referred to
In this letter including the conditions referred to in paragraph 3
and paragraph 4 above subject to the time limits set eut in this
letter, shall be deemed to constitute a Concessionaire Default
under Clause 38.1.1 of the Concession Agreement,

This letter may be executed in two counterparts, and this has the same
effect as if the signatures on the counterparts were on a single copy of this
letter,
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ANNEXURE No. 7.

Ref: AVPPL/GaK/2018-19/515 07" August, 2018

The District Geoalogist
District Office, Department of Mining and Geology
Thiruvananthapucam

Sir,

Sub: Application for grant of Quarrying Lease- reg;

Submitting herewith duly filled Form - B in triplicate for the grant of Granite Building Stone
quarrying lease in Re-Sy no.854/1, 554/5, 554/6, Block No, 37 aver an extend of 09,5795 Ha

at Nagaroor Village, Chirayinkeezhu Taluk, Thiruvananthapuram District,

Kindly do the neadful to issue the Letter of Intent ta proceed further ko prepare the mining
plan and apply for environment: clearance fram DEIAA,

Thanking You,

Rajesh Jha r
Chief Executive Office L)‘“ ,

Enclosures attached. .K-
K%g 5 1 012000/A
Adani Vizhinjam Port Private Limited
2™ Floor, Vipanchika Tower, Thycaud
Thiruvanankhapuram
Keral2-625014 www,adani.com
CIN ~U61200612015PTCOB3954 g = .
Registered Office: Adani House, Nr Mithakhali Circle, Navrangpura, Anmedabad 380 009, Gujarat, Ind;a/é/ﬁ)f_f @
‘..* - @
<[ LISTAx \3*
S Tenurceel SFFICE
o COYINY
A ; &
1’,4{‘;.__ _,;:. € P
“‘"‘,.‘___‘ s b
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FORMB (SeaRuie27)

APPLICATIONEORGRANT/RENEWALOFQUARRYVINGELEASE
(For all types of lands)
(To be submitted in triplicate}

Fram

Ar Rajesh Kumar Jha
Chief Execytive Officer- Adani Vizhinjam Park Private Limited

Adani House, Ne.Mithakhali Six Reads, Navrangpura, Ahmedabad, Gujeat, ladia.
Pin: 380008
To
The Director of Mining and Geolagy
Thisuvananthapusam
Through
The Geolegist, District Office,

Thiruvananthapuram
ﬁ‘,;

1, I/we fam/are submitting this application for the grant/renewal ef a

Quasrying lease under the Kerala Minor Minaral Concession Rules, 2015,
2 A sumof RS10,0000r°20,280-being the application fee in raspect of this application payable

under sub-rule (1) of Rule 28 / sub-rule (2) of Rule28 of the said rules has been deposited

(Strike off which is not applicable).
EX The required particulars ara given belaw:
® Name and complete address efthe Rajesh Kumar Jha
Chief Executive Officer~ Adani Vizhinjam
applicant Port: Private Limited
- ' Adani Heouse, NrMithakhali Six Roads,

Navrangpura, Ahmadabad, Gujrat, India.

Pin: 380009
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[ 1s the applicant a private individualfprivate | Private Limiked Company
company /Public company/firm or association
) Incase the applicant is
() an Individual, his nationality Nok Applicahble

)] a private company, the names and
nationality of all members and

place of registration

1. MrKaran Adani - Indian

2. Dr Malay Mahadevia - Indian

3, Mr Rajesh Kumar Jha -~ Indian

4, Dr Chitra Bhatnagar - Indian
Place of Registration - Abmedabad

(2) & public cempany, the names and
nationality ofthe Directors, the
percentage efshare capital held

by indian National and place of

incarpocatian.

Mot Applicable

(d) a fiem or association, the names
and natianality of all the partners
of the firtn or members of the

Association and place of registration,

(v}  Profession or nakure of business of

the applicant,

Port Development

W) Whether the application is fara
fresh lease or for cenewal of g lease

praviously granted,

Fresh Lease

(vi) Minor Minesal or minerals which

the applicant intends to mine,

Granite Building Stone

(Vi) Period for which the quarrying lease

required,

10 years

(vil)  Approximate quantity of mineral

Expected to be raised per year,

50,00,00MT per yaar

(ix)  Manner in which the minor mineral

faised is to be wtilized,

(
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for manufacture

Yes (Dwn Metal crusher unit) and the

(@
products will utilize for Breakwater
Canstruction of Vizhinjam Port Project.
) for sale Na. Purely for Vizhinjam Port Breakwater
Construction Purpose. Government  of
Kerala warlk,
©  any ather purpose Nit )

In case of manufaccure, the industries in
connaction with which it 13 fequired should
be specified.

Purely for Vizhinjsm Port Breakwater
Construction Purpose.
Kerala wark,

Govarnment of

@

Detalls of the area In respect; of

which quacrying lease is required,

Attested copies of the survey map of
the area with suyrvey numbers
clearly masked should be attaghed

to gach copy of the applicstion

District sThiruvananthapuram
Taluk :Chirayinkeezhu

Panchayat : Nagarnor

Village  :Nagaroor
Re-Sy N0:554/1, S54/5, 534/6
Block No ; 37
sua
ReSURVEY | DIVISION | AREA IN
N NO | HECTARES
554 156 | 02.4708
Taral 02,4706

Tatal area applied: 02.4706 Ha survey map
cestified by Tahasildar enclosed,

Nature of tenure of the land over which
quarrying lease is applied for (Documentary
proof to shew the land owners right if any,

Gavernment Land, NQC refarence no B7-
17779/2018 dated 20.07.2018 issued by
District Collector Thiruvananthapuram.

over the mineral should be submitted in the INOC enelosed as attachment.

gase of lands in which the minerals vesk
partly with the Government and partly with
the registered holder of the land

1. Copyof PR

2, CopyofBTR

3
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Blockmap ( Fietd Na.ﬁs'd{) of the area certified by
Viltage officer, -+ ... .

Demarcation Certificate No. 1102/2018 dated
04/082018 issued by the Village Offices
Mageoor

Moo Assignment Cerificate Gertificate  No.
TIOWZ018 dated 04/08/2018 of Village Officer,
Nagroas

Copy of NOC Ne. B87-17779/2018 dated
2007.2018 of tha Distrigt Collector,
Thiruyananthapuram

certificate attached.

(xi)  No. and date of the income-tax clearance Affidavit on Incame Tax enclosed,

(xili)  Financial resaurces of the

| Applicant,

Own Fund

(xiv)  Particulars of receipted treasury
ehalan attached for the

Amount referred to at 2 above,

j€halan  No.  KLOO49336002018L9M
dated 08/08/2018 of District Treasugy,
Thiruvananthapuram

(xv)  Any other particulars which the

Applicant wishaes ta furpish,

ML

—
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I/We do heraby declare that the particulars furnished above are correct and am/are ready to

W

FJrnish any other details inc!ildlng security deposit eke, as may be required hy yau.

Place: Thiruvananthapuram
Date;
Received st (place)........

On (date)......

at {(hour) -
Initials of Receiving Office

Yours Faithfully

(Signa!
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ANNEXURE No. 8
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ANNEXURE No. 9

No. 12118/M372018 Directorate of Mining & Geology
Kesavadasapuram, Patiam Pslace P.O,
Thiruvananthapuram - 4
W Tel Fax ; 0471 2447429
® " e-mail: direclor.dif.dma@kerala.gov.in
www.dmg kerala.gov.in
Date : 23-11-2018
From
The Director of Mining & Geclogy
To
Mfg. Adani Vizhinjam Port Private Limited,
oA ‘M Floor, Vipanchika Tower,
Thycaud, Thiruvananthapuram District - 693 014
(Registered Office at: Adani House, Near Mithakhali Six Roads,
Navrangpura, Ahmedabad, Gujrat State — 380 009)
(Represented by its Chief Executive Officer, Shri, Rajesh Kumar Jha)

Sir,

Sub~ Mines and Minerals — Minor Miperal — Granite (Building Stone) ~
Application for quarrying lease under KMMC Rules 2015 - Letter of
Intent - forwarding of- reg,

Refi~ 1. Your application for quarrying lease dated 07.08.2018,
2. NOC No. B7-17779/18 dt. 20.07.2018 issued by District Collestor,

Thiruvananthapuram.
3. Letter No, 2304/DOT/ML/2018 dtd. 1231 12018 of the Geologist, Distriet

Office, Thiruvananthapuram.
4. Kerala Minor Mineral Concession Rules 2013,

Please refer ta the references cited above . As per the reference 1* cited, you have applied for a
quarrying lease for a period of 10 years from this office for the extraction of granite building stone from
an area of 2.4706 Hectares in Re-Survey Block No. 37, Re - Survey Nos, 554/1, 554/5, 554/6 of
Nagaroer Village of Chiryinkeezhu Taluk of Thiruvananthapuram Districi [as shown in the
Survey Map No, B%/8671/18 issued by Tabsildar, Chirayinkeezhu enclosed], Vide reference cited 2
abave, District Geologist, Thiruvananthapuram forwarded your application to this office with
recommendations to issue Letter of Intent. On serutiny of application and other documents received
from the Geolagist, it is seen that a quarrying lease can be granted to the precise ares shown in the map
under the provisions contained in the KMMC Rules 2015. Hoawever, for geanting quantying lease you
have to produce following documents through District Geologist to the satisfactien of this office in

accordance with the relevant statutes, g,

KANTHARAJK.
ROP/GOA 130/ 2000/A
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DOCUME‘NTS TOBE PRODUCED

|J'

Mining plan approve.d hy the District Geolng:st as stipulated in the I{MMC Rules 2015, for the
precise area as per the survey map,

Environmental Clearance as stipulated in EIA Notification 2006 for the precise area,

Consent to operate guarry from the Kerala State Pollution Control Board for the preeise area,
Explosive licence from the authorities concerned for appropriste quantity of explosives required
for extraction of mineral as mentioned in the approved mining plan,

5. D & O Licence from the Local Self Government authorities concerned for operating quary in
the precise area.

e

Ao

In addition, you shall make arcangements for the survey and demarcation by erveetion of
boundary pillars of the said area by the revenue authority net below the rank of a Tahsildar or
Asst, Director of the Depariment of Survey and Land Records and shall praduce a certificate in
this regard issued by authevities concerned.

It is further informed that the duration of lease as well as annual production of wineral will be
decided based on the approved mining plan and documents submitted.

It is also informed that as per the provisions contained in the KMMC Rules 2015 this letter of
intent shall be sufficient for the purpase of issaing necessary licenses/consents/Clenrances/NOCs
sic. by the athee statatory snthgvitine eoncernad. Yo the event of sranting of auarrying lanse you
may alsn need to pmduee new Possession & Enjoymmt Ceriificate at the time of grant of

quarxying lease .
It is further informed that this letter of ingent is valid fhr a period of one year from the date of issue.

In case you have any valid reason for seeking extension of period of this LOI, the same may be obtained
before the expiry of this LOL. Your appliration for Quanying Lease shall deemed to have been rejected,
if you fail to produce above mentioned documents before the expiry of LOI.

Yours ﬁlimfl-lll}!, i
g\%\,\?

\% ADDITIONAL DIRECTOR OF MINING &GEOLOGY
Encl: Photocopy of Survey Map shawing precise area

Copy ta:-
1. The District Collector & Chairman, DEIAA, Thiruvananthapuram.
2, The Deputy Chief Controller of Explosives, CSEZ, CGO Complex, Kakkanad, Ernakulam
3. Kerala State Pollution Control Board, District Office, Thiruvananthapuram District,
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.

/ The Secretary, Nagaféiqr Grama Panchayath, Thiruvananthapuram Distri"ét..
5. The Tahsildar, Tatuk Office, Chirayinkeezhu

:&r’—.-:‘

For kind attention of statutory authorities
[The statutory authorities while issuing licence/consents™NQCs based on this letter of intent
yoay refer this letter of intent in the respective licencefconsent/
olearance NOC while issuing the same, The statutory anthorities may refer the survey map and
consider the extent of applied area, quantity of mineral proposed to extyact and the peried of
lease applied for while issuing such documents, The anthorities may note ihat the operation as
per theit licence shall start anly after execution and registration of quarrying lease granted by this
office. All the Survey Nos./Re-Survey numbers with Block No. included in the survey map
submitted in this connection shall be included in all the aforesaid documents. ]
6. The Geologist, Distict Office, Thiruvananthapuram {The Geologist shall forward all the
above said documents to this office for grant of quanrying lease with recommendations).
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ANNEXURE

No: 1102/18
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ANNEXURE No. 12
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ANNEXURE No. 13

CERTIFICATE OF RECOGNITION AS
QUALIFIED PERSON TQ PREPARE MINING PLANS

{ Under Rule 22C of Mineral Cancession Bules, 1760 )

qr{ff KANRHARAT K E‘&Siﬂfﬁﬁé
‘*Ig— SIS - GOA _ » Sei
Qf - ERNPANAL ) %uiﬁg given s&iisfadﬂry

_ svidence ﬂf his ?uaﬂfimtfoﬁs and exPerieﬂce is 5&&‘6@ gmnt&d recﬂgniﬁon

&ﬁﬂ’ er

Rule 2:C of the Mineral Concession ??ufes, 1960 as a Dualified

Person to prepace eﬁfim‘ng Plans.

Iis regishntion pumber is ] RQ?@MHO}BGOD/R
N

This recagnitian is valid far a Perz’oJ of two y

N

ending  5.10.2002
' e jlg_ *‘,.-'x..ﬁ-g'“"“:
{..L.(-i -
4 Regignal Coniroller of Mines
_ indian Bureau of Mines
Place : Margas ? (e o Goa Negional Office /
1 --.'1‘. = 5 /}IL,{‘LRJ{/L

Date :6 10320000 W ‘
| | : THARA K/
; éé?ltéamwzuuu
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TABLE SHOWING THE DETAILS OF CALCULATION OF AREA, VOLUME AND TONNAGE OF RESERVES ESTIMATION OF

NAGAROOR QUARRY (Kadavila) OF M/s. ADANI VIZHINSAM PORT PVT. LTD.

ABSTRACT - CROSS SECTION \WISE

VOLUME  |Sp. Gr. / Bu. Dn.

BETN. CR. SEC. AV. AREA Sec Int. TONMAGE __ MINEABLE @ 1009 WASTE ® 0%
N : 2050 N : 2000 674.00 5000 | 3370000 2.50 84,250.00 84,250,00 :
N : 2000 N : 1850 1,731.50 5000 |  86575.00 2.50 216,437.50 216,437.50 :
N:1550  |N:1900 1,572.50 5000 | 78,625.00 2.50 196,562.50 196,562.50 :
N : 1900 N : 1850 885.00 5000 | 44,250.00 | 2.50 110,525.00 110,625.00 -
N : 1850 N : 1800 967.50 5000 | 48,375.00 2.50 120,937.50 120,937.50 .
N : 1800 upto L B 597.50 3500 | 2091250 2.50 52,281.25 5228125 | -
TOTAL 5,428.00 4750 | 312,437.50 | 250 781,093.75 781,093.75 | -
ABSTRACT - BENCH WISE
BENCH RL AV. AREA Sec Int. VOWME _lsp. Gs. /Bu.Dn]  TONNAGE _ WHNEABLE @ 1009] WASTE @ 0%
128.00 20.00 | 50.00001  1,000.00 250 250000|  2,50000] =
112,00 275.00 50,0000  13,750.00 _250|  3437500{ 3437500 .
106,00 865.00 500000 |  43,250.00 250 108125001 10822500 .. .
10000 92500  50.0000|  46250.00 250 11562500 | 115,625.00 .
94.00 1,060.00 |  47.93635| 5081253 250 127,03133 | 127,033 .
[ 86.00 101000 4793635 | 4Bs1s71| 2.50 12103928 | 121,039.28 2
82.00 790.00|  47.93635| 3786972 | 250 94,674.29 94,674.29 o
7600 803.00 |  47.93635| 3849289 250 96,232.22 9623222 -
475.00 | 4793635 |  22769.77 250 5692442 | sesss2| .
0500 4753635|  o8695|  250|  aserss|  wseras| . -
6,428.00 43.76131 312,437.57 2.50 781,093.92 | 781,093.82 .
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TABLE SHOWING THE DETAILS OF CALCULATION OF AREA, VOLUME AND TONNAGE OF PRODUCTION PROGRAMME FOR 1ST YEAR

OF NAGAROOR QUARRY OF 11/s. ADANI VIZHINJAM PORT PVT. LTD.

ABSTRACT - CROSS SECTION WISE

BETN. CR. SEC. AV. AREA Secint, VOLUME _[Sp.Gr./Bu.Dn) TONNAGE  MINEABLE @ 100% WASTE @ 0%

N : 2050 N : 2000 - 50.00 . 2.50 5 : \

N : 2000 N :1950 45.00 50.00 2,250.00 2.50 5,625,00 5,625.00 s

N 21950 N:1900 100.00 50.00 5,000.00 2.50 12,500.00 12,500.00 -

| n: 2900 N : 1850 102.50 50.00 5,125.00° 2.50 12,812.50 12,812.50 T

N : 1850 N : 1800 47.50 50.00 2,375.00 2,50 5,937.50 5,937.50 s

N : 1800 upto L B - 35.00 - 250 - % =

TOTAL 295.00 50,00 14,750.00 2.50 36,875.00 36,875.00 .

ABSTRACT - BENCH WISE
BENCH RL AV.AREA | Ave.Seclnt. | VOLUME [sp.Gr./Bu.Dn| TONNAGE  |MINEABLE @ 100% WASTE® 0%

118.00 20.00 50.00 1,000.00 2.50 2,500.00 2,500.00 -
112,00 275.00 50.00 13,750.00 2.50 34,375.00 34,375.00 -

106.00 . - 2.50 R ] -

295.00 50.00 14,750.00 2.50 36,875.00 36,875.00 .
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A
{21 x|
12 rmgmmyi THE DETAILS OF CALCULATION OF AREA, VOLUME AND TONNAGE OF PRODUCTION PROGRAMME FOR 2ND VEAR
"\’-'Q‘\‘; HE * L. OF NAGAROOR QUARRY OF M/s. ADAN! VIZHINJAM PORT PVT. LTD. :
NI asene> ABSTRACT - CROSS SECTION WISE
BETN. CR. SEC. AV. AREA Secint. VOWME _Sp.Gr./8u.On| TONNAGE  MINEABLE @ 100 9] WASTE @ 0 %
N ; 2050 N : 2000 25.00 50,00 1,250.00 2.50 3,125.00 3,125.00 .
| Nz 2000 N : 1950 470.00 50.00|  23,500.00 2,50 58,750.00 58,750.00
N2 1950 N : 1900 645.00 5000  32,250.00 2.50 80,625.00 80,625.00 :
N : 1900 N : 1850 450.00 5000 |  22,500.00 2.50 56,250.00 56,250.00 =
N : 1850 N : 1800 250,00 50.00 12,500.00 2.50 31,250.00 31,250,00 5
N : 1800 upto L B « 35,00 i 250 a . )
TOTAL 1,840.00 50.00 | 92,000.00 2.50 230,000.00 230,000.00 ;
ABSTRACT - BENCH WISE
BENCH RL AV-AREA | Ave.Secint. | VOLUME ISp.Gr./Bu,Dn] TONMAGE  MINEABLE @ 1009 WASTE @ 0 %
106.00 865.00 50.00 | 43,250.00 250  108,125.00 108,125.00 =
100.00 925.00 50.00 | 46,250.00 2.50 115,625.00 115,625.00 -
94,00 50.00 50.00 2,500.00 2,50 6,250.00 6,250,00 .
TOTAL 1,840.00 50.00 92,000.00 | 2.50 230,000.00 230,000.00 e




3070

TABLE SHOWING THE DETAILS OF CALCULATION OF AREA, VOLUME AND TONNAGE OF PRODUCTION PROGRAMME FOR 3RD YEAR

OF NAGAROOR QUARRY OF M/s. ADANI VIZHINIAM PORT PVT. LTD,

ABSTRACT - CROSS SECTION WISE

BETN. CR. SEC.

VOLUME lSp. Gr. / Bu. Dn.

AV. AREA Sec int. TONNAGE  MINEABLE @ 100 '}A WASTE @ 0 %

N : 2050 N :2000 182.50 50.00 9,125.00 250 22,812.50 22,812.50 -
N : 2000 | N:1950 532.50 50.00 26,625.00 2.50 66,562.50 66,562.50
N :1950 N:1900 522.50 50.00 26,125.00 2.50 65,312.50 65,312.50 -
N:1900 N :1850 245.00 50.00 12,250.00 2.50 30,625.00 30,625.00 -
N : 1850 N :1800 240.00 50.00 12,000.00 2.50 30,000.00 30,000.00 =
N :1800 upto LB 167.50 35.00 5,862.50 2.50 14,656.25 . 14,656.25 | -
TOTAL 1,890.00 50.00 91,987.50 2.50 229,968.75 229,968.75 &
ABSTRACT - BENCH WISE

BENCH RL AV. AREA Ave. Sec Int. YOLUME  |Sp. Gr. / Bu.Dn. TONNAGE MIINEABLE @ 100 'A WASTE @ 0 %
94.00 1,010.00 48.6705 49,157.21 250 122,893.01 122,893.01 =
86.00 880.00 48.6705 42,830.04 2.50 107,075.10 107,075.10 -
1,890.00 48.6705 91,987.25 2.50 229,968.11 229,968.11 -
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OWING THE DETAILS OF CALCULATION OF AREA,

OF NAGAROOR QUARRY OF M/s. ADANI VIZHINSAVI PORT PVT. LTD.

VOLUME AND TONNAGE OF PRODUCTION PROGRAMME FOR 4TH YEAR

ABSTRACT - CROSS SECTION WISE

BETN. CR. SEC. AV. AREA Sec Int. VOLUME  {Sp. Gr. / Bu. Dn. TONNAGE VIINEABLE @ 100 % WASTE @0%
N : 2050 N : 2000 321.50 50.00 16,075.00 2.50 40,187.50 40,187.50 -
N 12000 N ;1850 481.50 50.00 24,075.00 2.50 60,187.50 60,187.50 -
N :1950 1N :1900 230.00 50.00 11,500.00 250 28,750.00 28,750.00 -
N :1900 N ;1850 70.00 50.00 3,500.60. 2.50 8,750.00 8,750.00 e
N ;1850 N ;1800 430.00 50.00 21,500.00 2.50 53,750.00 53,750.00 I -
N :1800 uptoLB 430.00 35.00 15,050.00 2.50 37,625.00 37,625.00 -
TOTAL 1,963.00 50.00 91,700.00 2.50 229,250.00 229,250.00 -
ABSTRACT - BENCH WISE
BENCH RL AV. AREA Ave. Sec Int. VOLUME _ Sp. Gr. / Bu. Dn,| TONNAGE MINEABLE @ 100 % WASTE'®@ 0 %
86.00 130.00 46.7142 6,072.85 2.50 15,182.12 15,182.12 -
82.00 790.00 46.7142 36,904.22 2.50 92,260.55 92,260.55 | =
76.00 803.00 46,7142 37,511.50 2.50 93,778.76 93,778.76 -
70.00 240,00 46.7142 11,211.41 2.50 28,028.52 28,028.52 g
TOTAL 1,963.00 46.7142 91,699.97 2.50 229,249.94 229,249.94 -
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TABLE SHOWING THE DETAILS OF CALCULATION OF AREA, VOLUME AND TONNAGE OF PRODUCTION PROGRAMME FOR 5TH YEAR
OF NAGAROOR QUARRY OF M/s. ADANI VIZHINIAM PORT PVT. LTD.

ABSTRACT - CROSS SECTION \WISE

BETN. CR. SEC. AV. AREA Sec Int. VOLUME  [Sp. Gr. {/ Bu. Dn. TONNAGE VINEABLE @ 100 % WASTE @ 0 %
N : 2050 N ;2000 145.00 50.00 7,250.00 2.50 18,125.00 18,125.00 -
N : 2000 { N:1850 202,50 50.00 10,125.00 2.50 25,312.50 23,312.50 i -
N : 1950 N :1800 75.00 50.00 3,750.00 2.50 9,375.00 9,375.00 - -
N:1900 N :1850 17.50 50.00 875.00 2.50 2,187.50 2,187.50 | .
N : 1850 | N:1800 - 50.00 - 2.50 - = !
N :1800 | uptoLB - 35.00 - 2.50 - 5 =
TOTAL 440.00 50.00 22,000.00 2.50 55,000.00 55,000.00 -

ABSTRACT - BENCH \WISE

BENCH RL AV. AREA Ave, Sec Int. VOLUME  [Sp. Gr. / Bu. Dn) TONNAGE MINEABLE @ 100‘} WASTE@ 0 %
70.00 235.00 50.00 11,750.00 2.50 29,375.00 29,375.00 -
64.00 205.00 50.00 10,250.00 2.50 25,625.00 25,625.00 -
440.00 50.00 22,000.00 2.50 55,000.00 55,000.00 -
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METAMORPHOSIS™

LABORATORY PRIVATE LIMITED

v thought.....process......reality!!

An SO 9001:2015
COHSAS 180012007

h

Recognizgd by MoEF & CC and Accredited by NABL,

i _ Al

TEST REPORT ANNEXURE No. 16'

No.20181842
A[\_‘!__B_IENI' AIR QUM’]ED& TA

1. Name of the Projeet : Mifs, Aduni Vizhinjum Part Pet, Lad

. Locatlon Name + Quarry Avea ~ 24706 Ha
3. Name of the projeet Proponent : Building Stune Quarvy of M/, Adani Vizhinjam Port Pyt Lid,, Nagaroor

Village (Kadavita), Chirayinkeezhi Taluk, Thiruvanonthapuram  Disteiet, Kerala
4, Month of sampling ; May - 2018
5. Duratlon of sampling + § Hours
6, Date of reporting : 30.03.2018
S0, NO, M PM Ammoniy
”l:u.fnmeter ve for® ng o’ p &:a o ﬁ ng o
Sample no,
08182148 03182138 | 0182118 08182128
Date of Sampling
06.03.2018 932 . 12,01 1808 14,70 -
- 155192 SRt | 5519 (Pat | MLPLSOPAA - | MLIL/SOPAT ~ |
(Part 2) ~ 6) =~ Jacob nnd 23) - Gravimetrie Indophenol blue
Protagal / Meathod tmproved West | Hochhaiser Cravimetrie mathad method
and Gacke wethod method
mettod
NAAQ Standardy 30 B 108 [€i1] 400
TRPERENGE. | A per CPCR Stundards Repont Stals: AN values e Wi the presoribed standards
Rampie Collected By bifs. METAMORPHOSIS Labocatory Puivate Linied, Bengaluiy
2 End of Report **
Autirorised Sil;nalury
Laboratory Head

Dr. Shanth A. Thimmaiah

“PRAKRUTI BHAVAN", #200, 1¢ & 2™ Floor, 40"
BTM Layout Il Stage, Behind Central Silk Board, ¢
Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
Email: mail@metamorphosis-india.com

b5 o
C-584
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METAMORPHOSIS™

LABORATORY PRIVATE LIMITFD

An (50 96a1:2015 : thought.....process......realityl!
OHSAS 15001:2607
y Recqgnizedi, by MoEF & CC and Accredited by NABL
I i x1E ke r}
TEST REFORT i
Mo. 200817774
AMBIENT UALITY DATA
I, Name of the Project : Building Stone Quarry at Nagaroor village (Kadavila)
2, Location Name * Near Human Settlement @ 430 Murs (Kudavila Bus stop)
3. Name of the praject Proponent T Mfs. Adani Vizhinjum Port Pyt 1.1d,, Nagaraar Yillage
(Kadavila), Chivayinkeezhi Taluk. I'hiravananthapuram Distiet,
' Kerala State,
4, Month of sampling : May-2018
5. Duration of sampling s 8 Howes
6. Date of reporting 1 30.05.2018
i S0 - NO Py My, | Awmonl
Pavameter ™ n!‘_‘ = mi y e fa R i;;’ pg fm?

__\\::'_ Sample ng,

08182828 ? 2N 570034
Ihleurﬁm 08182827 0070 PTO57003 o

06.05.2018 7.67 12.06 24,12 16,49 -
18:5142 19:3182 (Pact [ 15182 (Pant | MLEL/SOD/AT - T MEDL/SQPHL -
(Part 2) - 6) — Jacob and 23) - Grayimetrle Indaphgnal blue
Prataeol / Methad Improved West | Hochheisee | Gravimetrie methad methad
und Gacke method method
_ method
NAAQ Stondards 30 80 _1oo G0 400
INFERENCE As per CPCI Standurds Report Status: Al valucs are within the preseribed standurds,
Sample Colleated Ry M/s, METAMORPHOSIS Laboratory Private Limited. Bengaluru
| 3% ind of Repurt *% '

7
utnorized matmw

L( bahqratoryffiea

r. Shanth A, Thimmaeizh

“PRAKRUTI BHAVAN", #200, 1+ & 2 Floor, 40th Main, 15t Cross,
BTM Layout II Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
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TEST REPORT

1 I.II‘
bt ek

Ne. 20081275

ENT AIR QUALITY DAT

. Name of the Project + Building Stone Quarry at Nagavoor village (Kadavilu)

2. Location Name : Near Human Seitlement i@ 200 Mirs

3. Name aof the praject Proponent » Mifs. Adani Vizhinfam Port Py, L., Nagaroor Village

(Radavila), Chirayinkeezhi Taluk, Thiruvananthapuram District,
Kerala State.

4, Month of sampling _ ; May-2018

5, Duration of sampling : § Hours

6. Date of reporting 130052018

: 80, NO, e Pl Ammonin |
Pameter ug It e o b ﬁ:':a g ny B fan
Nﬂi‘“'ﬁ.
30 2 )25 10628 -
Date of SamplRg RIS2830 0R182822 0236 PFIO628850
- ““ T
06.03.2018 &0 12,69 23.36 16,18 -
15:5182 IS:5182 (Paxt | TS:5082 (Paet MLPLASOPAH - | MLPLISQPAT ~
(Par12)~ 6) ~Iacob and 23) - Gravimetrie Indophenal blus
Pratocal { Method hoproved West | Hochheiger | Gravimewie method methe|
and Gacke method methed
methed
NAAQ Standards 50 a0 103 ) o0
INFERENCE As per C'CH Standards Report Status: All values are within the preseribed standareds,
Sample Collsoted By Mis, METAMORPHOSIS | aboratory Privale Ligited, Bangaluru
' "9 Tind of Repaxt *3

Authorized Siga amry

e-'amry deml

l)l . Shanth A. Thimmaiah

“PRAKRUTI BHAVAN”, #200, 1% & 2 Floor, 40" Main, 1% Cross,
BTM Layout Il Stage, Belund Central Silk Board,
Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006

Email: mail@metamorphosis-india.com.
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TEST REPORT
No.20181370
AMBIENT AIR QUALITY DATA
. Name of the Project ¢ Building Stone Quarry at Nagaroor villaga (kadaviln)
2. Location Name i Near Human Settlement @ 330 Murs
3. Name of project Proponent  : Mfs. Adani Vizhinjam Port Py, Ltd. Magaroor Village (Kadavila),
Chivayinkeezhi Taluk, Thir uvanumhanmam Distriey, Kemla State
4, .Month of sampling i May-2018
5. Duration of sampling 1 § Hours
6. Date of reparting : 30.05.2018
T 5o NO, [T Pl Kovmonss ]
__[_"_'_':“"'w“" py fm* pgim® | pe /o’ pa o’ g fm*
Sample no,
18 1 ]
Date of Ssmplag 08152100 08182008 | 081820783 08152088 P
‘\\ 2 )
06.03.2014 7.36 13.6 24,18 13.6 R
I I5:5182 (Paet | 1S:3182 (Part | MIRL/SQP/HA - | MLPLISORAM]
(Part 2) ~ 6) ~ Jacob and 23) -~ Gravimetric Indophenol blus
Protosol £ Methoit Improved West Hoehheizger | Gravimetric method methed
and Gacke method method
mathad
NAAQ Stundards 80 80 100 G0 400
| INFERENCE As per C'CA Standards Repurt Status: All values are within the preacribed stundards. i)
Sample Collected By M/s, METAMORPHOSIS Labaratory Prvate Limited. Bengalury
*% End of Report #¢

Auz!;u‘:!gc!\‘signatmg- :
' \ \MJ ,x (33

X
‘“-Lahnratar,v Head F\ :
Dr. Shanth A. Thimmaiah &

,{; o X
Qmm Wi ¥ ‘.‘m... }g

“PRAKRUTI BHAVAN, #200, 1¢* & 2 Floor, 40" Main, 15 Cross,
BTM LayoutIl Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91,80.26783006
Email: mail@metamorphosis-india.com.
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TEST REPORT
No. 20051276
AMBIENT AIR QUALITY DATA
. Name of the Project i Building Stane Quarry at Nagaroor village (Kadavila)
2. Location Name ! Near Human Settlement @ 823 Mirs
3. Name of the project Proponenl ! Mfs, Aduni Vizhinjam Port Py, Lid,, Nagaroor Village

(Radlavila), Chivayinkeezhi Taluk, Thiruvananthapuram Distriet,
Keralu Stale,

4, Maonth of sampling ! May-2018
5. Duration of sampling : 8 Hours
. 6. Date of l*cpor('in% ' 30.05.2018 -
80 NO PM PMas Ammania
Parameter g h:,.\ g m". e ;,;: pe ;;,a ng hm

Sample no,
{ i AR 2 X o
Daste of Sampling RIR2832 081582831 0123 PT0369932
06.03.2018 8352 | lgs 22,74 1372 -
18:51%2 IS:5182 (Part | ES:5182 (Pact | MLPL/SOR/Y - | MLPL/SOPMIL =
(Part 2) - G) - Jueab and 13)~ Ciravimetrie Indaphenul bluc
Pratozol / Method Improved West flachheiser Gravimetie mgthod mgthod
and Gueke methnd method
: ] methad i _
NAAQ Standards pii] 30 106 60 400
[ INFERENCE As per CPCR Stundards Report Status: All values are within the preseribed standards,
[ Sample Coligeted By M/s. METAMORPHOSIS Laboratory Private Limited, Ben 2nglury

% [ind nfRepmt b

L L}
Authorized 5i mory &t g

[\\\om\ |

Lahoratory Head
Dy, Shanth A, Thmnnma?\-ﬂ//.

“PRAKRUTI BHAVAN", #200, 1% & 2" Floor, 40" Main, 15! Cross,
BTM Layout Il Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
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.. " ANNEXURE NO.17

TEST REPORT
No0.20181265
LYSIS REPORT OF TER QUALITY
1.  Name of the Project :  Building Stons Quarey at Nagaroar village (Radavila)
2. Leeation Name + Near Human Settlement @ 438 MerstKadavila Bus stop)- Open well
water '
3, Name of Project Proponent v Mis. Adani Vichiniam Post Put. Lid,, Nagaroor Village (Kaduvila),
Chirayinkeezhi Taluk, Thirovananthapuran District, Kerala State.
4. Date of Snmpling y 10032018
5, Particulars of Sample Collected y Ground water
6. Sample Number + 08182970
7, Dateof Sample Receipt v 16.03.2018
8 Analysis Started On : 16.03.20018
9, Date of Beporting . 1 30.05.2018 ]
Standard 18 10300; 2012
(2™ Revision)mdi.1
5, ; Permissible
No, Paramsters Protacel Linit Resuht Acceptahle Tismit in the
Limit absence of
alterpate youresg
A, | PHYSICAL PARAMETERS
I, | Colour 15:3023 (Part 4) Hazen - 3 | 13
2 | pH@ 25°C 15:3023 (Part 11) - 6.33 651083 No Relaxation
3. | Turbidity 13:3023 (Part 10) NTU BOL _ N 3
B. | CHEMICAL PARAMETERS -
4. | Conductivitvi 23°C 1S:3023 (Part 14) pSem 3284 Nat Speeified Not Speeified
3. | Total Disselved solids 12:3025 (Part-16 ) me/L, 183.6 300 2000
|6, | Tatal Suspended Solids 15 3023 (Part 17) mg/L. - Not Specified | Mot Specified
7. | Totw Hurdoess us CuC0y | 18: 3025 {Pari 21) mudl 85,02 | 260 600
8, | Caleium as Ca 'S 3023 (Part 40) mefL. ilag 2] 200
9, | Magnesium a3 S 3023 (Part 46) mefL. 393 30 100
10, | Total Alkalinity a3 CaCQy __{ 15:3023 (Part 23) et | 9388 200 GU0
11, | Fluorides as T’ S 3023 {Part 60) ma/L 9.67 1 1.3
12, | Chlorides as Cl 13:3023 (Part 32) /L i2.0 230 1000
13. | Sulphate as 30, 1S 3023 (Part 24) mg/L 142 200 400
14, | Nitrate ag NOy 1S 3025 (Part 60) mg/L, 3.04 43 No Relaxation |
15, | Dissolved Oxyzen 183023 (Part 38) | mg/L - Nat Specified Not Specified
16. | Chemical Oxygen IS 3023 (part A8): B0 : . =
Demand(COD) 2006 (RA 2012) gL Not Specified | Not Specified
17. | Biochemical Oxygen APHA 22nd Edition, BDL i o
Demand 3 427°C (BOD)__| 430041+ o Not Specified | Not Specified,
18. | Ironas Fe 15 3025 (Part 33) me/L. BDL 0.3 No Relaxaty
©. | MICROBIOLOGICAL FARAMETERS
19, | Coliform organisa/100mt* | 15:1622-1981 MPN NA Shall nat be detected in any 1§0gh
30.. | E.Coli Bacteria/100m!* 15:1622-1981 - NA sample. w
Nate + The 1exis mgrkad with it = are tiott cexeedited by NABL, The rexule & lnfe peentitee fe e e dstued el sl prrRarers oy per e
clisset, BOL: Below Dstection Limity NA= Not Avalysed
[ INFERENCE [ As per 1S Smadsnds Report Stms: All tested re=s are within tabla limita,
[ Sompla Collcsicd by D ATETAMORPHOSIS™ Lubortory Pivals Linited, Bavgalocs = . e &
: %% End of Report ¥ VTN ‘\1{ A <72
Authorised Sighnatory e s _&4 =

aboratory Head o ' RQPIGOAIisO’ZOODIA

I'r, Shenth A, Thimmaialh)

“PRAKRUTI BHAVAN”, #200, 1% & 27 Floor, 40t Main, 1% Cross,
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% ' TEST REI’OR'P

An 150 9001:2015
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No.20181266
ANALYSIS REPORT OF WATER QUALITY

k. Namg of the Project ¢ Building Stone Quarry at Nagaroor village (Kadavila)

2. Loeation Name : ¢ Near Humen Setilement @ 900 Mir towards West- Qpen well water

3, Name of Project Proponent ¢ Ms. Adani Vizhinjam Port Pyt. Lid., Nogaroor Village (Kudavila).
Chirayinkeezhi Taluk, Thiruvananthapuram  District, Kecala State,

4. Date of Sampling : 10052018
3. Particulars of Sample Collected : Ground water
6. Sample Number : 08132971
7. Date of Sumple Receipt ¢ 18032018
8 Analysis Stavied On r 16032018
7, Date of Reporting : 30052008
Standard IS 10300: 2012
(2" Revision)md.1
:; Pavametery * Pratocel Ulnit Result Kikupiasle ::;‘:;:‘;;’?;‘:
' Lismit nbsence of
. = altevnate sparee
A, | PHYSICAL PARAMETERS N N
. _| Colaye | 15:3035 (Part 4) Hazen . 3 I 13
2. | pH® 25°C 5:3023 (Part 11 - 6.44 _63mis No Reluxation
3, | Turbidiey S:3023 (Past 1y NTU BDL 1 3
B. | CHEMICAL PAE;\MET@BS J _ :
4, | Conduetivity@ 25"C 5:3023 (Part 14} nSem 79.0 Not Specified | Not Specified |
5. | Total Dissolved solids 15:3025 (Part-16 ) g/l 62.0 300 [ 2000
6. | Total Susperdded Solids | 1S 3023 (Pt 17) mgfL, - Met Specifiad Not Specifiad
7._| Total Hurdness us CaCOs 15: 3025 (Part 21} e/ 10.12 200 600
8. | Caleium as t.?a 1S 3023 (Part 40} gl 242 73 200
¥.__| Macoesium gx Ma I3 3025 (Part 46) meil, a | 3 100
10, | Total Alkalinily as CaCG, 15:3023 (Part 23) ing/L. 14.28 290 6020
11, | Fluorides asi* 1S 3025 (Part 60) mgil, 0,69 1.3
12, | Chlorides as €l 15:30235 (Part 32) mail, 7.60 230 1000
13. | Sulphate as SO 1S 3023 (Part 24) g/l 432 200 400
I4, | Nitrate as NO, 15 3023 (Part 60) & 0.60 43 Na Relaxation
13. | Dissolved Oxveen 153023 (Part 38) ma/l. - Not Specified Not Specified
16 Cubcmu?;!c%%?m é%fgf;g&? mefl BDL MNat Specified Mot Specified
= ‘ ; = .. 3
" glem?uﬁifﬁwcﬁom gﬁi{:ﬁiﬁd Editon, | mgr | BOL | NoiSpecified | Nt Specified
" 18, | Ironas Fe 1S 3025 (Part 53) ma/l BDL 0.3 No Relaxation
C. | MICROBIOLOGICAL PARAMETERS
12, | Colifonn organism/100mi® 5:1622-1981 MPN NA Shal! not be detected in any 100 ml
20.. | E.Coli Bacterio/100ml* 5:1622-1981 -~ NA sample,
Note : The texte worked with ot * ave Nof accredited by NABL. The reswlt & infereiee pectaing ta the souiple textad unly and | ox per the reguiition of the

wisir. BDL: Below Derection Linaityy NA= Mot Analysed
I‘:?-'!,'&“"P"‘E | Az par IS Siendards Report Swanee Al feated pommmaters ars within sscaptabla linita, |
Snmnh Collecied by | M, METMIORPROSI%' Laberatory Private Limited, Bengalury ]

*% End of Report **

Auﬁmrﬁs«{ Si n&to:-y

Labomtory
r. Shanth 8. T himmaiah

“PRAKRUTI BHAVAN”, #200, 15! & 214 Floor, 40 Main, It Cross,
BTM Layout II Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
Email: mail@metamorphosis-india.com.

JAS-AN_E
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A A ? 5 &
| " TEST REPORT
No.20181267

ANALYSIS REPORT OF WATER QUALITY

Building Stone Quanry ot Nagaroor village (Kadavila).

I, Name of the Project
Near Human Settlement @ 330 Mir towards NNW - open well water

2. Location Name

e ea

3, Name of Project Proponent ¢ Ms. Adani Vizhinjam Poet Pyt Lid., Nagaroor Village (Kadavila),
Chirayinkeezhi Taluk, Thiruvananthapuram  District, Kerala State.

4, Date of Sampling ;10052018

5. Particulars of Sample Collested 1 Ground water

6. Sample Number : 05182972

7. Date of Sumple Receipt v 16,03.2018

8. Analysix Started On 1 16052013
9, Date of Reporting inHs2018

= Standard 15 10500: 2012
[2"" Revisien)madt.
Sr, Permisidle
No. Paramgters Frotecol Unit Reault Acceptable limit in the
' Limit ubgence of
o ; aliernate ypures
L. | PHVSICAL PARAMETERS _ ]
1, | Colour 15:3023 (Part 4) Huyzen > 3 | 13
2, | pH@23C__ ] 1S3 (Part 1) |~ 6.94 6.3 1083 No Relaxation
3. | Turbidity | 153033 (Part 10) NTU 1.2 L 3
| B._| CHEMICAL PARAMETERS . .
1, | Conductivite@ 25°C__ | 153023 (Part 14) _nSfem 329 Not Specified | Not Speeified
5. | Total Dissolved solids 15:3023 (Part-16 ) g/l 26.8 300 2000
6. | ‘T'otal Suspended Solids IS 3023 (Part 17) ma/L. » __Not Specified | _Nat Specificd
7. | Toll Hurduess ue QuCQy | 15: 3623 (Furt 21) rwil 10.12 200 800
8. | Calciumas Ca _ IS 3023 (Part 40) malL 3.24 T3 200
9, | Maanesium as Mg 1S 3025 (Part A6) mail. BoL 30 100
0. | Total Alkalinity 83 CaCOy __| 19:3033 (Part23) | ma/l. 1428 200 600
L_| Fluorides as I 1S 3023 (Part 60) wa/l BDL 1 i5
12. | Chiarides as Ci 1$:3023 (Part 32) _mafL 9.30 230 1000
13, | Sulphate as SOy IS 3023 (Part 24) mg/l 1.36 200 400
14, | Nitrate as NOy IS 3023 (Part 60) mg/L 1.06 43 No Relaxation
15, | Dissolved Oxyzen 133023 (Part 38) “mall : Not Specified | _Not Specitied
Rl o BB | per | PPL | Notspeeified | NotSpecificd
T | e s i APHAZEAon, | gy | BOL | Notspecified | Mot Specified
18. | lronas Fe IS 3023 (Part 33) mg/L BDL 0.3 o Relaxation
C. | MICROBIOLOGICAL PARABETERS
19. | Coliform organisnZ100mI® | 15:1622-1281 MPN NA Shall not be detected inany 100 ml
20.. | E.Ccli Bacteria/100m(* 15:1622-1981 -~ NA sample.

Aote 1 The faxty nuried with dee * gre ned wocredieed By NABL, The reselt & Inference pertning to the stmple texied only anil panimeters us per the respiedsition of the
ellgins, BOL: Below Datection Limiy NA= Net Avalysed

[ INFERENCE | Az per s Siandards Report Stabs: All tested paremeters sre within soeeptoble limits, i
|_Sample Collected by | M7 METAMORPHOSIS™ Laboratary Private Limited, Bengalury 1

** Bind of Report **
Authorised Signatory by

Labaratory Hea
Dr. Shanth A. Thimmaiah

W/' “PRAKRUTI BHAVAN", #200, 15t & 2 Floor, 40" Main, 1t Cross,
BTM Layout Il Stage, Behind Central Silk Board,
Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
. Email: mail@metamorphosis-india.com.

Sboratory. ol HANTS0,9001: 2015 & OFISAS 18001:2007 Certified Laboratory
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TEST REPORT
No.20181268

AMALYSIS REPORT OF WATER QUALITY
L. Name of the Project ¢ Building Stone Quarry at Nagaroor villoge {Kadavila)
2. Lucation Name ¢ Near Human Seittenent @ 823 Mic towards NNE- Open well watey
3. Nome of Praject Propanent i Mis. Adani Vizhinjam Port Pvr. Ltd., Nogarear Yillage {Kadavila),
Chirayinkeezhi Taluk. Thiruvananthaputan District, Kerala Stite.
4. Date of Sampling : 10052018
3. Particulars of Sample Collected : Ground water
6. Sample Number ¢ (8182973
7. Date of Symple Receipt + o 16.05.2018
& Anpalysis Started On + 16052018
2. Date of Reporting : 30052008
. ' Standard 1S 10500; 2012
(2" Revision)mde.1
?\'i“. Parameters Pratocol Einit Result Acceptable ﬁ;}:i’:;ﬁf
Limit nbsence of
s alicrnate source
A, | PHYSICAL PARAMETERS
1. | Colour [S:3025 (Part 4) Hazen - ] 1 13 5|
2. | aH@ 25%C 13:3023 (Pact 11) - 8.06 64tad] No Relaxation
A, | Turbidity 13:3025 (Part 10) NTU | 92 [~ 3
B. | CHEMICAL PARAMETERS : e it ]
4, | Conductivityfe 23°C 13:3023 (Part 1:4) pSfem 129.5 Mot Specifiad Not Specified
3. | Total Dissolved salids 1513025 (Purl-16 ) mad, 944 300 2000
6. | Totol Suspended Solids 3 3023 (Part 17) Lo - _Not Specified | Not Speeitied
7.__| Tolal Hurdpesy as Ca00, 2 3023 (Purt 21) wed, | 3464 00 600
8. | Culeiun ua Ty S 3023 (Part 40y JuE 1781 73 200
2. | Magnesium as M 15 3023 (Part 46) n 243 30 100
Q.| Total Alkalinity as CaCO 13:3023 (Part 23) medl, 3816 200 300
1. | Fluorides as I 13 3023 (Part 60) L, BDL 1 L3
12, | Chloride as Cl 13:3023 (Part 32) mefi 7.60 330 1000
13, | Sulphate as SO, 3 3023 (Part 24) mgdl 831 200 400
14, | Nitrate as NQ, S 3023 (Part 60) mpdl BDL. 43 No Relaxation
15, | Dissolved Oxygen 183023 (ParL 38) me/l. - Nol Speeilicd Nat Specified
16, | Chemical Oxygen I8 3023 (part 58): BDL 5
Demand(COD) 2006 (RA 2012) wg/i Not Specified | Not Specified
- : : o o
17. g;i::;;e:l :;.?P:%g(egom iﬁ?é:}l i..;d Edition, e/l BDL Not Specified Not Specified
I18. | lronas Fe 13 3023 {Part 33) g/l BRL 03 No Relaxation i
C. | MICROBIOLOGICAL PARAMETERS
19, | Coliform orgenism/100ud?® | 15:1622-195] MPN NA Shal! not ba detected in any 100 ml
L 20.. | ECQoli Bacterin/1 00ml? 19:1622-1981 - NA sample.

Ve & Tiiot fusis antivedsd With ot > it sl svonanlined 5 NALTL. The resit &

TR s Tue Gl ST TsTend anly g prnirees o5 v fhe raphivition of e

cifernt, BDL: Below Dvetection Limii; NA= Mot Analysed

[ INFERENCE |_As per1S Standards Report States: All tested p are within aeceptable Ui, 1
[ Sumple Coliceted by | Mz, METAMORPHOSIS™ Laboratery Private Liniied, Bengalury - |

Authorised Ségwmry

A

\_. LaboratoryHea
Dr, Shapth A, Thimmaich

LR
C—5841

GLEnvironmental

** End of Report **

“PRAKRUTI BHAVAN", #200, 18 & 2™ Floor, 40 Main, 1 Cross,
BTM Layout Il Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
Email: mail@metamorphosis-india.com
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TEST REPORT
No.20[8§1269
ANALYSIS REPORT OF WATER QUALITY

I Nawe ol the Project + DBuilding Stone Quarry st Nazgaroer villaze (Radavila)
1. Locatign Name + Vamanapuram River water (Near Sei. Krishna TemplelSurface water
3, Nume of Project Preponent : M/s. Aduni Vizhinjun Port Pvt. Ltd., Nagacear Village (Kadavila),
Chivayinkeezhi Taluk. Thivuvananthapuram  Disteiet, Kerala State,
4. Date of Sampling ;o 10052018
3. Particulars of Sample Collected i Surface water
6, Bample Number : 08132974
7. Date of Sample Recelpt + 16.05.2018
8. Analysis Stavizd On : 16032018
9. Date of Reporting : 30.03.2018 _
[ Standarid 18 10500: 2012
(2" Revistonhnde.|
IS::? Purameters Protocal Unit Rusult Aceeptable ﬁ;:ﬁ'?:i:t’
Limit abseace of
i - i | 2ltcrnate source
A. | PHYSICAL PARAMETERS '
1. | Colowr 5:3025 (Part 4 Hazen - R 15 o
2 [ pH@ BT §:3023 (Part - 7R3 6.5 w0 8.3 No Reluxation
3, | Turbidity 15:3023 (Pact 10) NTU BDL 1 | 3
B, | CHEMICAL PARAMETT ERS
1. | Conduetivity@, 25°C [ 15:3025 (Part 14)___|_puShem 90.0 Not Speeified | _Not Specified
A Tt;ln.l Dissalved salids 13023 (Part16) | we/l, 364 00 | 3000
6. | Total ;%mgmdml Solids IS 3023 (Part 17) mg/L. - __Not Speeified Not Specified |
7| Total Hardvess a3 CaCO, 15: 3023 (Part 21) my/L, 20.24 200 600
8. | CaleiumasCa 13 3023 (Pur 40} mg/l. 647 | W 200
9. | Masuesium ax Mz 15 3023 (Part 46) mg/l, L Rii] 100
0. | Toml Alkalinity as CaCO. 5:3023 (Part 23 mg/L 42.54 200 600
I, | Fiuoridesas F S 3023 (Part 60} my/L 0.92 1 1.3
2. | Chivvides s € 5:3025 (Purt 32 ﬂl il40 250 1000
13, | Sulphate as 30, 15 3025 (Part 24) mg/l .26 2 400
14, | Nitrate as NOQ; 1S 3023 (Part 60) m 0.39 43 No Relaxation
13. | Dissolved Oxyzen 153023 (Part 38) mg/L - Not Specilied Nut Specified
16. | Chemical Oxyuen 15 3025 (part 38): BDL X R
Demand(COD) 2006 (RA 2012) me/ W Spifiat. | Nk Spasified
17. | Biochemical Oxysen APHA 22nd Edition, BDL .
Demard 3 4 27 (BOD) | 4500-14+.8 | el Not Specified | Not Spesified
18. | Jronas Fe 15 3023 (Part 33) mg/l. BDL 0.3 No Relaxation
C. | MICROBIQLOGICAL PARAMETERS
19, | Coliform organizm/100ml? 15:1622-1911 MPN NA Shall net be detected in any 100 ml
20.. | E.Coli Bacteria/100ml* 15:1622-1981 - NA sample.
Neste + The teses merked with we ¥ gre nee wecredied by NARL The resnlr & feference pertnlis v the sumpde tested sndy e parasreiors oy par the reghidiion of the

wlicar, BDL: Below Duection Limits NA= Not Analysed e o o

INFERENCE |_As per IS Standards m:glm Htatusg: All tested p ars within ol Linins, |

Sample Colleeted hy | Al METAMORPHOSIS®™ Labarntory Privale Limiled, Bengal |
** End of Report #*

Authorised Signatory

F8ORATG):

N

Laboratory Hehd ’ J 7
. Shanth A. T!:immai:.‘hp/ 3

“PRAKRUTI BHAVAN", #200, 1t & 2vd Floor, 40" Main, 1% Cross,

JAS-ANZ
g7 BTM Layout Il Stage, Behind Central Silk Board,
8 4 o Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
R Email: mail@metamorphosis-india.com.

SIEAAS Sl 3

.I:mrlrormzmtal &. Indusmzﬂ Rescaruhlubumlow I IbO 9[101 2015&: DHSASU.SI]D]EUDY‘Ccmfztd I':abdfiil'&:}'f_ {5 X
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AETAMORPHOSIS™

LABORATORY PRIVATE LIMITED

thought.....process......reality!!

An 150 9001:2015

OHSAS 13001:2007
. Recognized by MoEF & CC and Accredited by NABL.
i AL b X i E .
TEST REPORT ANNEXURE No. 18"
No0.20181844

AMBIENT NOISE MEASUREMENT

+ Més, Adani Vizhinjam Port Pvi, Lids

1. Nawe of the project
2. Location nane + Quarey Areu - 2,4706 Ha
3. Name of the project proponent : Building Stone Quarry of M/s, Adani Vizhinjam Poel Pyt Lk,
Nogaroor Villugs (Kadavila), Chirayinkeezhi Taluk,
1hiruvananthapuram Disteiet, Kevala State,
4 Date uf Measurement 3 14,052018
5. Name of instriment 3 Digital sound lavel meter Fquinox & BQ-107
6. Dats of repaiing : 30052018
i ' ' Result (B (A))
Sampling point Samplewo, | Protocol | Day __ Night _
_ | LMin | LMax | Leg | LMin | LMax | lLeq
Quarry Atea - 15:9989 : .
el 652 2,6 69.0 ~ - -
24706 Ha R | i il T

. _ Limits in dB (A) Leq _ : _ ,
Area Code Category of Arvea/ Zong Day (6 2.m, to 18 p.m.) Wight (10 p.m. to 6 a, m.)
A) industriai Aren of 18 70 )
(B) ; Commercial Area n 63 _ 58
_ (C) _ Residential Arvea _ - - _ 43 ]
o SensitiveZone | . - k 4% 49
Noter The pailt & inference peeiaiis fo the sarile fested aaly ;mrfmms s per the raquisiNen of the oliont,
[ INFERENCE Report Staus as per KSFCDH Standards: ~ Values are found to be within the
permissible Jimits applicable to industrial area, __
Sample Collected By M/s. METAMORPHQSIS™ Laboratory Private Limited, Bengaluru,
' *3[nd of Repart®* '
Authorized Signatary -
(\Babmmé Hehd e o
Tﬁ Shanth A. Thimmaiah _ C\{\J\p“/r

TTHARAJLE.
RQP|GOA/130/2000/A

“PRAKRUTI BHAVAN”, #200, 1% & 2nd Floar, 40" Main, 1% Cross,
BTM Layout Il Stage, Behind Central Silk Board,
Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006

) Email: mail@metamorphosis-india.com.

_, t.:::. J Tt I.ICI'.::.II;.! :
TC-5841
BT Ry onmenial selhdustiial Research LADORiLaLy

TS0 4001:2015 & OHS A6 180012007 Certilicd Laboratory i
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METAMORPHOSIS™

iABORI\TOR\r’ PRIVATE LIMITED

A5 150 8002:2015 thought.....pracess.....reality!!
CHSAS 19001:2007

.. Recognized by MoEF & CC and Accredited by NABL

i i i o W

TEST REPORT

MNo. 20881278

I, Name ol the project ; Building Stene Quarry ut Nagaroor village (Kadavila)
2, Location name ¢ Near Human Scttlement @ 430 Murs (Kadavila_Bus stop)
3. Name of the project proponent s Adani Vighinjam Pert Pyvi Lid., Nagaraor (Radavila),
Chirayinkeezhi Taluk, Thiravunanthapuram_ District, Kerala
State,
4. Date of Measurement » 14052018
3. Name of instrument 1 Digital sound level meter Equinox & EQ-107
6. Date of reporting ;300520108
. Result (dB (A))
Sampling paint Sample no. Protocol | Day Night
= LMin | LMax | Leq | LMin | LMax | Leg
Near Hurmnn
Settlement & 450 2 15:9939
Mus (Kaduvila 08182986 1981 69.8 79.3 743 - - -
Bus stop) L "
e T T LimisindB(A) Leq _
Airea Code Category of Areaf Zone Bay (6 a.m. 0 10 pam.) Night (10 p.m, to 6 a. m,)
(A) Industrial Aves 73 s 70 2
) Commercial Aven 63 88
(<) Resiriential Avea 33 43
({0 ensitive Zone 50 40

¥
Nate: The resolt & inference pertains to the sumple tested anly aud pavameters ax per the requivition af the ofiant,

INFERENCE Report Status as per KSPCE Standards: ~ Values are found to be higher than
the permissible limits applicable to industrial area. Employees exposed /working
advised to wear PPE’s.
Sample Collected By M/s. METAMORPHOSIS™ Laberatery Private Limited, Bengaluru,

! #*End of Repart**

Authorvized Signatory

Y

ahoratory Head
Dr. Shanth A, Thimmaiah

“PRAKRUTI BIIAVAN", #200, 15 & 2™ Floor, 40" Main, 1 Cross,
BTM Layout I Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
Email: mail@metamorphosis-india.com.

NG (i Al
F: " u..n.lur:u-cuum .
\ L] R e :

"An180900

1:2015 6 OHSAS 180012007 Qertified L aboratory 11ie. o)
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METAMORPHOSIS™
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LABORATORY PRIVATE LIMITED

thought.....process......realityl!

An (SO 8001:2015
OH545 18001:2007

Recognized by MoEF & CC and Accreditec by NABL
rIJ' ‘ I‘J'

TEST REPORT

Mo 26181279

AMBIENT NOISE MEASUREME

I. Name of the project 1 Building Stone Quairy al Nagaroor village (Kadavilu)
2. Location name 1 Near Human Settlement @ 900 Murs
3, Name of the project proponent + M/s. Adani Vizhinjam Port Pyt Ltd,, Nagaroor Village
{Kuaduvila), Chirayinkeezhi Taluk, Thimvananthapuram District,
Kerala State,
4. Date of Measurement 1 14,05.2018
5. MName of instrument + Digital sound level meter Equinox & EQ-107
6. Date of reporting 1 30.08.2018
o Result (dB (A))
Sampling point Sample vo, Protocol | Day Night
LMin | LMax | Leg LMin | LMax Leq
Near Human
setlement@ 900 | 08182965 | 008 | gaz | 783 | 703 | - :
-1981
vilrs
- Limits in dB (A) Leg
Avea Code Category of Arca/ Zone Day (6 a.m. to 10 p.m.) Night (10 p.m. te 6 a. m.)
{A) Industrial Area ; 75 16
(R) Comnercial Area G5 53
(C) Residantial Area 83 45
)] Sensitive Zone 30 40

Noter The resul & inferance pertaius to the sample tested onlp aud parameters as per the requisitien of the clicit,

INFERENCRE Repart Status as per KSPCB Standards: - Values are found to be higher than |
the permissible limits spplicable to industrial area, Employees exposed /working
advised to wear PPE’s.

| Sample Collected By M/s. METAMORPHOSIS™ Laboratery Private Limited, Bengaluru.
**End of Report*®

Authorized Sig?itm?‘

k n l..
e
#
Lahoratory Hea
i,

Shauth A, Th!mmniniﬁa

“PRAKRUTI BHAVAN”, #200, 1% & 2" Floor, 40" Main, 1+ Cross,
BTM Layout I Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
Email: mail@metamorphosis-india.com.

FARTSO 900112015 & DHSAS 1800112007 Gettitled 1
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METAMORPHOSIS™
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LABORATORY PRIVATE LIMITED

——— thought.....process......reality!!

An 150 9001:2015
DHSAS 18601:2007

. Recognized by MoEF & CC and Accredited by NABI,
i Bl : Bt .

TEST REPORT
Mo 20181280

AMBIENT NOISE MEASUREMENT

I, MNMame of the project * Building Stone Quarry at Nagavaar village (Kadavila)
2. Location name + Near Human Settlement @ 330 Mtr
3. Name of the praject proponent T Mis. Adani Vighinjam Port Pvi, Lid,, Nagareor Village

(Radavila), Chivayinkeezhi Taluk, Thiruvananthapuam District,
Keraly Sute,

4. Date of Measurement 1 14.08.2018
3. Name of instrument : Digitat sound level meter Equinox & EQ-107
6. Date of reporting : 30.05.2018
_ Result (dB (4) _
Sampling point Sample no. Protocol Day Night

LMin | LMax | Leq | LMin | LMas | Leg

Near Human

Setflevent @330 | os1s208¢ |59 | qo0 | 764 | 208 | .
Mty
S : Limits in dB (A) Leq
Area Code Categary of Area/ Zone Day (6 a.m. to 16 p.m.) Night (10 p.m, to 6 2. m.)
(A) ___Industrial Avea 7\ . ' 70
(B) Commenrcial Areg 63 33
{C) Residential Area 53 45
(L) Sensitive Zone 30 . 40
Nate: The resulr & inference partainy fo the yainple tested onlp -‘mégsr.rmm as per the requisition of the ofiznt.
INFERENCE Report States as per KSPCR Standards: - Values are found to be higher than
the permissible limits applicabls to industrial area, Employees exposed /working
advised to wear PPE’s,
Sumple Collecied By M/s. METAMORPHOSIS™ f.aboratory Private Limited, Bengaluyry,
1 **End of Report*®
Authorized SiT‘atory RO

\MA'MN r:la;..'.;.l |
Labamtm‘{ﬁc d
e, Shanih A, Thimmaia!&)t »

“PRAKRUTI BHAVAN", #200, 15t & 2nd Eloor, 40 Main, 1¢ Cross,
BTM Layout II Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006

@ cwmmtinie o Email: mail®metamorphosis-india.com.

CHIAT ST

Y ioRnlentl & Inddstial R ees:

ARISO 00012015 & OHSAS 1800112007 Cottier Laboratory L]
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OHSAS 18001:2067
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METAMORPHOSIS™

LABORATORY PRIVATE LIMITE [‘3

thought.....process.....reality!!

Recognized by MoEF & CC and Accredited by NABL

TEST REPORT
Mo 2031281

AMBIENT NOISE MEASUREMEN'T

1. Name of the projecl : Building Stone Quairy at Nagavear villnge (Kadavila)
2, Location name ¢ Neur Human Settlement @ 823 Mus
3, Name af the praject proponent ¢ Mfs, Adani Vizhinjum Port Pyt Lid,, Nagaroor Village
(Kadavila), Chivayinkeezhi Taluk, Thiruvananthapuram
Distrlct, Kevola State,
4. Date of Measuwrement v 14052018
3, Name of instrument ¢ Digital sound level meter Equinox & EQ-107
G. Date of reporting 1 30.03.2018
_Result (dRB (A))
Sampling point Sample no. Protocol Day Night
— LMin | ELMax | Leq | LMin | LMax | Leq
Near Human
Sctlement @ §25 08182983 !5;2’?‘*}9 601 | 789 | 741 - . .
Mus 5
Limits in dB (A) Leq . _
Area Code Category of Area/ Zone Day (6 a.m, to 10 p.m.) Night (10 p.m. to 6 a. m.)
(A) Industrial Avea 75 70
(B) Commercial Area 68 55
(<) _ Residential Area 5 45
(D) Sensitive Zone 34 40
Note: Fie resulc & iuference pertainy to the sample testerd anly ;mdpf!mmﬂm oy per Hee vequisition of the olieat.
INFERENCE Report Status as per KSPCB Standards: - Values are found to be higher than
the permissible limits applicable to industrial area. Bmployees exposed /working
advised to wear PPI’s,
Sample Coliected By Mi/s. METAMORPHOSIS™ Laboratory Private Limited, Bengaiuru,
o

**End ol Report**
Authorized Signatory ;

W

Laboratory Held
v, Shanth A, Thimthaiah

BTM Layout Il Stage, Behind Central Silk Board,

Email: mail@metamorphosis-india.com.

“PRAKRUTI BHAVAN", #200, 1% & 2nd Floor, 40t Main, 15 Cross,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006

AN 150 50012015 &OESAS 1800112007 Ceritied Laboratory: i+
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METAMORPHOSIS™

LABURF\TOR\{ PRIVATE LIMITED

thotight.....process.....reality!!

An ISC 9001:2015
OHSAS 18001:2007

Recognized by MoEF & CC and ALjCI‘Edl['ed by NABI.

TEST REPORT ANNEXURE No. 19
No.20181843

ANALYSIS REPORT OF SOIL SAMPLE

1. Name of the Project + MA. Adani Vizhinjam Pest Pyt Lid,
2, Location Name + Seil @ Quarry Area~ 24706 Ha
3, Name of Project Proponent :  Building $Stons Quany of M, Adant Vizhinjum Part Pyt Lid,, Nagaraor
Village (Kadavila), Chirayinkesehi Taluk, Thivuvanathaputam
: District, Keyala Siate,
4, Dateof Sampling v 10052018
8, Particnlars of Sample Collected : Soil Sample
6, Sample Number 3 08182138
7. Date of Sample Reegipt + 16032018
B,  Analysis Stavted On v 160352018
Y. _ Date of Reporting : 1 30032008 _ i
g;_ Parameters Protocol Unit Result
| Sample Number ' _ i
1 [pH@2se 15:3720 (Part 26) - 5.10
2 | Condustivily @ 23°G_ 1§:1476 12000 nsfem 226
3 | Total Organic Matter | 18:2720 (Parl 22) % 1.63
i | Moisture - 15:2720 (Part 1) % 18,20
5 | Availoble Nitrogenag N | 1S114636:1999 % 454
6 | Avajlable potassium a3 K MLPL/SOP32 ] Kafha -
7| Avajlable Phospharus as PO, [ 13:10158-1982 - 5 BDL
"8 | Sand® [ 15:1498-1970 % B
RS ' 15:1493-1970 Fh - A
10 | Cly? 19:1498-1970 ) * -
tE | Sell Type Nil Hil W

Nt Tl tosgs murked with an * gre not acevedivod by NARE, The resule & infevence pectains to the saple rested anly and
parameters as per the requisition of the client, BOL= Below Detection Limit; NA= Not Analysed

INFERENCE Report Status: All m@ﬁﬂg roeet e requirements and are within aeceptable limits,
Sample Culiccted by /3. METAMORPHOSIS™ Luboratory Private Limited, Bengaluty_
‘ %> Tind af Repart **

Authorised gna:cry

V<

buratory Hf.-a
Dr. Shanth A, Thimmaia

KANTHARAJK
RGP/GOA/130/ 2000 /A

“PRAKRUTI BHAVAN”, #200, 1¢! & 2" Floor, 40'h Main, 15! Cross,
BTM Layout Il Stage, Behind Central Silk Board,
Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
Email: mail@metamorphosis-india.com.

AR140/9001: 2015 &< OXISAS 16001:2007.Cérlified Labotaior
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LABORATORY PRIVATE LIMITED

An IS0 9001:2015 thought.....process......reality!!

CIHSAS 18001:2007
Recognized by MoEF & CC and Accredited by NABL

it ' A

TEST REPORT
No.201E81 27}

ANALYSIS REPORT OF SOIL SAMPLE ('

I, Nume of the Project : Building Stens Quarry ol Nagaroor village (Kaduvila)
2. Lueation Nome ¢ Sofl Near Hunwn Settlement @ 430 Mus(Radavila Bus stop)
3. Name ol Project Propenent t M Adani Vizhinjam Port Pyl Ltd,, Nagaraor Village (Radavila),
Chiravinkeezhi Taluk. Thirovananthopuram  Pistiet, Kevala Stte,
4. Date of Sampling r In0d2og
5, Particulars of Sample Collected t Soil Sample
6,  Sample Numbey ;o 08182979
7. Date of Sample Receipt 3 16052018
8. Annlysis Started On 3 16032008
9. Date of Reporting ‘ t 30‘05_211_!‘?1
g: Parameters Protucel Unit r Resubt
Sumple Number _ et
Lo pll @h“c o 15:2720 (Purt 26) ~ 3.61
2 | Conductivity @ 23°C IS:1476:2000 ys/em 700
3| Totul Organie Matter 15:2730 (Part 23) % oG
4| Moisture IS2720 (Part 1) % 1631
5 | Avallable Niwogenas ™ | 15:19686:1999 % X
G | Available putassium ox K MLPLAOP/A2 ; Katha >
¥ Availuble Phosphorus as PQy | 15:10158-1982 ' Yo BDL
3 Sand* | TS:1498-1970 50 -
9 | Sike® . i8:1498-1970 -
10 | Clay* | 15:1498-1970 % .
i1 | Snail Type il Nil -

Nete: The tests erbed with e * are net wcoredited by NABL, The result & inference pertains to the sauple @sted only end
parwnsers as per the requisition of the e, BBL= Below Datectiva Limiy NA= Not Analysed

INFERENCE Repori Status: All parameiers mieet the mequitements and are within accepiable Iimits,
Sample Cullected hy M7s. METAMORPHOSIS™ Laboratary Privata Limited, Bengaluru
¥ ind of Report **

Authortss:d' Signatory

ahnmtory Hea
Dr, Shanth A, Thlmma-ah

“PRAKRUTI BHAVAN”, #200, 1#t & 2" Floor, 40t Main, 1% Cross,
BTM Layout Il Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
Email: mail@metamorphosis-india.com.

[ ANIS0 00132015 & OHSAS 15001:20

7.Certified Labotatoryuiiit]
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METAMORPHOSIS™

o LABORATORY PRIVATE LIMITED
An 150 9001:2015 theught.....process......reality!!

OHSAS 13001:2007
Recognized by MoEF & CC and Accredited by NABL

W - W " r']. ' i : g

. ' TEST REPORT

ANALYSIS REPORT OF SOIL SAMPLE |

E. Newwe of the Project : Building Stone Quarry al Nagaraor village (Kadavilu)
2. Location Name ¢t Soil Near Human Settlement @ 330 Mir

Mo, 20181272

3. MName of Projeet Praponent M/s. Adani Vizhinjam Poct Pyt | 1d., Nagaraor Village (Kaduvila),
Chirnyinkeezhi Taluk, Thiruvananthapuram  District, Kerals State,
4, Daie of Sampling ¢ 10052018
8. Particutars of Sample Cullected ¢ Soil Snple
6. Sample Number : v DR1B2980
T, Date of Sample Reccips t 16052018
& Analysis Stavted On v 16.035.2018
2. Date of Repurting : o 30,03.2018
g:}: Parameters Protocul Unit Result
Sample Number
I Trlta25°C 1S:2720 (Part 26) - j 61 -
2 | Conductivity @ 25°C 151476 2000 palem ' o8
3| Total Orznnle Matier 15:2720 (Part 22) % 099
4 | Meolsture [5:2720 (Part il) A 2337
3 | Availabls Nitrogen as N IS:14686:1999 % ) 2.52
G | Available potassium as K MLPL/SOPSR2 Kg/ha _ -
7| Available Phosphows as 1Oy | IS:10158-1982 % 008
§ | Samd® 1514981970 % e ]
2 Sih# ) 15:1498-1970 % ) -
10 | Clay® 15:1498-1970 % i .
Soil Type Nil ) Nil S

Nates Te teses surked witl en * tee ot aceredited by NABL, The result & fnference pertains fo the semple fested onlp and
paraadfers os per the requisicden gf the olient, B0~ Below Detection Limit; NA= Not Analyscd

[ INFERENCE Report Status: All parameters meel (he requirements and are within acceptable liniits, |
[ Sample Collested by Mis. METAMORPHOSIS™ Laborutory Private Limited., Bengalury

** End of Report #*

Autharised Signatary

“PRAKRUTI BHAVAN”, #200, 1¢ & 2™ Floor, 40" Main, 15' Cross,
BTM Layout Il Stage, Behind Central Silk Board,

Bengaluru - 560068, Karnataka, India, Telefax: +91.80.26783006
e~ Email: mail@metamorphosis-india.com.
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No. 2304/DOT/ML/18 Department of Mining & Geology
Government of Kerala

District Office, Thiruvananthapuram,

Kesavadasapuram, Pattom Palace Pp. 0.,

Thiruvananthapuram 695004,

Phone 0471-2442055

eMail:g_eo.thi-qu@keral'a.qov.in

Dated 14.01.2019.

From
Geologist.

To
M/s. Adani Vizhinjam Port Pvt Limited
2 nd Floor,Vipanchika Tower, Thycaud
Thiruvananthapuram

Sir,
Sub:-  Approval of Eco-friendly Mining Plan - Granite Building Stone quarry in
Block no. 37 Re. survey nos. 554/1, 554/5, 554/6 of Nagaroor Village,
Chrirayinkeezhu Taluk, ThiruvananthapuramDistrict - eg,

Ref:- 1. Kerala Minor Mineral Concession Rules 2015
2. Your application dated 07.08.2018
3. Site inspection dated 29.12.2018

in Block no. 37 Re. survey nos. 554/1, 554/s5, S554/6 of Nagaroor Village,
Chrirayinkeezhu Taluk, Thiruvananthapuram District, Kerala for an extent of

and State Government issued from time to time in regard to mining.
2. That you will follow the Mines Safety Rules & Regulations.
3. That you will store the mining waste in the earmarked location/ dumping yard

only as specified in the plan.

5. That provision shall be made for the housing facility for the labour with ay]
basic infrastructure facilities including safe drinking water, toilets etc., within
the site,

6. That the yearly production (Ist year 36,875MT, 2nd year 2,30,000MT, 3rd year
2,29,969MT, 4th year 2,29,250MT, 5th year 55,000 MT respectively) approved in
the plan shall be strictly adhered to and if any deviation is required the same
shall be intimated in advance.

Yo urfs faithfully,

i
5 é_;? sy
f R A o
Ly ==
"

i
Geologist

M

9



PLATE NO. 1

N

N

REFERENCE

O 5.0 kms radius

Quarry area

=o| Settlements
//’/’ Road
f=J River / nallah

.7."." plantation

ENVIRONMENTAL MONITORING

LOCATION
®A AR
® N NOISE
®W WATER
® S SoIL

ADANI VIZHINJAM PORT PVT. LTD.
2nd Floor, Vipanchika Tower, Thycaud,

Thiruvananthapuram - 695 014, Kerala

KEY PLAN

i BUILDING STONE QUARRY
Situated at Sy. No. 554/1, 554/5 & 554/6 Nagaroor Village (kadavila),
Chirayinkeezh Taluk, Thiruvananthapuram Dist, Kerala State.

Date of preparation 01-11-2018 _ Scale 1:13500

TOPO MAP NO. 58/D/13 & 58/D/14 EXTENT : 2.4706 Ha

j 3093

K,
1 GOA/130/ 200y
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GOOGLE IMAGE SHOWING THE LDCATION AND ACCESSIBILITY TO QUARRY AREA APPLIED BY M!s ADANI VIZHINJAM PORT PVT LTD.
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Annexure 2:

Quarrying Lease Registration
Agreement - Form H




- J/LL 723108

—

m NEXURE No: @

Trorqg (29 ST4195 ]~ TRaet [ohs usens

93/05/.29;?? G4 h"c’daﬁd\ One ]\-szucpwpm";
L0750 79,90 232 1

. 0?[05[0?3

/f‘g—:’_: SUE
’ 2 Qa‘( ey
&

This deed of lease made o . dayof. . M.84.-. 2023 between the

- Governor of Kerala (hereinafter referred to as the “State Government” which expression shall,
where the context so admits be deemed to include his successors and assigns) of the one pa:rt
and M/s.Adani Vizhinjam Port Private Limited, 2nd floor, Vipanchika Tower, Thycaud,
Thiruvananthapuram District’ - 695 014, Registered Office at: Adani House, Near
Mithakhali six Roads, Navrangpura, Ahmedabad, Gujrat State - 380 009) (Represented
by its Chief Executive Officer, Shri. Rajesh Kumar Jha) (Aadhaar No. 271268167724)
(hereinafter called the “lessee/lessees™ which expression shall where the context so admits,
include his/their heirs, executors, administrators, representatives and permitted assigns) of the
other part.

. @ : 7, "I‘I /

Lessor Lessee

d
(y’pl'].t ona

91, "Arvanc/l! LA Ay



. "
’ j —
\ /
a4 tre piwle $obHomae. 4 fho A
mﬂe)—e \ W@-ﬂﬂqw s ﬂ‘&ﬁ’ \D‘l%

< W\ Todawls, om 23 M Fowne &Dﬂiﬁ -S4y
oo
Oppredoyde skl A mma[w%
%N'fg' ¥

Erectiom cdinathed ot te ooty

D&bhm“ Al AN DI, . @okﬁ“@+ ’ T
Uwﬁb&:bﬂ%ﬁwm_w., 7’3- gﬂ\)é-b @m %&W




3110

Witnesseth that in consideration of the rents and royalties and lessee’s/Lessees’ covenants,
hereinafter reserved and contained the State Government hereby give on lease to the
lessee/lessees the land measuring 2.4706 hectares described in the schedule hereunder and
delineated on the plan hereto annexed and therein coloured red (hereinafter called the “said
lands™) to hold the same for a period of 05 (five) years commencing from the.21: 5. 24/%nd
ending on the...é 0:5:202%or the purposes of extracting minor mineral/minerals and subject to
the terms and conditions contained in the Kerala Minor Mineral Concession Rules, 2015
(hereinafter referred to as “the Rules™) and to the terms and conditions hereinafter appearing

1. The . lessee/lessees shall have the right in and upon the said lands to extract Granite
Building Stone (herein after called the said mineral/m inerals) and to do all acts
necessary for the extraction of the said mineral/minerals including the erection on the
said lands, buildings and plant required for the purposes and also to take lead and carry
away over the said lands and to dispose of the said minerals extracted as aforesaid.

2. The lessee/lessees shall during the subsistence of this lease have the liberty to work
the said mineral/minerals and remove the same from the leasehold on permits issued
by the State Government/competent authority or any other officer authorized by him
in this regard. The permits shall be issued oniy on the basis of pre-paid royalty at the
rates specified in Schedule I to these Rules. The royalty rates shall be subject to
revision from time to time as the State Government may order.

3. The lessee/lessees shall pay to the State Government a yearly surface rent equal to the
land revenue if any, assessable under the rules for the time being in force, or if the land
be the property of Government or in reserve forest then equal to the land revenue plus
cess, if any, per hectare of the land the surface whereof shall be occupied or used by
the lessee/lessees for any of the purposes of this deed and so in proportion for any area
less than one hectare. The said surface rent shall be paid By yearly payments; the first
of such payments to be made on or before the last day of the first year of occupation
provided always that no such rent shall be paid or demanded in respect of any roads or
ways now in existence.

4, The lessee/lessees shall at all times during the currency of this lease keep correct and
intelligible books of account showing accurately the quantity of the said minerals
extracted and the weight and value of the said mineral sold or exported together with
the names of the purchasers or consignees. The lessee shall also maintain a register of
employees showing therein separately men, women employed daily and shall at
reasonable times allow the competent authority appointed under the rules (hereinafter
referred to as “competent authority™) or the officer authorized by him to examine the
said books of account and the register of employees and to take copies and extracts

/q A~ {u‘,‘l 'Li-ff o

Lessor Lessee
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there from. The lessee/lessees shall submit reports in Forms F and G on the specified
dates.

All sums found due under or by virtue of this deed from the lessee/lessees may be
recovered from him jointly and severally from them and his/their properties movable
and immovable under the provisions of the Revenue Recovery Act for the time being
in force as though such sums are arrears of land revenue or in any other manner as the
State Government may deem fit.

The lessee/lessees shall at the lessee’s/lessees’ own expense erect and at all times
maintain and keep in repair boundary marks and pillars along the boundaries of the said
lands according to the demarcation shown in the plan here to annexed.

The lessee shall not carry on or allow to be carried on any quarrying operations at or to
any points within a distance of 100 meters from any railway line except with the
previous written permission of the railway administration concerned and any bridge on
National Highway or 50 meters from any reservoir, tanks, canals, rivers, bridges, public
roads, other public works, residential buildings, the boundary walls of places of
worship, burial grounds or burning ghats or any monument protected by government
with the previous permission of the authorities concerned or the Government or
competent authority. Provided that the railway administration or the State Government
or any other authority in this behalf may in granting such permission impose such other
conditions as may be found proper and necessary.

The sides of open workings shall be sloped, stepped or secured by the lessee in such a
manner as to prevent slope failure, when an open working is worked in steps, steps shall
be of sufficient breadth in relation to their height to secure safety. In open workings
trees liable to fall and all loose ground and material shall be removed by the lessee
sufficiently far from the edge or otherwise made source in order to prevent danger to
persons employed in the quarry.

If a working place is found to be unsafe all persons shall be withdrawn by the
lessee/lessees immediately from the dangerous area and all access to such working
place except for the purpose of femoving the danger of saving life shall be prevented
by securely fencing the full width of all entrances to the place.

The lessee/lessees shall at all reasonable times allow any officer authorized by the
Central Government or by the State Government in that behalf to inspect the said lands
and the buildings and plants erected thereon and the lessee/lessees shall assist such
persons in conducting the inspection and afford them all information they may
reasonably require, and shall conform to and observe all orders which the Central and
State Governments as the result of such inspection or otherwise, may from time to time
pass.
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The lessee shall be responsible for implementing the provisions of the various labour
laws applicable, from time to time, to the quarry.

The lessee/lessees shall not assign or underlet the said lands or any part there of or the
rights or privileges, therein hereby granted or any of them without the previous
permission in writing of the State Government/competent authority.

Where the lease or any right, title or interest therein has been assigned, sublet or
transferred as provided in rule 45 read with condition 12, then the person in whose favor
such assignment, sublease or transfer has been made shall be responsible for
implementing the provisions of the various labour laws applicable, from time to time,
to the quarry.

The lease may be surrendered by the lessee/lessees at any time after 3 months notice in
writing to the State Government/competent authority: Provided the lessee/lessees
has/have paid all sums due on account of the lease. Provided further that if the
lessee/lessees elects/elect to determine this lease before the expiry of the term of the
lease, shall pay in addition to other dues a sum equal to the dead rent payable for the
remaining part of the term of the lease deed.

If the lessee/lessees shall be desirous of taking a further lease of the said lands for a
further term, he/they shall give three months’ previous notice in writing of such desire
to the State Government/competent authority and if the lessee/lessees has/have duly
observed all the conditions of this lease, the State Government/competent authority may
agree to renew the lease for such further term and on such terms and conditions as the
State Government/competent authority may determine which shall be in accordance
with the provisions of these rules.

If the lessee/lessees shall at any time during the said term use the said lands or any part
thereof in any manner other than as authorized by this lease or fail to carry on quarrying
operations as per the approved mining plan without sufficient cause of which the State
Government/competent authority shall be the judge or shall commit a breach of any of
the conditions of this lease it shall be lawful for the State Government/competent
authority to cancel this lease after giving the lessee an opportunity of being heard or the
alternative to receive from the lessee/lessees such penalty not exceeding Rs.5,00,000/-
(Rupees five lakh only) for the breach as the State Government/ competent authority
may fix.

In cases where the area under quarrying lease is Government land, the lessee shall close
the mine within three calendar months after the expiry of the lease or its determination
and remove any engine, machinery, buildings, structures and other works and
conveniences from the area under the lease. If the lessee does not remove the same
within the said period, the same shall become the property of the State government and
the State government shall have the right to dispose the same on such terms and
conditions as it deems fit. 2

Lessor Lessee
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This lease subject to all rules and regulations which may from time to time be issued
by the State Government regulating the working of the quarries and other matters
affecting safety, health and convenience of the lessee’s/lessees’ employees or of the
public, whether under the Indian Mines Act or otherwise.

The lessee/lessees shall without delay send to the District Collector and the competent
authority or the officer authorized by him in this regard report of any accident causing
loss of life or serious bodily injuries or seriously affecting or endangering life or
property which may at any time occur at or in the said lands in the course of operations
under this lease.

The lessee/lessees shall furnish such reports and returns relating to output, labourers
employed and other matters as the State Government may prescribe.

The lessee/lessees shall make and pay such reasonable compensation as may be
assessed by lawful authority in accordance with the law in force on the subject for all
damage, injury or disturbance which may be done by him/them in exercise of the
powers granted by this lease and shall indemnify and shall keep indemnified fully and
completely the State Government against all claims which may be made by any person
or persons in respect of any such damage, injury or disturbance and all costs and
expenses in connection therewith.

Any condition prescribed in the Kerala Minor Mineral Concession Rules, 2015 but left
out in this lease which may be found applicable to the lessee / lessees shall be treated
as binding on the lessee/lessees.

In this case, the anticipated royalty to be remitted for the mineral extracted per year at
the present rate of royalty of Rs. 48/- per tonne for the proposed average annual
production of 1,56,219 metric ton is 74,98,512/- (Rupees seventy four lakhs ninety
eight thousand five hundred and twelve only)

In this case, the annual surface rent to be remitted at the present rate of Rs.5 per Are
per year is Rs.1235/- (Rupees one thousand two hundred and thirty five only) and
the refundable Security Deposit is Rs.24,706/- (Rupees twenty four thousand seven
hundred and six only).
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SCHEDULE OF DESCRIPTION OF LAND

District : Thiruvananthapuram

Taluk 3 Chirayinkeezh

Block No. : 37

Village Survey No. Lease Area in Hectares
Nagaroor 554/1 1.1375

Nagaroor 554/5 0.6123

Nagaroor 554/6 0.7208

Total area in Hectares 2.4706

Bounded by Survey No:

On the North by : 555/2, 554/1, 554/5
On the East by : 554/5, 554/6

On the South by : 554/6, 554/1, 555/8
On the West by : 555/8, 555/2

In witness whereof the parties hereto have signed on the date and year first above written.

Signed by. /! O,G,,lk_lr-m_m M'S, g{qur_g[-opu‘/l/

slo

For and on behalf of the Governor of Kerala, Geology

In the presence of

(1) CJV\V\.\‘L:-’Y\‘/{’\V\C&VL S‘AQS n%k‘w&”ﬁ;)\d"‘!"‘!} Didviel E)JF{LC*T oy iAlfj{b‘mIQ'S'M"“&"

\

@) Ajane. Sathyan, Assidant Geologisb, f‘";j:}% s ’L‘é{i"‘“*’mﬂbﬂf&m AACe

Signed by {/ Ld") ’C/JLJE‘(‘H Kr( \7—/754' MhLceo /}ﬂl//ﬂﬁL
2003 fradlar Ko - 271268 /L7724

For and on behalf of the lessee/lessees In the presence

of
(1) !{“QiW:a M1 - @)/ju

f‘fﬁ{f'/h‘mo-d{ Syt '
vt :f,{..r/m- FBIP $242 /992
r“’u."l' A .
7l V-Q_:J ’")(m"tu - 1%l
! T d ot F1 "
(2) ﬂ"’?l‘ SMETE! &, £ o et j. A _1“1 ‘ ‘ 7 :I e
Fawii, ﬂ' apv ey £ da L A P 7 A dlar N3 0343 ¢ e Ly §

miyeae = € J86 YD r-‘

/[ ", ) (}M\/
Lessor Lessee



3119

m
Document Nu&ﬁﬂ,?.lzua?g:r Bogd
...Q.....Sheats...6.’;..,5115{-:




=S¥

[Ee

~ This deed of lease matle on this the..........."k....". day of Sk
‘Governor of Kerala (hereinafter referred to as the “State Government” which expression shall,

e | -

BBl

oSS XB T @R0. . Tceal
| @eﬂf.’p m_w\ﬁgt F=DeGce MPMI QOUERO al

(il Mkan H‘./ P;lhcm;

= 4o JL ?'"w:a.-. S i : il it ; 5 AN AT
GHOGO HTeT KERALA N 418137

>

where the context so admits be deemed to include his successors and assigns) of the one part
and M/s.Adani Vizhinjam Port Private Limited, 2nd floor, Vipanchika Tower, Thycaud,
Thiruvananthapuram District - 695 014, Registered Office at: Adani House, Neir
Mithakhali six Roads, Navrangpura, Ahmedabad, Gujrat State - 380 009) (Represented
by its Chief Executive Officer, Shri.Rajesh Kumar Jha) (Aadhaar No.271268167724)

(hereinafter called the “lessee/lessees” which expression shall where the context so admits,

include his/their heirs, executors, administrators, representatives and Pcrmitted assigns) of the
other part.
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Witnesseth that in consideration of the rents and royalties and lessee’s/Lessees’ covenants,
hereinafter reserved and contained the State Government hereby give on lease to the
lessee/lessees the land measuring 2.4706 hectares described in the schedule hereunder and
delineated on the plan hereto annexed and therein coloured red (hereinafter called the “said
lands™) to hold the same for a period of 05 (five) years commencing from the3): £ 262%nd
ending on the?:.2: 2628 for the purposes of extracting minor mineral/minerals and subject to
the terms and conditions contained in the Kerala Minor Mineral Concession Rules, 2015
(hereinafter referred to as “the Rules”) and to the terms and conditions hereinafter appearing

i The lessee/lessees shall have the right in and upon the said lands to extract Granite
Building Stone (herein after called the said mineral/minerals) and to do all acts
necessary for the extraction of the said mineral/minerals including the erection on the
said lands, buildings and plant required for the purposes and also to take lead and carry
away over the said lands and to dispose of the said minerals extracted as aforesaid,

2. The lessee/lessees shall during the subsistence of this lease have the liberty to work
the said mineral/minerals and remove the same from the leasehold on permits issued
by the State Government/competent authority or any other officer authorized by him
in this regard. The permits shall be issued only on the basis of pre-paid royalty at the
rates specified in Schedule I to these Rules. The royalty rates shall be subject to
revision from time to time as the State Government may order.

3. The lessee/lessees shall pay to the State Government a yearly surface rent equal to the
land revenue if any, assessable under the rules for the time being in force, or if the land
be the property of Government or in reserve forest then equal to the land revenue plus
cess, if any, per hectare of the land the surface whereof shall be occupied or used by
the lessee/lessees for any of the purposes of this deed and so in proportion for any area
less than one hectare. The said surface rent shall be paid by yearly payments; the first
of such payments to be made on or before the last day of the first year of occupation
provided always that no such rent shall be paid or demanded in respect of any roads or
ways now in existence.

4, The lessee/lessees shall at all times during the currency of this lease keep correct and
intelligible books of account showing accurately the quantity of the said minerals
extracted and the weight and value of the said mineral sold or exported together with
the names of the purchasers or consignees. The lessee shall also maintain a register of
employees showing therein separately men, women employed daily and shall at
reasonable times allow the competent authority appointed under the rules (hereinafter
referred to as “competent authority”) or the officer authorized by him to examine the
said books of account and the register of employees and to take copies and extracts
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there from. The lessee/lessees shall submit reports in Forms F and G on the specified
dates,

All sums found due under or by virtue of this deed from the lessee/lessees may be
recovered from him jointly and severally from them and his/their properties movable
and immovable under the provisions of the Revenue Recovery Act for the time being
in force as though such sums are arrears of land revenue or in any other manner as the
State Government may deem fit.

The lessee/lessees shall at the lessee’s/lessees’ own expense erect and at all times
maintain and keep in repair boundary marks and pillars along the boundaries of the said
lands according to the demarcation shown in the plan here to annexed.

The lessee shall not carry on or allow to be carried on any quarrying operations at or to
any points within a distance of 100 meters from any railway line except with the
previous written permission of the railway administration concerned and any bridge on
National Highway or 50 meters from any reservoir, tanks, canals, rivers, bridges, public
roads, other public works, residential buildings, the boundary walls of places of
worship, burial grounds or burning ghats or any monument protected by government
with the previous permission of the authorities concerned or the Government or
competent authority. Provided that the railway administration or the State Government
or any other authority in this behalf may in granting such permission impose such other
conditions as may be found proper and necessary,

The sides of open workings shall be sloped, stepped or secured by the lessee in such a
manner as to prevent slope failure, when an open working is worked in steps, steps shall
be of sufficient breadth in relation to their height to secure safety. In open workings
trees liable to fall and all loose ground and material shall be removed by the lessee
sufficiently far from the edge or otherwise made source in order to prevent danger to
persons employed in the quarry.

If a working place is found to be unsafe all persons shall be withdrawn by the
lessee/lessees immediately from the dangerous area and all access to such working
place except for the burpose of removing the danger of saving life shall be prevented
by securely fencing the full width of all entrances to the place.

The lessee/lessees shall at all reasonable times allow any officer authorized by the
Central Government or by the State Government in that behalf to inspect the said lands
and the buildings and plants erected thereon and the lessee/lessees shall assist such
persons in conducting the inspection and afford them all information they may
reasonably require, and shall conform to and observe all orders which the Central and
State Governments as the result of such inspection or otherwise, may from time to time
pass.
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The lessee shall be responsible for implementing the provisions of the various labour
laws applicable, from time to time, to the quarry.

The lessee/lessees shall not assign or underlet the said lands or any part there of or the
rights or privileges, therein hereby granted or any of them without the previous
permission in writing of the State Government/competent authority.

Where the lease or any right, title or interest therein has been assigned, sublet or
transferred as provided in rule 45 read with condition 12, then the person in whose favor
such assignment, sublease or transfer has been made shall be responsible for
implementing the provisions of the various labour laws applicable, from time to time,
to the quarry.

The lease may be surrendered by the lessee/lessees at any time after 3 months notice in
writing to the State Government/competent authority: Provided the lessee/lessees
has/have paid all sums due on account of the lease. Provided further that if the
lessee/lessees elects/elect to determine this lease before the expiry of the term of the
lease, shall pay in addition to other dues a sum equal to the dead rent payable for the
remaining part of the term of the lease deed.

If the lessee/lessees shall be desirous of taking a further lease of the said lands for a
further term, he/they shall give three months’ previous notice in writing of such desire
to the State Government/competent authority and if the lessee/lessees has/have duly
observed all the conditions of this lease, the State Government/competent authority may
agree to renew the lease for such further term and on such terms and conditions as the
State Government/competent authority may determine which shall be in accordance
with the provisions of these rules.

If the lessee/lessees shall at any time during the said term use the said lands or any part
thereof in any manner other than as authorized by this lease or fail to carry on quarrying
operations as per the approved mining plan without sufficient cause of which the State
Government/competent authority shall be the judge or shall commit a breach of any of
the conditions of this lease it shall be lawful for the State Government/competent
authority to cancel this lease after giving the lessee an opportunity of being heard or the
alternative to receive from the lessee/lessees such penalty not exceeding Rs.5,00,000/-
(Rupees five lakh only) for the breach as the State Government/ competent authority
may fix.

In cases where the area under quarrying lease is Government land, the lessee shall close
the mine within three calendar months after the expiry of the lease or ifs determination
and remove any engine, machinery, buildings, structures and other works and
conveniences from the area under the lease. If the lessee does not remove the same
within the said period, the same shall become the property of the State government and
the State government shall have the right to dispose the same on such terms and
conditions as it deems fit,

A‘ _»E/» ,’Eiajj'. U f/

/
Lessor Les;ee
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This lease subject to all rules and regulations which may from time to time be issued
by the State Government regulating the working of the quarries and other matters
affecting safety, health and convenience of the lessee’s/lessees’ employees or of the
public, whether under the Indian Mines Act or otherwise.

The lessee/lessees shall without delay send to the District Collector and the competent
authority or the officer authorized by him in this regard report of any accident causing
loss of life or serious bodily injuries or seriously affecting or endangering life or
property which may at any time occur at or in the said lands in the course of operations
under this lease.

The lessee/lessees shall furnish such reports and returns relating to output, labourers
employed and other matters as the State Government may prescribe.

The lessee/lessees shall make and pay such reasonable compensation as may be
assessed by lawful authority in accordance with the law in force on the subject for all
damage, injury or disturbance which may be done by him/them in exercise of the
powers granted by this lease and shall indemnify and shall keep indemnified fully and
completely the State Government against all claims which may be made by any person
or persons in respect of any such damage, injury or disturbance and all costs and
expenses in connection therewith.

Any condition prescribed in the Kerala Minor Mineral Concession Rules, 2015 but left
out in this lease which may be found applicable to the lessee / lessees shall be treated
as binding on the lessee/lessees.

In this case, the anticipated royalty to be remitted for the mineral extracted per year at
the present rate of royalty of Rs. 48/ per tonne for the proposed average annual
production of 1,56,219 metric ton is 74,98,512/- (Rupees seventy four lakhs ninety
eight thousand five hundred and twelve only)

In this case, the annual surface rent to be remitted at the present rate of Rs.5 per Are
per year is Rs.1235/- (Rupees one thousand two hundred and thirty five only) and
the refundable Security Deposit is Rs.24,706/- (Rupees twenty four thousand seven
hundred and six only).

/{t,/ Lo L,

Lessor Lessee
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SCHEDULE OF DESCRIPTION OF LAND

District : Thiruvananthapuram

Taluk : Chirayinkeezh

BlockNo. 37 _
Village Survey No. Lease Area in Hectares
Nagaroor 5541 1.1375

Nagaroor 554/5 0.6123

Nagaroor 554/6 0.7208

Total area in Hectares 2.4706

Bounded by Survey No:

On the North by : 555/2, 554/1, 554/5

On the Eastby : 554/5, 554/6

On the South by : 554/6, 554/1, 555/8

On the Westby : 555/8, 555/2

In witness whergof the parties hereto have signed on the date and year first abov-e.writtén.' FUMAR M.
Signed by. /‘;ﬂ;.hy &IAK’"M M.';, gg-m.wc\x_g(-y“ﬂ/ _ dﬂ ol

For and on behalf of the Governor of Kerala,

In the presence of : : : T ‘ -
@ Cladlevishwan.s Ass o G““"“d ok Digbvidke Hics Thtawe i—frj‘f(fa
@ A\

@) Ajana Sathyan, Assichint Gesogist, Mimmg & Geology (Dl'sf-ﬂfﬁtc),%fm%wﬂhafumm lg%j

3
£ RATESh KR T MDD LCRD 4y 7P L
e Ry ops: hadhar No . 27126816770y
For and on behalf of the lessee/lessees In the presence | .
of @\ / 'k
by
(l) ’(l Qus“ (e Mﬁ1 & - LE P {__Jf(@;—:g—*
PR v - 3
j}(‘%&.ﬂ;;pnﬁ’a i s . _— ”2_
C);--..g, Fipigun LAl > 1"1&45'.’11.4 My — Y999 S342 1P
'.7-,:;1,'1(!.?::-.1_.« ‘—‘-&—;)-’{.{”’h = i '
A Ess 7. e B 22 eh
= .f Hw;: ?}‘”T'—/'-’f“", Eliivermiptls . ';_.:;:.f.f'-;}.,. rro 3§27 3 L3857 LT,

| A{\/ﬁ/‘ﬁ.e.-&ﬁ-uﬂy'v ehr £72 Gy~ /,\c? Qg, fi_ ),

Lessor Legsee
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Annexure 3:

AVPPL Letter - Submission of
Quarrying Lease Agreement to SEIAA
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Ref: AVPPL/SEIAA/2023-24/2501 Date: 14" July 2023

To,

The Member Secretary,

State Environment Impact Assessment Autharity (SEIAA), Kerala
K.S.R.T.C Bus Terminal Complex, 4th Floor,

Thampanoor, Thiruvananthapuram - 695 001

Subject: Environment Clearance (EC) with respect to our proposed Building Stone
quarry situated at Re-Sy. Block No. 37, Re-Sy. No. 554/1, 554/5 & 554/6 of Nagaroor
village (Kadavilla), Chirayinkeezh Taluk, Thiruvananthapuram District of Kerala State -
Submission of Executed Lease Order - Reg.

Reference: EC No, 92/Q/2022 dated 16.08.2022

Dear Sir/Madam,

As per the EC obtained from State Environment Assessment Authority (SEIAA), Kerala
vide reference above, specific condition S. No. 2 states: The EC shall be valid from the
date of execution of permit/lease from the Department of Mining and Geology. The
copy of the lease order should be provided to the SEIAA before commencing the
mining activity.

Therefore, in compliance with the same we are herewith submitting the Executed
Lease Order from Department of Mining & Geology dated 31.05,2023.

You are requested to kindly acknowledge receipt of the same.

Thank you,

Yours Sincerely
Sunil Kumar Ayyappan
AGM-Projects

Encl: As Stated Above P78 Ao N
A e ’.',\\'\
" 2 :1\_\
e D
4 Vo !
\ ¥ ¥ ,r‘" 'ﬂl
A h
g e
L \9%
Adani Vizhinjam Port Pyt Ltd Tel +91 4712772100 \-;\/
3" Floor, Aspinwall House, Fax +91 471 2325 600 \6
Kuravankonam, roject. vizhinjam ni.com
Thiruvananthapuram, www.adani.com
Kerala-695003 CIN: UB1200GJ2015PTCOB3954

Registered Office;
Adani Corporate House, Shantigram, Near Vaishno Devi Circle, S. G, Highway, Khadiyar, Ahmedabad-382421
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Nagaroor Panchayath Meeting
Minutes Regarding the Road
Improvement
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Annexure 5:

AVPPL Letter - Submission of EMP to
Nagaroor Panchayath
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Ref: AVPPL/NGP/2022-23/2452 Date: 01 June 2023

To,

The Panchayat Secretary,

Office of the Nagaroor Grama Panchayat,
Chemmarathamukku, Nagaroor,
Thiruvananthapuram,

Kerala - 695601

Subject: Environment Clearance (EC) for Granite Building Stone Quarry situated at Re-
Sy. Block No. 37, Re-Sy. No. 554/1, 554/5 & 554/6 of Nagaroor village (Kadavilla-283),
Chirayinkeezh Taluk, Thiruvananthapuram District of Kerala State - Reg.

Reference: EC No. 92/Q/2022 dated 16.08.2022
Dear Sir/Madam,

As per the EC obtained from State Environment Assessment Authority (SEIAA), Kerala
vide reference above, specific condition point no. 19 states that: As per OM no F.No.22-
65/2017-IA.1ll dated 30th September 2020, under Corporate Environmental
Responsibility (CER) the project Proponent shall prepare an Environment Management
Plan (EMP) as directed by SEAC during appraisal, covering the issues to address the
environmental problems in the project region, indicating both physical and financial
targets year wise. The EMP shall be implemented in consultation with local self Govt.
Institutions. The indicated cost for CER shall be 2% of the project cost depending upon
the nature of activities proposed. The follow-up action on implementation of CER shall
be included in the Half Yearly Compliance Report which will be subjected to field
inspection at regular EC Identification intervals. A copy of the approved EMP shall be
made available to the concerned Panchayat for information and implementation
support.

The EMP was prepared during the Environmental Impact Assessment (EIA) stage which
was appraised by SEAC and approved. In compliance with the above-mentioned
condition, we are herewith enclosing a copy of the approved EMP for information and
implementation support.

You are requested to kindly acknowledge receipt of the same.

Thankyou. '\
g
Yours Sincerely

Sunil Kumar Ayyappan
AGM-Projects

Encl: As Stated Above

Adani Vizhinjam Port Pvt Ltd Tel +914712772100

3 Floor, Aspinwall House, Fax +91 4712325 600
Kuravankonam, groject vizhinism®@adani.com
Thiruvananthapuram, www adani.com

Kerala-695003 CIN: U61200GJ2015PTC083954

Registered Office:

BAani MAaraaraka Uaiica Chantiaram RMasrc Vaichaa Naud Cirsla © 7 Winkoaiaee Vhadiuae Alheadabhad 209424
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Letter and Copy of Notarized Affidavit
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Ref: AVPPL/SEIAA/2022-23/2090

To,

The Member Secretary,
State Environment Impact Assessment Authority (SEIAA), Kerala
K.S.R.T.C Bus Terminal Complex, 4th Floor,

Thampanoor, Thiruvananthapuram - 695 001

3139

Date: 31 August 2022

Subject: Environment Clearance (EC) with respect to our proposed Building Stone
quarry situated at Re-Sy. Block No. 37, Re-Sy. No. 554/1, 554/5 & 554/6 of Nagaroor
village (Kadavilla), Chirayinkeezh Taluk, Thiruvananthapuram District of Kerala State -
Submission of Signed EC, Newspaper Advertisements and Notarized Affidavit - Reg.

Reference: EC No. 92/Q/2022 dated 16.08.2022

Dear Sir/Madam,

As per the EC obtained from State Environment Assessment Authority (SEIAA), Kerala vide
reference above, we are hereby complying with and submitting necessary documents with
respect to certain General Conditions as detailed in the table below:

S. No. |

Condition

| Compliance Status

General Conditions

1

The proponent should provide notarized
affidavit (indicating the number and date
of Environmental Clearance proceedings)
that all the conditions stipulated in the EC
shall be scrupulously followed.

Complied
Affidavit for the same is enclosed as
Annexure 1.

The project proponent should advertise in
newspapers that the project has been
accorded Environmental Clearance and
copies of clearance letters are available in
the Office of State Environment Impact
Assessment Authority (SEIAA) and on the
website of the Authority at
www.seiaakerala.in. The advertisement
should be in at least two local newspapers
widely circulated in the region, one of
which shall be in the vernacular language.
The advertisement should be made within
10 days from the date of receipt of the
Environmental Clearance letter and a copy
of the same signed in all pages should be
forwarded to the office of this Authority
as confirmation.

Complied

EC for the project was issued on
16.08.2022. Details of the EC were
advertised in two local newspapers (The
Hindu English and Mathrubhumi
Malayalam) published on 18.08.2022.
Copies of the Newspapers in Enclosed as
Annexure 2.

The signed EC is enclosed in Annexure 3.

The copy of EC is also uploaded to the
company website:
https://www.adaniports.com/Downloads

Adani Vizhinjam Port Pvt Ltd
3% Floor, Aspinwall House,
Kuravankonam,
Thiruvananthapuram,
Kerala-695003

Registered Office: : -
Adani Corporate House, Shantigram, Near Vaishno Devi Circle, S. G. Highway, Khodiyar, Anmedabad 382421

Tel +9179 2656 5555
Fax +91 79 2555 5500
mfg@aggm com

www.adani.com
CIN: U61200GJ2015PTC08B3954
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S. No.

Condition

Compliance Status

The proponent shall send a copy of the EC
to concerned Grama Panchayat/ District
Panchayat/Municipality/Corporation/Urba
n Local Body and also to the Local NGO, if
any, from whom suggestions/
representations, if any, were received
while processing the proposal. The
Environmental Clearance shall also be
uploaded on the website of the company.

42

The proponent has to provide insurance
protection to the workers in the case of
existing mining or provide the affidavit in
case of fresh lease before execution of
mining lease.

Complied

The contractors involved in mining at the
quarry will be completely responsible for
insurance of their workers and the same
will be explicitly mentioned the Service
Order issued to them. Affidavit for the
same is enclosed as Annexure 1.

You are requested to kindly acknowledge the receipt of the same.

Thanking you,

Yourj Sincerely
Rajesh Jha
Chief Executive Officer

Encl: As Stated Above

Adani Vizhinjam Port Pvt Ltd
3 Floor, Aspinwall House,
Kuravankonam,
Thiruvananthapuram,
Kerala-695003

WY

Registered Office:
Adani Corporate House, Shantigram, Near VVaishno Devi Circle, S. G. Highway, Khodiyar, Ahmedabad-382421

Tel +9179 2656 5555

Fax +9179 2555 5500
info@adani.com

adani.com

CIN: UB1200GJ2015PTC083954
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Lol From DMVG
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Ll ANNEXURE No: (15)

1/281728/2022

No. DMG/2879/2022-M3
Directorate of Mining &Geology
Kesavadasapuram, Pattom Palace P.O.
Thiruvananthapuram-695 004
email : director@dmg.kerala.gov.in
Web: www.dmg kerala.gov.in
Tel/Fax: 0471-2447429
25-10-2022
From
Director of Mining and Geology

To

M/s. Adani Vizhinjam Port Private Limited

2nd floor, Vipanchika Tower, Thycaud,

Thiruvananthapuram District — 695 014

(Registered Office at: Adani House, Near Mithakhali six Roads,
Navrangpura, Ahmedabad, Gujrat State-380 009)

(Represented by its Chief Executive Officer, Shri. Rajesh Kumar Jha)

Sir,

Sub:- Mines & Minerals - Minor Minerals-Granite Building Stone - Quarrying
Lease application submitted by M/s. Adani Vizhinjam Port Private
Limited, 2nd floor, Vipanchika Tower, Thycaud, Thiruvananthapuram
District — 695 014 (Registered Office at: Adani House, Near Mithakhali
six Roads, Navrangpura, Ahmedabad, Gujrat State-380 009) (Represented
by its Chief Executive Officer, Shri. Rajesh Kumar Jha) - Request of
extension of Letter of Intent - Order issued — reg.

Ref.:- 1. Kerala Minor Mineral Concession Rules, 2015.

2 Application Dated 07.08.2018 submitted by M/s. Adani Vizhinjam
Port Private Limited, 2nd floor, Vipanchika Tower, Thycaud,
Thiruvananthapuram District-695014,

3. Letter of Intent No.12118/M3/2018 Dated 23.11.2018

4. Application submitted by the applicant Dated 15.09.2022

5. 0. A. No. 304/2019 pending before the Honourable National Green
Tribunal.

Please refer to the above references. As per reference 2" cited, an application
has been filed before this office in respect of M/s. Adani Vizhinjam Port Private
Limited, 2nd floor, Vipanchika Tower, Thycaud, Thiruvananthapuram District — 695
014 (Registered Office at: Adani House, Near Mithakhali six Roads, Navrangpura,
Ahmedabad, Gujrat State-380 009) (Represented by its Chief Executive Officer, Shri.
Rajesh Kumar Jha) for granting Quarrying lease for an area of 2.4706 Hectares of
land in Block No.37, Re-Survey Nos.554/1, 554/5, 554/6 of Nagaroor Village of
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Chirayinkeezhu Taluk in Thiruvananthapuram District. On verification of the
application it is found genuine in all respects and hence the Letter of Intent vide ref
(3) was issued in accordance with the Rules cited (1) above. Thereafter vide reference
(4) cited the applicant had submitted that they could not obtain the valid clearances
from the authorities during the stipulated time and have requested to extend the
validity of the Letter of Intent already issued. On scrutiny of the application it is
found genuine and hence the following orders issued.

The Letter of Intent issued as per reference 3rd cited is extended until further
orders subject to the same conditions specified therein and also subject to the decision
on 200m distance criteria from the Hon’ble National Green Tribunal in OA 304/2019.

OF Miftyg, 3 Yours faithfully
"“3-'-\/"'—“"-:{0,? %‘«,
2 A Signed by Devidas N. las

Date: 25-10-2022 11:23:34

Devidas N. IAS
DIRECTOR

+ The ~ Member Secretary, SEIAA, Thampanoor Bus Terminal,
Thiruvananthapuram.
2 The Chairman, SETAA, Thampanoor Bus Terminal, Thiruvananthapuram.
a. The Deputy Chief Controller of Explosives, CSEZ, CGO Complex, Kakkanad,
Ernakulam.
4. Kerala State Pollution Control Board, District Office, Thiruvananthapuram
s. The Secretary, Nagaroor Grama Panchayath, Thiruvananthapuram District.
6. The Tahsildar, Chirayinkeezhu Taluk Office, Thiruvananthapuram District.
For kind attention of statutory authorities.
[The statutory authorities while issuing licence/consents/NOCs based on this
letter of intent may refer this letter of intent in the respective
licence/consent/clearance /NOC while issuing the same. The statutory
authorities may refer the survey map and consider the extent of applied area,
quantity of mineral proposed to be extracted and the period of lease applied for
while issuing such documents. The authorities may note that the operation as
per their licence shall start only after execution and registration of Quarrying
Lease granted by this office. All the survey Nos./Re Survey numbers with

Block No. included in the survey map submitted in this connection shall be
included in all the aforesaid File No. DMG/2879/2022-M3 documents. ]

7. The Senior Geologist, District Office, Thiruvananthapuram (The Senior
Geologist shall forward all the above said documents to this office for grant of
quarrying lease with recommendations)
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FILE NO : KSPCBI’I‘WICO!10005087!2022'
Date of issue : 27-08-2022

P~ .
O 4

|

KERALA STATE POLLUTION CONTROL BOARD
CONSENT TO
OPERATE/AUTHORISATION/REGISTRATION
ISSUED UNDER
The Water (Prevention & Control of Pollution) Act, 1974
The Air (Prevention & Control of Pollution) Act, 1981

and

The Environment (Protection) Act, 1986

As per Application No. : 10005087
Dated : 15-06-2022

To

Adani Vizhinjam Port Pvt Ltd
Kadavila 2 & 3 Stone Quarry, Nagaroor Village, Chirayinkeezhu, Thiruvananthapuram

Consent No. : KSPCB/TV/IC0O/10005087/2022
Valid Upto : 31-05-2025

et
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1. GENERAL
1.1. This integrated consent is granted subject to the power of the Board to withdraw consent, review and
make variation in or revoke all or any of the conditions as the Board deems fit

1 VALIDITY 31-05-2025

2 Name and Address of the establishment Adani Vizhinjam Port Pvt Ltd
Kadavila 2 & 3 Stone Quarry, Nagaroor Village,

Chirayinkeezhu, Thiruvananthapuram

3 Occupier Details CEO AVPPL
Adani Vizhinjam Port Pvt LTD Mulloor Post,
Vizhinjam, Thiruvananthapuram, kerala - 695521

4 Local Body Nagaroor Panchayat-
5 Survey Number 554/1, 554/5, 55416
6 Village Nagaroor
¥ Taluk Chirayinkeezhu
8 District THIRUVANANTHAPURAM
9 Capital Investment(Rs in Lakhs) 301.5
10 Scale Small
11 Category RED
12 Annual fee(Rs) 35000.0
Total Fee remitted(Rs) 175250.0
13 Activity GRANITE BUILDING STONE QUARRY-2,30,000

TPA (as per EC No. 92/Q/2022)

14 Machinery details
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GENERAL CONDITIONS
2.1 Quarrying is restricted to the land bearing Survey nos. 554/1, 554/5, 554/6.
2.2 This consent is granted subject to the power of the Board to review and make variations in all or any of
the conditions as per section 21 of the Air (Prevention and Control of Pollution) Act 1981 and section 25 of
the Water (Prevention and Control of pollution) Act 1974.
2.3 Any change in the particulars furnished in the references and/or in the identity of the occupier /
authorized agent shall be intimated to the Board within a week.
2.4 It is the responsibility of occupier to ensure that quarrying activities are restricted to only area shown in
the attached drawing and at a distance more than 200 m from the nearby residential buildings, places of
worship, public buildings, public road having vehicular traffic, river or lake, railway line and bridges.
2.5 After excavation at the site is completed, the land may be reclaimed or used for rain water harvesting
with protective barriers/any other suitable purpose like aquaculture approved by the authority.
2.6 All the necessary control measures provided should be maintained properly to ensure that the system is
adequate to control the air and water pollution caused by the functioning of the unit within the limit.
2.7 Regular wetting of the roads in the premises of the quarry and approach roads near the quarry shall be
done for avoiding excessive dust emission within and outside the boundary of the unit.
2.8 Boundary of quarrying area shall be fenced and demarcated.
2.9 Fugitive emission from the quarry premises and road leading to quarry shall be suppressed using water
sprinkling.
2.10 The suspended particulate matter (SPM) at boundary of the premises of the quarry shall not exceed the
following limit applicable to that area as per the National Ambient Air Quality Standards. a) The PM 10 in
ambient air at the boundary shall not exceed 100 microg/m3 b) The PM 2.5 in ambient air at 1m outside the
boundary shall not exceed 60 microg/m3.
2.11 The sound level measured at 1.0 m outside the boundary shall not exceed the limit as per the Ambient
Air Quality Standards in respect of Noise.
2.12 The operation of the unit shall be commenced/done only after obtaining clearances from all concerned
authorities.
2.13 The quarry shall be operated only from 6am to 6pm.
2.14 For renewal of the consent in case of continuance of operation of the industry, application in the
prescribed form shall be submitted through the web portal of the Board keralapcbonline.com for renewing
the Consent on or before two month in advance to expiry date. Late application will be accepted with 10%
(for application before expiry date) & 50% of yearly fee as late fee for application after due date.
2.15 This Consent is granted on the basis of ENVIRONMENTAL CLEARANCE DATED: 16/08/2022 and
other documents furnished by the applicant. If any document is found false, the consent issued will be
cancelled/ revoked.
2.16 This consent is granted subject to the Environmental Clearance No:92/Q/2022 DATED: 16/08/2022
issued by State Environmental Impact Assessment Authority(SEIAA), Thiruvananthapuram.
Validity unknow
Digitally signre@ Bincy B S
Date: 2022.08-27 12:54:33 IST

SIGNATURE OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER

e l)
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Annexure 10:

Proceedings of Execution of Quarrying
Lease Deed and Lease Order
Sanctioned from DMWMG




DMG/2879/2022-M3 A

| ANNEXURE No:
057414/2023/M DMG ANNEXURE No:

1/350532/2023

No.DMG/2879/2022-M3 Directorate of Mining and Geology,
Kesavadasapuram, Pattom Palace P. O.,
Thiruvananthapuram — 695004
Tel./Fax. 04712447429
e-mail: director.dir.dmg@kerala.gov.in
www.dmg.kerala.gov.in
Dated:25-04-2023
From
The Director of Mining and Geology

To

/’I/S.Adani Vizhinjam Port Private Limited,

2nd Floor, Vipanchika Tower, Thycaud,

Thiruvananthapuram District - 695 014. g

Registered Office at: Adani House, Near Mithakhali Six Roads,
Navrangpura, Ahmedabad, Gujrat State - 380 009)

(Represented by its Chief Executive Officer, Shri.Rajesh Kumar Jha)

Sir,

Sub: Mining & Geology - Mines and Minerals - Minor Mineral -
Granite Building Stone - Preparation and execution of quarrying
lease deed — reg.

Ref: 1) Proceedings Order No. 30/2023-24/2879/M3/2022/DMG

Thiruvananthapuram, Dtd: 25-04-2023

2) Kerala Minor Mineral Concession Rules, 2015 & Kerala
Minor Mineral Concession (Amendment) Rules, 2023

3) Kerala Minerals (Prevention of Illegal Mining, Storage
&Transportation) Rules 2015 & Kerala Minerals (Prevention
of Illegal Mining, Storage &Transportation) Amendment
Rules, 2023

4) Mines &Minerals (Development &Regulation) Act 1957

Please refer to the order cited above wherein a quarrying lease for Granite

(Building Stone) is granted to M/s. Adani Vizhinjam Port Private Limited, 279
Floor, Vipanchika Tower, Thycaud, Thiruvananthapuram District - 695 014,
Registered Office at: Adani House, Near Mithakhali Six Roads, Navrangpura,
Ahmedabad, Gujrat State - 380 009) (Represented by its Chief Executive Officer,
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Shri.Rajesh Kumar Jha), over an area of 2.4706 Hectares of Government land
in Block No.37, Re-Survey Nos. 554/1, 554/5, 554/6 of of Nagaroor Village of
Chirayinkeezhu Taluk, Thiruvananthapuram District for a period of 5 (Five)

years.

A draft copy of quarrying lease deed in Form H is enclosed. I request you to
prepare three copies of the quarrying lease deed, original on plain paper and two
copies of the same in stamped .paper worth Rs.500/- and produce the same before
the Senior Geologist, District Office, Thimvananthap_uram for scrutiny and
execution. The date of execution will be filled by the Seﬁior Geologist at the time
of execution or you fill in the date after getting confirmation from the District
Geologist. After scrutiny of the quarrying lease deed, the Senior Geologist will
inform you the date of execution convenient to him. You have to be present in
person at the District Office on such date with two witnesses for execution of
deed. It may be noted that the survey map based on which leases granted to you
forms a part of the deed and same has to be included in the lease deed. The
signature of the lessee and lessor has to be affixed in the survey map also. After
execution of deed, as per the request of the District Geologist, stamp duty shall be
fixed by District Registrar. On remittance of stamp duty, a certificate of
remittance of stamp duty will be entered in the lease deed by the Registrar. The
lease deed has to be registered by the office of the Registration Department
concerned after registration, the documents have to be produced before the

District Geologist.

You are directed to remit Rs.24,706/- (Rupees twenty four thousand seven
hundred and six only) being the security deposit via online in the web site
https://etreasury.kerala.gov.in against the head of account 8443-00-1 03-00-00-00-
00-N-V-Security Deposit. The treasury receipt chalan may also be produced along
with the typed Icopies of the lease deed before the Senior Geologist, District
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Office, Thiruvananthapuram at the time of execution. Please note that the
quarrying lease deed has to be executed within a period of six months from the
date on which quarrying lease has been granted and got registered in accordance
with the Registration Act,1908 vide Rule 44 of the Kerala Minor Mineral

Concession Rules, 2015.

Before starting quarrying operations you have to send 2 copies of notice in
attached Form-D to the Director (Mining), Directorate General of Mines Safety,
No.5, 14th Main(100ft) Road, 4thBlock, Koramangla, Bengaluru — 560 034 and

one copy to District Magistrate concerned.
Yours faithfully

Signed by
Devidas N. las
Date: 25-04-2023 10:30:26

Devidas N. IAS
DIRECTOR

Encl.: (To the applicant )
1. Proceedings order

2. Draft Form-H

3. Form-D

Copy to:

The Senior Geologist, District Office, Thiruvananthapuram for further necessary
action. (Ref. your letter No.2304/DOT/ML/2018 dated 12.11.2018)

You are instructed to execute the lease deed as and when it is received. The
Proceedings Order cited as reference 1, original survey map and draft Form-H are
enclosed herewith. The survey map forms a part of lease deed and the signatures
of both lessor and lessee has to be affixed in the Sy. map also. A copy of the lease

deed may be forwarded to this office soon after registration. Please ensure that
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the area under this grant is demarcated and boundary stones maintained properly

before execution of the lease deed.

You may ensure remittance of security deposit, surface rent etc. for the
amount specified in the lease order. You may also obtain financial guarantee from

the lessee for the amount specified in the lease order.

You are also instructed to obtain and forward the Form-D to this office. Since
Form- D is a statutory document, no movement permits shall be issued to lessee
if lessee fails to prove that he had sent notice in Form-D to the Director (Mining),
Directorate General of Mine Safety, No. 5, 100ft Road, 17th Main, Koramangala
4th Block Bengaluru, Karnataka -560034 and District Magistrate.

You are further instructed to forward photocopies of the registered lease deed
to the Director of Mines Safety, Bengaluru & District Collector. Please ensure

that the lessee is observing the requirements as per mining plan, lease grant order,
form-H and KMMC Rules, 2015.

Encl: (To the District Geolo gist)
1. Original Survey Map
2. Draft Form-H

3. Proceedings order
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PROCEEDINGS OF THE DIRECTOR OF MINING &GEOLOGY,
THIRUVANANTHAPURAM, KERALA
(Present: Devidas N., IAS)

Sub: Department of Mining and Geology - Mines & Minerals - Minor
Mineral - Granite (Building Stone) - Quarrying Lease to M/s. Adani
Vizhinjam Port Private Limited, 2" floor, Vipanchika Tower, Thycaud,
Thiruvananthapuram District- 695 014, Registered Office at: Adani
House, Near Mithakhali six Roads, Navrangpura, Ahmedabad, Gujrat
State - 380 009) (Represented by its Chief Executive Officer,
Shri.Rajesh Kumar Jha) - sanctioned - orders - issued - reg.

Read: 1. Application dated 07.08.2018 from M/s.Adani Vizhinjam Port

Private Limited, 2™  floor, Vipanchika Tower, Thycaud,
Thiruvananthapuram District - 695014 (Represented by its Chief
Executive Officer, Shri.Rajesh Kumar Jha)

2. Letter No.2304/DOT/ML/2018 dt 12.11.2018 & 12.04.2023 from the
Geologist, District Office, Thiruvananthapuram

3. Letter of Intent No.12118/M3/2018 dated 23.11.2018issued by
Director of Mining and Geology

4. Environmental Clearance No0.92/Q/2022 Dated 16.8.2022 vide
proposal No.SIA/KIL/MIN/58473/2019 by the State Environment
Impact Assessment Authority, Kerala

5. Integrated consent to operate No.KSPCB/TV/ICO/10005087/2022
dated 27.08.2022 issued by Kerala State Pollution Control Board,
Thiruvananthapuram (Valid up to 31.05.2025)

6. Explosive License No.E/SE/KL/22/331(E121778) dated 13.09.2022
issued by Petroleum and Explosives Safety Organization (PESQO),
Ernakulam (valid till 31.3.2026)

7. Dangerous and Offensive Trade License N0.232/2022-2023/ A-
2/RPTL.19/2139 dated 25.2.2023 issued by the Secretary Nagaroor
Grama Panchayath (valid till 31.03.2025)

8. Mines and Minerals (Development &Regulation)Act, 1957

9. Kerala Minor Mineral Concession Rules, 2015 & Kerala Minor
Mineral Concession (Amendment) Rules, 2023

10 Kerala Minerals (Prevention of Illegal Mining, Storage
&Transportation) Rules 2015 & Kerala Minerals (Prevention of
Illegal Mining, Storage & Transportation) Amendment Rules, 2023

No.30/2023-24/2879/M3/2022/DMG Thiruvananthapuram 25-04-2023
ORDER

M/s.Adani Vizhinjam Port Private Limited, 2" floor, Vipanchika Tower, Thycaud,
Thiruvananthapuram District-695014, Registered Office at: Adani House, Near Mithakhali
six Roads, Navrangpura, Ahmedabad, Gujrat State - 380 009) (Represented by its Chief
Executive Officer, Shri.Rajesh Kumar Jha) submitted an application vide reference first




3158

DMG/2879/2022-M3
957414/2023/M DMG

1/350530/2023

cited to obtain quarrying lease to quarry Granite (Building Stone) over an area of 2.4706
Hectares of land (as per the survey map issued by Tahsildar, Chirayinkeezh) comprised in
Block No.37, Re-Survey Nos. 554/1, 554/5, 554/6 of Nagaroor Village, Chirayinkeezh

Taluk, Thiruvananthapuram District. Vide letters referred 2™ above the District Geologist,
Thiruvananthapuram has intimated that no dues by way of royalty to be collected from the
applicant,

Based on the merit of the application and the enclosed mandatory documents
including survey map, possession certificates, demarcation certificate and land assignment
certificate issued by Revenue Authorities and based on the recommendation of the District
Geologist, a letter of intent was issued to the applicant vide reference cited (3) intimating
the intention of the Department to grant quarrying lease subject to production of approved
mining plan and other statutory licenses. The District Geologist forwarded the mining plan
(prepared by Shri.VK.Roy, Recognized Qualified Person-Reg No.DMG/KERALA/
RQP/4/2016) approved by him and other Statutory licenses submitted by the applicant to
this office. In the approved mining plan it is mentioned that during the life of the mine (05
years), mineable mineral reserve of 781094 MT can be mined and it is proposed to mine
the maximum quantity of 229906 MT of granite (building stone) per year. Since the
applicant has produced all statutory documents as per the Letter of Intent, it is decided to
grant a quarrying lease in the said land and hence the following orders are issued.

A quarrying lease is here by granted to Mys. Adani Vizhinjam Port Private Limited ,

2nd floor, Vipanchika Tower, Thycaud, Thiruvananthapuram District - 695 014
(Represented by its Chief Executive Officer, Shri. Rajesh Kumar Jha) to quarry Granite
(Building Stone) over an area of 2.4706 Hectares of land (as per the survey map issued by
Tahsildar, Chirayinkeezh) comprised in Block No.37, Re-survey Nos. 554/1, 554/5, 554/6
of Nagaroor Village, Chirayinkeezh Taluk, Thiruvananthapuram District for 05 (five) years
as per the Kerala Minor Mineral Concession Rules, 2015, subject to the conditions
mentioned below.

1. The lessee shall execute a quarrying lease deed within a period of six months from the
date of this order in form 'H' as per Rule 43 of the Kerala Minor Mineral Concession Rules,
2015 and the quarrying lease deed shall be registered in accordance with the provisions of
the Indian Registration Act, 1908.

2. The lessee shall commence quarrying operation only after the deed is executed and
registered.

3. The lessee shall not assign, sublet or transfer his lease or any right or interest therein to
any person without previous written permission of the Director of Mining and Geology.



